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LOK SABHA

Thursday, November 26, 1964|Agraha-
yana 5, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

increase in Bank Rates by Scheduled
Banks
+
*205 Shri R. G. Dubey:
"\ Shri Yashpal Singh:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that all the
scheduled banks have implemented
the decision to raise the rates of
interest on deposits from 1st October,
1964; and

(b) the reaction of the investors to
this new scheme of increased rates of
interest on deposits?

The Minister of Planning
B. R. Bhagat): (a) Yes.

(Shri

(b) As the new rates are higher
for long term deposits, the reaction
of the depositors is expected to be

favourable.
Shri R, G. Dubey: May I know
whether the Government have any

approximate idea of the increase in
the volume of deposits since this new
scheme was introduced?

Shri B. R. Bhagat: It is too early to
say that. -
1591 (Ai) LSD—I1.

1806

Shri R. G. Dubey: May I know
whether in the light of the new ins-
tructions the State Bank of India are
trying to introduce any scheme in the
rural areas to mop up deposits from
rural pockets?

Shri B. R. Bhagat: Even apart from
this, the State Bank have very ambi-
tious programmes of extending
branches in the rural areas and these
programmes are going on.

=t g fag ¢ & Arwsfear
TRa g ImE T IgAga T &
FI e Ffoar § ?

Tt To Wo WA : AT T 7 AAA
T foar &1

Shri D. N. Tiwary: May I know
whether the interests on the deposits
made in banks prior to October 1964
will also be increased?

Shri B. R. Bhagat: No, not on those
deposits which were made prior to
the scheme came into operation.

Shri R. Ramanathan Chettiar: May
I know whether the Reserve Bank of
India has set up a machinery to see
that the scheduled banks do not
increase their lending rates. uncons-
cionably high, consistent with the
increase in deposit rates?

Shri B, R. Bhagat: The Reserve
Bank has a very vigorous banking
department to look into all these mat-
ters.

SteE TRy : I AF &

& g3 ¥ gg Adr gt grw fw
Fmifer d7 N AN qET

FEAT I, AfT &Y, AV I FT W@
T WA ¥ fag oo ¥ feaAT g as
gz & & ?
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WY qo Wo WF : I AT W=\T
& ¢ fr Sa%T T o1 9@ HAifs e
Y 37 F Fenfagm M 287 |

Shri Kashi Ram Gupta: Sir, I could
not follow the answer.

sreqw W@ HAHERT A FT

3§ 1% 99 ¥ g9 W agaT 7=87 §, Tt
L 39 F g W q@ a1 39 F fea1-
fagm st agq |

Shri Jeachim Alva: Do we keep a
strict watch on the increase of rates
by the Bank of England and, if so, has
it something to do with the rates of
our banks?

Shri B. R. Bhagat: No.

Shri S. N. Chaturvedi: What are the
rates which the banks are paying on
their deposits and what are the rates
they are charging for lending?

Shri B. R. Bhagat: All these rates
will be regulated by the rates that
have been announced.

Shri S. N. Chaturvedi: What is the
answer?

Mr. Speaker: It would be regulated
by the new order.

Shri S. N. Chaturvedi: What are the
current rates?

Mr. _Spén.ker: He might drop in a
branch and find out.

Narmada Valley Séheme

{ Shri -V*'Tidya Charan Shukla:
Shri Rameshwar Tantia: .
Shri Man Sinh P. Patel:
Shri Jashvant Mehta:

Shri Uikey:

Shri Radhey Lal Vyas:

Shri Babunath Singh:

Shri R. S. Tiwari:
“Will the Minister of Irrigation and

Power be pleased to state:

*206.

(a) the salient features of the pro-
gress made regarding the develop-
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ment of Narmada Valley basin for the
utilisation of its waters between
Madhya Pradesh and Gujarat; and

(b) the specific hurdles in the

speedy execution of development
plan of Narmada Valley?
The Minister of Irrigation and

Power (Dr. K. L. Rao): (a) and (b).
A statement is placed on the Table of
the House.

STATEMENT

(a) The Central Water & Power
Commission on behalf of the State
Governments of Madhya Pradesh and
Gujarat has carried out investigations
for the development of Narmada
water resources. Project reports for
Tawa, Bargi, Punasa and Broach have
been finalised and sent to the State
Governments for further action. Out
of these, Tawa and Broach irrigation
projects have been sanctioned for
execution. The Punasa project is
included in the Third Plan. The pro-
ject reports is under technical exami-
nation.

The Government of Gujarat have
since indicated that the Broach pro-
ject could be modified further to pro-
vide for better and optimum utilisa-
tion of Narmada waters. This alter-
native study is also under examina-
tion.

(b) The only hurdle to the speedy
execution of development plans of
Narmada Valley is lack of an agree-
ment between the Government of
Gujarat and Madhya Pradesh for the
optimum development of the Narmada
water resources. Towards that end,
the Government of India have set
up a Committee under the Chairman-
ship of Dr. A. N. Khosla, Governor of
Orissa.

Shri Vidya Charan Shukla: What
are the specific difficulties or disagree-
ments between the Governments of
Madhya Pradesh and Gujarat over
the development of Narmada Valley
Scheme and what progress has Dr.
Khosla’s commmittee made towards
solving them?
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Dr. K. L. Rao: I am glad to state
that the main difficulty in connection
with the Narmada Valley Scheme is
not with regard to the sharing of
waters, which would have proved
very difficult. It is merely with
regard to the height of the dam in
Gujarat State in Naugam that all the
#ouble has arisen. To solve this
trouble we have set up a committee
under the Chairmanship of Dr, Khosla.
It is expected that this Committee
will give its report sometime in
January. - £ 5 X

4.4

Shri Vidya Charan Shukla: What
are the terms of reference of this
committee and have the concerned
Governments agreed to abide by the
decision of this committee or would
they examine and then decide whe-
ther the committee’s report could be
accepted by them or not? Is it in the
nature of an arbitration or will it be
an administrative committee’s report?

Dr. K. L. Rao: The terms of refer-
ence of the committee are quite
comprehensive. They consist of the
drawing up of the master plan for
the development of the Narmada
Valley together with indicating as to
which projects must be taken up first
as also giving an indication of the
benefits and the costs that should be
shared by both Gujarat and Madhya
Pradesh.

With regard to the second part of
the question of the hon. Member 1
may state that it is expected that this
committee’s findings will be readily
accepted by the respective States as
before the appointment of this com-
mittee we had- discussed this with
both the States and they have agreed
with reference to the terms of refer-
ence, personnel and everything. There-
fore 1 normally expect that the
recommendations of the committee
will be accepted with such modifica-
tions as the respective States may
find it necessary.

' Shri Vidya Charam Shukla: I speci-
fically wanted to know whether
those Governments have agreed to
accept the recommendations of this
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committee in advance or
not agreed to it.

Dr. K. L. Rao: That is what I have
tried to answer. There has not been
any specific agreement as such, but
in so far as both the States have been
consulted at every stage with' regard
to the terms of reference and every-
thing connected with this committee,
it is but natural to expect that this
committee’s findings will be accepted
by both the Governments,

Shri Narendra Singh Mahida: May
I know whether Government is aware
of the importance of the Narmada
Valley project which is very vital for
Gujarat? The States are having a
difference of opinion in this matter.
How long will it take for the State
Governments and the Central Govern-
ment to come to some agreement so
that this vital project comes into
being?

they have

Dr. K. L. Rao: It is quite correct, as
the hon. Member has said. The Gov-
ernment realises the extreme impor-
tance of the development of the Nar-
mada River because it is one of the
rivers on which we can get a large
amount of irrigational potential as
also power. As I have submitted
already, we are expecting that Dr.
Khosla’s Committee’s report will be
available in January and after that it
will be possible for us to take action
to implement its recommendations.

=t g = wgy : IR At
A% HT AP T FH F aF TR
F A ®OIF F I qEE
W1 £6 weEm  Far g, 3R
g, @ feqr ?

Dr. K. L. Rao: As soon as the find-
ings of the committee are known and
as soon as we are able to get a final
agreement between the States which,
1 expect, must follow almost imme-
diately, we will take up the work
immediately on two of the projects,
Punasa and Broach (Naugam), because
these projects have been sanctioned
and a provision has been made for
them in the Third Plan.
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Mr. Speaker: He wanted to know
whether the Centre would make any
contribution,

Dr. K. L. Rao: The assistance for
these projects comes entirely from the
Central loan.

Shri Chandrabhan Singh: What is
the quantum of the national loss of
energy and foodgrains production by
the delay of this project?

Dr. K. L. Rao: I have submitted
already that this is one of the rivers
on which we can have extremely good
development. We can get as much as
7 million acres of land under irriga-
tion and about 13 million kilowatts
of power. These are very large
quantities and it is very difficult to
say what loss it is. I can only say
that in the absence of this project
economy of the country suffers.

Shri A. S. Saigal: May 1 know whe-
ther it is a fact that the Madhya
Pradesh Government had submitted
their repercussions on the agreement,
which was reached before, for consi-
deration by the Government or the
committee which will be appointed?

Dr. K. L. Rao: Prior to the appoint-
ment of Dr. Khosla’s Committee we
had discussions with a view to arrive
at an agreement as early as possible.
We had on two occasions discussed
the matter threadbare and arrived at
some understanding, but there was
not a complete agreement. Therefore
we thought that the best way of
solving the problem was to refer the
matter to the committee. The com-
mittee was appointed in September
and it is expected that they will sub-
mit their report in January.

Shrimati Savitri Nigam: In this
statement it has been mentioned that
the Government of Gujarat have
since indicated that the Broach pro-
ject could be modified further to pro-
vide for better and optimum utilisa-
tion of Narmada waters. I would
like to know what the attitude of the
Central Government is and whether
this demand is genuine leaving aside
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the reaction of the Madhya Pradesh
Government which is a party to it.

Dr. K. L. Rao; The Government of
India is interested in seeing that the
development of the Narmada river
project is taken up as best as pos-
sible. In this connection, we have
appointed a committee and we are
awaiting the recommendations of that
committee,

oY farx AW ;o= 2w ¥ W T
IIAT EHe @, I AN TG Y
AITATET T4 AGT FET A I AR A
| qTaE [IA g F FT Ag) AA?
AT F @A A FATfEd ?

e WEWEY : UF WHAIE §1eq
T faare & 1 95y wEddeE 3@ 9
faa #TF

Shri Bade: What is the main hitch
in the case of two State Governments,
that is, Madhya Pradesh and Gujarat,
in arriving at the agreement? Is
there any difficulty in the quota of
their contribution or the difficulty is
in the distribution of power which
will be produced in this project?

Dr. K. L. Rao: As I submitted, the
main difference of opinion is with
reference to the height of the dam at
Naugam. Otherwise, there is ne
great point of difference between the
two States.

City Development Plans

Shri Sureud;!; Pal Singh:
Shri Rameshwar Tantia:
*207.{ Shri R. Barua:
Shri Vishram Prasad:
IShri D. D. Mantri:
Will the Minister of Health be
pleased to state:

(a) whether the Union Government
have asked the State Governments to
start preparing city development
plans for 1965-66;
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(b) if so, how many States have
responded to this call so far;

(c) the main points that will be
covered under the city plans; and

(d) the kind of assistance to be
given by the Centre to the States for
execution of these plans?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
(a) Yes, Sir.

(b) to (d). A statement is laid on
the Table of the House.

STATEMENT

Replies from 14 States have been
received and preliminary work has
been started by some of them.

The main points that will be covered
under these plans are:

(1) Land acquisition and deve-

lopment;

(2) Urban water-supply, sanita-
tion and drainage;

(3) Housing specially industrial

housing and low-income hous-
ing.

(4) Slum clearance and improve-
ment and provision of sweep-
ers’ quarters;

(5) Primary and secondary edu-
cation, including vocational
and technical training at the
secondary level (in accord-
ance with the State Plan);

(6) Medical and health facilities
(in accordance with the State
Plan);

(7) Adult literacy and education;

(8) Development of rural areas
falling within the municipal
jurisdiction (in accordance
with the State Plan).

-~

A proposal to grant financial assis-
tance for the preparation of Develop-
ment Plans is under consideration.
Assistance from the Government of
India for the execution of the plans is
under plans for specific projects such

AGRAHAYANA 5, 1886 (SAKA)
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as slum clearance, Housing, water

supply etc.

Shri Surendra Pal Singh: The last
paragraph of the statement reads:

“A proposal to grant financial
assistance for the preparation of
Development Plans is under consi-
deration.”

Do we take it that the expenditure
on the preparation of Development
Plans is likely to be of such a
magnitude that the State Governments
will not be able to meet it out of
their own resources and that they
will need the help from the Central
Government?

The Minister of Health (Dr. Sushila
Nayar): The State Governments are
always short of money and so is
everybody. If they can have some
incentive for the preparation of these
Development Plans, they will pro-
bably go faster.

Shri Surendra Pal Singh: Is there
also a proposal to include in this
scheme certain number of agro-indus-
trial towns in the country for inten-
sive Development and, if so, how
many such towns are likely to be
covered under the scheme and the
quantum of expenditure likely to be
incurred on their development?

Dr. Sushila Nayar: I am afraid I
do not know about the agro-industrial
towns. All that this scheme refers
to is the Planning Commission’s let-
ter to the State Governments that
they might prepare overall Develop-
ment Plans of the bigger towns so
that various other schemes like slum
clearance, water supply or land ac-
quisition etc. can be devetailed into
those overall Development Plans
leading to better towns.

=t 30 oo WY9dY : ¥T wA™ T
FHT FY @Y T AR THY &oW H
T FY ATE FT A FT AFITH
faameni F7% Q1 gmE g R e ar
T TE &7 aATHE WA G AT,
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FZ AT T AT a57 T g2 FT [T 37
wArs & g A frar sty ?

Ao g Arax : TIFATHT oA
¥ UF q7 WeT ¥ SAAYH FT qATA 2,
T ga2, fesrqar 3 adie =1 97 gars
g 7T fegqq $iaade =7 groAam
¥ T A 9ET AT F Frifas
FAulT #ad g AET §

Y sifET ot a : § ag S
AqMEAT 5 fRafr droad = @
& I I7F mAraT T AERG F
7 g6 AT ) S #1 ogEE
AT )

Tt PATATAL : TZ  FATH AL
awE X g owman) @t wAreat F#7
NATE T FAHT AT @ &
37T g7 &1 uFfag ¥ F fow
IRI7 F FETTz qIAAT, I FT
TII7-JA  TFAIHE ATH FAAT A,
3T F IR F AqrfaT g J 2T T4 -
Fzg F1 1962 F f@r a1 1 3W
g Hagd FB M AZF FTIT
5T 7 1 Fiforwr F7 AT W &1

ot st fag g4 fadt sqaAaie
M F A7 BYAS 747 AL

qeHe FfYTd T OE T #
&g g7

o gaterr A< : w2z ¥ A9 AT
g gw AT R ogew mwew
afifegfa AT 1 #E 97 ©F gare a3
STIFTgrhfaa g 7 w8 @0 a7
saTET EGfaE FmT

Shri S. M. Banerjee: From the
statement it appears that the main
thing that will be covered under
these Development Plans is the slum
clearance, I would 1like to know
whetlrer the Centre had promised to
give some amount for the six cities
which were declared as slum areas
by Ashok K, Sen Commission and, if
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so, what amount has been paid to the
State Governments for slum clearance
schemes of these cities including
Kanpur for 1964-685 and 1963-64.

Dr. Sushila Nayar: ] am afraid I
do not know this quantum. If a ques-
tion is put to the hon. Minister of
Housing, he will be able to give the
information.

Shri S. M. Banerjee: Sir, my ques-
tion has not been answered . . .

Mr. Speaker: The hon.
wants notice of that question.

Shri Ranga: Even otherwise, she

cannot have all that information ready
here and now.

Shri S. M. Banerjee; You will kindly
protect us; in the statement slum
clearance ard impovement is one of
the items. You will remember that
in this House there was a discussion
in this House about this matter, and
that discussion was replied to by the
then Home Minister. I want to know
what amount has been given to these
five or six States where certain areas
were declared as slum areas by the
Asoke Sen Committee.

Minister

Mr. Speaker: At present, the hon.
Minister has not got the information.
If the hon. Member tables a separate
question, certainly I shall try to get
the information.

Shri Shivananjappa: May I know
whether the plan for Greater Bange-
lore is included in this, and if so, the
nature of the financial assistance pro-
posed to be given for this purpose?

Dr. Sushila Nayar: I have already
submitted that there is no special
financial assistanee at the present
moment, for these development
plans. At the present moment, there
are moneys provided for different
specific schemes such as housing,
water supply, roads etc., and it is a
matter of dovetailing them into the
overall development plans. But we
are trying to set apart some money for
this purpose. If we succeed with the
Planning Commission and if we get
the money that we want for it, we
may give help.
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Mr. Speaker: What about slum
clearance and improvement to which
‘Shri S, M. Banerjee had referred? 1
believe that that subject is handled
by the Health Ministry?

The Minister of Works and Housing
_(Shri Mehr Chand Khanna): Slum
clearance is a part of my portfolio. If
a separate question is put to me, I
shall certainly answer it.

ot ot fag @ FT AR A3
I FT I @1 g 5 w2 wrfawm
FII AT ITT FT Fod 199 ASF AT
i

o g ATAT :  FET T3 AIA
e T FmpfiFEr & 5 ww
< - carfa s &, 1 e g
FT 794 ¥ F=BT  ITART FAT &Y a7
, SAFregE @I I

Y usrmﬁrg : IEL FT FEH F

fao 2zt IHre s 9w &
qarfeas w15 a@ A& T W
2

Shri Bade: On a point of order. The
hon. Minister hae said- that slum
clearance is the responsibility of
another Minister. But from the state-
ment we find that among the main
points covered under these plans will
be slum clearance and improvement
and provision of sweepers’ quarters.
‘When questions are put about slum
clearance, certainly that is the res-
ponsibility of the Health Minister,
according to this statement.

Mr. Speaker: The hon. Minister has
said that she does not have that
nformation at present. So, we have
already dealt with that point. Shri
S. M. Banerjee also had raised it.

oft WY T o FAT GIHTTC AT
T AHHTG ¢ f o R A A<
groEde 789 &1, foq & sfd ¥
AT FATE AT, FIAT AN
o a@r w@r &, skIw Fdw
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TEF g3t FECATY mam iy
g, 39 qEATH FT IWNT AT
F fag s & Afsfawrg Ffaw?

Mo g A@T: s F A H
@ A am FE AWEI A g
i FagWrggsonacag 5%
N SFFYA AT AT, AT A faw -
sadr  7EA ¥ grT @ gEd-
¥z Y oA, Q€ a9 Ad g
1 gEq qaOsT 7 g ogwaAr 20

One Man D.A. Commission

Shri S M. Banerjee:
[Shn Daji: -

Shri M. L. Dwivedi:
1 Shrimati Savitri Nigam:

Shri Subodh Hansda:
i Shri P. C. Borooah:

Shri Brij Raj Singh-Kotah:
} Shri Hukam Chand
[ Kachhavaiya:

*208.

Shri Y. S. Chaudhary:
Shri Bade:

Will the Minister of
pleased to state:

Finance be

(a) whether the one-man-commis-
sion appointed to go into the ques-
tion of dearness allowance for the
Central Government employees has
started its work;

(b) the
received;

number of memoranda

(c) whether any unions|associations
and federations which boycotted the
commission have submitted memo-
randa; and

(d) if not, the reason for the same?

The Minister for Planning (Shri
B. R. Bhagat): (a) Yes, Sir. The Dear-
ness Allowance Enquiry Body started
its work from the 1st September,
1964.

(b) The number of original memo-
randa is 63.

(c) The Enquiry Body has no com-
plete information as to the number or
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description of unions/associrations and
federations which have boycotted the
Body. The information will be col-
lected and laid on the table of the
Lok Sabha.

(b) The unions/associations and fed-
erations had boycotted the Enquiry
Body because of their demand for in-
clusion of review of the Dearness
Allowance formula recommended by
the Pay Commission in the terms of
reference of the Body, and for grant
of interim relief.

Shri S. M. Banerjee: May I know
whether the hon. Minister is aware
that a country-wide agitation has
been launched by the associations and
federations of the Central Government
employees, and a strike ballot has
been taken by nearly 121 unions of
the defence establishments, and if so,
what steps have been taken by Gov-
ernment to see that this commission
also considers the question of full
neutralisation of dearness allowance
and payment of interim relief?

Shri B. R. Bhagat: We are aware of
the agitation, but so far as Govern-
ment are concerned, we have made
this position very clear. We have
requested the commission also to give
their findings very quickly, and I be-
lieve they will do so next month. We
have gone the farthest extent to meet
the requirements of the bodies
concerned, and we have made our
position very clear.

Shri S, M. Banerjee: Is the hon.
Minister aware that in Nov. 1964, that
is, this month, the average rise for
the entire year has reached 10 points,
which is covered by one of the re-
commendations of the Pay Commission,
that when a further rise of 10 points
takes place, a further revision will
take place? If so, what steps have
been taken by Government to revise
the dearness allowance or at least to
consider the demand of the Central
Government employees for an ad hoc
increase of Rs. 10 as interim relief?

Shri B. R. Bhagat: That point is
under consideration.
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Shri S. M. Banerjee: He has not
answered the point. Apart from the
Commission going into it, my ques-
tion is whether any interim relief is
being given because of this rise of 10
points.

Mr. Speaker: Since there has been

a rise of 10 points, he says that
independently of the report of the
Commission, Government  should

consider giving an interim relief of
Rs. 10.

Shri B. R, Bhagat: I have said that
that point is under consideration.

Shri S. M. Banerjee: I seek your
protection. My first question was
different. Apart from the recommen-
dations of the one-man Commis-
sion. . .

Mr. Speaker: He has
question and the answer
given.

asked that
has been

Shri S. M. Banerjee: It is
important.

very

Mr. Speaker: I know. Therefere,
I repeated the question and got the
answer.

Shrimati Savitri Nigam: Have the
memoranda received from defence
workers also been taken into consi-
deration and is any interim relief
going to be given to them because
their case is very hard?

Shri B. R. Bhagat: Any memo-
randum received by the Commission
will certainly be considered. As to
whether any relief or other conces-
sions will be given, that will be only
when the Commission reports.

A\ FFR | FVIT : T S ezl
ExsaamanrgrSmAnr ¢ faees AT
FOU FT E ! A AT o AT EE
2 f5 g dwTs ATfEAT ST ATAT §
AT IT FTO F ATETT AT [T FT
w8 7
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Shri Nath Pai: The other day reply-
ing to a question on the overall policy
regarding prices and wages, the
Finance Minister was pleased to state
that Government would bear this issue
all the time in mind in formulating
basic policies. Whereas today the
living cost index has gone up to 156
and last time some kind of an allow-
ance was given by Government for
only a 10 point rise, and that too for
only 50 per cent, there is no question
of the one-man Commission making
a recommendation. It was up to the
Finance Minister to give the remain-
der due for these 10 points. Subse-
quent to that, there has been a further
rise of 10 points. In the light of these
rises which are cutting so heavily
into the meagre earnings of the emp-
loyees, what measures by way of re-
lief is the Finance Minister contemp-
lating immediately? I want something
more than a statement that this also
will be considered by Government....

' Mr. Speaker: That would do.

The Minister of Finance (Shri T. T.
Krishnamachari): The question put by
the hon, Member has dovetailed a
number of points. I do not want to
mislead by either refusing to give in-
formation or by giving information in
regard to matters over which Govern-
ment have not taken a particular
stand.

In regard to the recent rise which
would qualify for an increase in
dearness allowance on the basis which
has been granted in the past, the mat-
ter is under consideration.

Shri S. M. Banerjee: He is evading
a reply. ’
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Mr. Speaker: Shri Nambiar.

Shri Nambiar: In view of the fact
that it is now accepted that there is
a very high rise in prices it being
156 points as already stated, and in
view of the fact that according to the
Second Pay Commission, an increased
dearness allowance is bound to be:
given, may I know whether Govern-
ment are contemplating to grant in-
terim relief of Rs. 10 here and now,
not waiting till the decision of the

ission which is likely to be
delayed?
Mr. Speaker: Mr. Banerjee has

repeated that, Mr. Nath Pai put the
same question.

Shri Nambiar: Unfortunately, that
is not answered, That is the point we
want. We are clinching the issue.

Mr. Speaker: What can I do if the
Government says that it is under their
consideration just at present? Can I
compel the Minister to come out with
the reply immediately?

Shri Tridib Kumar Chaudhari: So
far as granting of relief for every
ten point increase is concerned, that
was the accepted policy of the Gov-
ernment. What prevents Government.
from acting up to it?

Mr. Speaker: This question is again
and again being asked in one form
or another.

Shri Nath Pai: I do not think it has
become very clear.

Shri Ranga: The question is whether
Government would be good enough
to grant any interim relief before
they make their final decision.

Shri T. T. Krishnamachari: The
position is this. There is no denving
that the cost of living has crystallised
at a particular level which entitled
some extra dearness allowance to the
Government employees. Government,
naturally, have to consider it. Of
course, that is a 'ma‘ter of entitlement,
of what Government has been giving



1823 Oral Answers

all along. That has been accepted by
Government. Whether that should be
done now, or whether it should be
done after the one-man commission
reports, if that would mean a varia-
tion of this position—we have agreed
to accept any variation, because we
take it that the one-man commission
is in the position of an arbitrator—is
a matter which is now being consi-
.dered by Government, whether we
-should announce what is to be given
now. Of course, anything that is
done as a result .

Shri S. M. Banerjee: The one-man
commission has nothing to do with it.

Shri T. T. Krishnamachari: The hon.
Member will please . . .

.:Shri_S...M; Banerjee: You are de-
laying matters in the name of the
one-man commission.

Shri T. T. Krishnamachari: The
hon. Member will have an opportu-
nity of expressing his views vehe-
mently, but so long as I am mention-
ing something. ...

Shri S. M¢. Banerjee: You gave this
assurance in this House.

Mr. Speaker: Should he allow him
or not?

Shri S. M. Banerjee: They are going
back on their words.

Mr. Speaker: He will have to listen
to the answer at least.

Shri S. M, Banmerjee: We expect

some good reply.

Mr. Speaker: That is not for me to
say. He thinks it is not good. He has
also to listen.

Shri S. M, Bmnerjee: EverybOfly
has boycotted the one-man commis=
sion.

Shri T. T. Krishnamachari: The
position is that the Government has
not gone back on anything. What the
people are entitled to, they will get.
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The question that is under considera-
tion is whether Government should
announce what they have agreed to
now or it should wait for the one-
man commission to report, which
might mean a further emendation of
the position. That is the matter
which is under consideration,
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Rajasthan Canal

+

Shri Himatsingka:
| Shri P. R. Chakraverti:
Shri P. C. Borooah:
‘ Shri Rameshwar Tantia:
".’.09.{ Shri Onkal Lal Berwa:
| Shri Gulshan:

Shri Y. S. Chaudhary:

Shri Yashpal Singh:

Shri Hem Raj:

Will the Minister of Irrigation and
Power be pleased to refer to ‘the
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reply given to Starred Question No.
240 on the 17th September, 1964 re-
garding Rajasthan Cana] Project and
. state:

(a) whether Government have since
decided to take over the construc-
tion of the Rajasthan canal in view
-of the national importance of the pro-
ject;

(b) whether the financial implica-
tions of the project and the potential-
ities of drawing returns out :f the
same have been studied; and

(c) whether a corporation on the
lines of D.V.C, is to be set up to
organise and maintain the canal?

The M‘mitser of Irrigation and
Power (Dr. K. L. Rao): (a) No, Sir.
" The matter is still under considera-
- tion,

(b) and (c). Do not arise.

Shri Himatsihgka: Will the hon.
Minister consider that Rajasthan has
very great potential, and that if water
can be supplied, they will be able to
feed a great part of India?

Dr. K. L. Rae: Quite so. The Rajas-
than Canal is one of the important
projects on which the Government of
India lays the greatest importance,
and the necessary funds are being
supplied, and the construction work
is proceeding fairly well

Shri Vidyacharan Shukla: May we
know, since when the Government
has been considering this matter, and

- what are the specific difficulties which
they are facing in arriving at a speedy
decision regarding thig matter?

Dr. K. L. Rao: This matter of tak-
ing up the large irrigation projects
al]l over the country has heen under
the eonsideration of the Government
for some time. In particular, Rajas-
than cana] has been chosen because
it is not only the egineering aspect
that one has to attend to in the case
of that canal but also the develop-
ment 'of the area under the canal and
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the amount of money required for
the development is as much as Rs. 200
crores. Therefore, this has bpeen un-
der consideration for more than a
year now whether this project should
be taken over by the Centre. The
Planning Commission has appointed 3
study group to go into the constitu-
tion, functions and powers of any
wuthority that may have to be set up
in connection with this and we are
awaiting the repart of the study
group.
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Dr. K. L. Rao: Quite so. The Rajas-
than Government is also anxious tha
it shoulq be taken over by the Centre.
We are awaiting the report of the
study group.

"Mr, Speaker: The laier part refer-
red to the area irrigated just at pre-
sent and the possibilities of further
extension.

Dr. K. L. Rae: The Rajasthan canal
is intended to irrigate 28 lakhs of
acreg ultimately. In the first stage it
is expected to irrigate about 12 lakhs
of acres, At the end of the vear 1965,
4} lakhs would be brought under ir-
rigation and by the Third Plan period,
i will be about 10 lakhs of acres.
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Dr. K. L. Rao: The areas in Funjab
through which the canal passes have
been given compensation and the
oustees are also being considered for
resettlement in the Rajasthan canal
areas. About the irrigation of areas
through which it passes, I
may say that the area is being fed
through Sirhind feeder or the Bhakra
system.
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Dr, K. L. Rao: The course of Rajas-
than canal in Punjab Yas beei com-
pleted in all its aspects and also for
another 14 miles in Rajasthan; further
work is in progress fiom the 14th to
the 48th mile. By and iarge, I would
say the project is getting on fairly
well though I wish that this proceed-
ed in a much qiicker wayv
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Mr. Speaker: Have the targets been
achieved?

Dr. K. L. Rao: I submitted already
that it is going according to schedule.
T expressed a further wish that it
were accelerated.
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Dr. K L. Rao: I greally regret that
the matter is not really finalised but
the question is of great and major
importance. Hon. Members should
b.e aware that it is not oilly a ques-
tion of engineering aspect but also
the question of development involved
and the large and heavv outlay.
Therefore, this is a matter which is
being dealt with by a number of
Ministries and the Planning Com-
mission, and I am afraid it takes some
time to arrive at a deciswon,

Shri Thirumala Rao: Beside the
various authorities that are bLeing
investigated by the Planning Com-
mission, what are the exact terms of
reference that are now given to the
Planning Commission io investigate
and what are the States affectar’ by
this scheme?

Dr. K L. Rao: T have already sub-
mitted that a study group is going
into the details of the composition,
functions and the powers of the
authority that might have to be set
up in order to supervise this project.
The States concerned are two: Rajas-
than and Punjab.

Shri Harish Chandra Matiur: What
the hon. Minister said is, what is un-
der study is only the adnunistrative
control which will follow after the
decision is taken to take it over. First
of all, you have to take the decision
to take it over, TIs it not a fact that
the hon. Finance Minister visited the
Rajasthan Canal area and then an
suthentic information was given to
the press that this project will be takemn
over from the year 1965-66, aand may
1 know what-was the hon, Finance
Ministers assessment and what is the
authenticity of this report that it
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will be taken over just from next
year?

The Minister of Finance (Shri ™. T.
Krishnamachari): The preseni think-
ing is that the financial responsibility
for this scheme is to be taken over
by the Central Government and the
date from which this could be
sibly taken over will be 1st April. All
that is being done, which kag been
mentioned by my colleague, js a pre-
liminary work to enable the Central
Government to take it over. So the
track is clear for the purpose. Broad-
ly, matters as to how it should be
taken over, the positioir of {ne Centre
vis a vis Rajasthan, etc., are also being
dealt with, But I do thirk that be-
tween my colleague and the various
authorities responsible, we will be
able to arrive at a settlement so that
the new controlling authorily would
be in position by the Ist of April.

Sl;rl Hem Raj: May 1 know whe-
ther this study group will also ad-
vise the Government regarding the
resettlement on the Ponz Dam oustees
and the Sutlej-Beas Link Oustees and
whether the Chief Ministers of the

two States have formulated any policy

for the colonisation of the Rajasthan
€anal because it has been hanging
fire for the last two or three years?

Dr. K. L. Rao: The colonisation
policy is under discussion between the
two Chief Ministers and the Central
Government; we are having a meet-
ing in that connection on the 4th De-
cember. I may also mention that the
study group will also consider this
aspect.

Shri Ranga: From =il thiese ans-
wers, it is quite clear that the Gov-
ernment seems to be just as keen
about the rapid development of this
canal and the irrigation under it as
ourseclves on this side, bui may we
have an assurance that Govercment
would give some special prioritsy for
the speeding up of the consideration
and coming to some decision, so *hat
the Centre could take it over, which
is considered desirable even by the
Centre themselves, so that they can
speed up the development of this pro-
ject?
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Dr. K. L. Rao: I may remind
the hon. Member that the policy that
is going to be adoptad in the fourth
Plan is that all Projects already un-
dertaken should be completeg first.
The Rajasthan Canal would be com-
pleted by 1969-70.

Shri Ranga: I thought thst the hon.
Finance Minister would reply to this
question; that wouid have been very

appropriate. The bottleneck seems to
be somewhere wit the Fincnce
Ministry.

Mr. Speaker: Shri Joachim Alva.

Shri Joachim Alva: Whilst formu-
lating or investigaling this project for
which our engineers go to ard fro,
have they viewed the Aswan dam and

the adjacent territory in “he Sahara
desert where eucalyptus trees are
grown on sand, and also in

view of the fact that the hon. Minis-
ter has been there and witnessed
these experiences, I want to know
whether these features could be in-
corporated into our project here.

Dr. K. L, Rao: I am glad to men-
tion that the hon. Minister in charge
of the Aswan Dam has come to India
last evening and he is seeing some of
our works. In regard to the Rajas-
than Cana] there is not anything
particular that we need take from the
Aswan Dam.

The Aswan High Dam is of very
great importance in the methods of
new technique that are being adopted
in constructing the dam. We do not
have such kind of difficulties with the
Rajasthan Canal.

Shri Karni Singhji: In view of the
fact that the Centre proposes to take
over the Rajasthan Canal, may I know
if any decision has been taken with
regard to the lining of the canal, with
regard to connecting it to Kandla
Port and with regard to making it
navigable and also what is bein-
done about giving drinking water from
the Rajasthan Canal to the desert
area? P
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Dr. K. L. Rao: With regard to the
lining of the canal, it has been a
subject of very careful consideration
because the lining costs quite a lot.
We have generally decided that the
* lining will be done for the main canal.
With regard to the connection with
Kandla Port, it is a problem connected
with transport and the Ministry of
Transport is seized of the problem.
They are going into that in a detailed
way.

Shrimati Tarkeshwary Sinha: In
answer to part (b) of the question,
namely, “whether the financial impli-
cations of the project ~nd the poten-
tialities of drawing returns out of
the same have been studied”, the
Minister replied, no. May I know
whether these aspects, which are very
important aspects of any project, are
not studied?

Dr. K. L. Rao: The question has
arisen with regard to taking over of
the construction by the Government.
The engineering aspects of the project
and the implications have been gone
into. But the main question, a5 I sub-
mitted, in connection with the Rajas-
than Canal is not so much the ex-
penditure on the engineering aspect;
that is a much smaller portion.

Shrimati Tarkeshwari Sinha; What

about the returns?

Dr. K. L. Rao: The :nain problem
.is about the development of the new
areas for which the estimates are not
naturally ready as yet. The rough
estimate is it may be of the order of
Rs. 200 to Rs. 210 crores; it is not de-
finite. So far as the project is con-
cerned, naturally the project has been
sanctioned after going into the finan-
cial implications.

Shrii Karni Singhji: Part of my
question has not beén answered.

Mr. Speaker: He will have some
other opportunity.
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Ghaggar Flood Comtrol Scheme
+
( Shri Harish Chandra

*"21!!.{ Mathur:
| Shri Karni Singhji:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 525 on
the 1st October, 1964 regarding Ghag-
gar floods and state:

(a) whether funds have since been
sanctioned for taking up Ghaggar
Flood Control Scheme approved by
the Technical Advisory Committee of
the Planning Commission;

(b) the reason for the delay in
according sanction when scheme was
approved and found feasible in Octo-
ber, 1963;

(c) the loss in financial terms caus-
ed by floods this year; and

L4
(d) the loss suffered by Suratgarh
farm by these floods?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not vet,
Sir.

(b) The Scheme is under considera-
tion with the Ministry of Finance.

(c) The approximate loss assessed
so far is Rs. 59 lakhs which includes
damage to crops, property, irrigation
works and roads. This does not in-
clude loss sustained by Railways for
which the figures are not yet available.

(d) The loss assessed so far is

about Rs. 8.77 lakhs.

Shri Harish Chandra Mathur: It is
obvious from the reply that even
though the whole thing was cleared
as early as October, 1963 by the tech-
nical authorities, by the Planning
Commission and by everybody, even
to this day in November, 1984 no deci-
sion hag been taken and it is stuck
up with finance. This delay has
caused a lot of suffering to the people
and the Suratgarh farm which we have
from the USSR, May I know  how
the hon. Minister explains the de-
lay and the responsibility for this?
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Dr. K. L. Rao: I do not know exaclly
what the hon Member wanted to say.
The only question is that these pro-
jects have got to be gone through and
funds have got to be found. The
Finance Minister has inspected this
area in October this year and is seized
of the problem.

Shri Harish Chandra Mathur: It
was in October, 1963 much before the
rains that both the Planning Com-
mission and the Minister of Irrigation
cleareq this project and it was only
the finances which were to be made
available. Because of this delay in
obtaining finance, the entire area has
suffered and our commitments with
the USSR also are getting into bad
shape. Is the difficulty about foreign
exchange involved or that we have no
funds? What is the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): The point is not
as simple as the hon. Member envi-
sages. Ags a matter of fact, if the
finances could be found, I do not think
the scheme would have really soived
the problem. The scheme as it is to-
day has thrown up a number of prob-
lems; it would have to be varied. As
it is, I think the scheme would not
yield the results. The tentative think-
ing in regard to Ghaggar floods does
not seem to be adequate to deal with the
problem of recurring floods, which
seem to be in the offing all the time.
The alternatives of a variation scheme
are now being studied. In fact, I had
a meeting with the Minister concern-
ed, my colleague, and a number of
other technical officers a few weeks
back. The matter has been thrown
up to them again to consider certain
other variations which would serve
the areas that have been affected by
the floods better. The matter has to
be considered from that point of view.
If one scheme has been made out and
if that scheme does not look suffi-
ciently effective or even it would not
deal with the situation adequately,
naturally one does not embark on a
financial expenditure straightaway.
The alternatives have to be consi-~

dered. . i 5
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Shri Harish Chandra Mathur: May
[ know what is the outline of the
scheme which was drawn up by the
Ministry and which was approved by
the Planning Commission’s technical
and financial teams there and what
was the amourtt involved? May I
also know whether al] interests and
all authorities concerned have agreed
to it or not?

Dr. K. L. Rao: The hon. Minister
for Finance has given an answer to
the previous question with regard to
the various considerations on this pro-
ject. The hon. Minister for Finance,
before he sanctioned this amount, cal-
led for a meeting and raised some
points. Since then these have been
gone into and the various engineers
have sent in a report. That has been
sent to the hon. Minister for Finance,
probably it has reached him by now.

Shri Harish Chandra Mathur: My
question was entirely different. My
question was, what was the outline of
the scheme that was prepared by the
Ministry of Irrigation and Power and
which was approved by the Planning
Commission, and whether all inte-
rests and authorities concerned were
agreed on that or not?

Shri T. T. Krishnamachari: I would
like to answer that by stating the
position. T am sorry my hon. friend
wants us to take up a particular posi-
tion from which he can ask further
questions. A tentative socheme was
drawn up.

Shri Harish Chandra Mathur: What
is the outline of that?

Shri T. T. Krishnamachari: The”
outline has to be explained with a
map. It is about the question of
diversion of waters to an area where
there is a depression and where it can
go. I do not think it is adequate. I
do not think it would solve the prob-
lem altogether. It is quite likely that
diversion of waters throygh the’
Rajasthan Canal on to that area will
not solve the problem. The floods
are bigger than what we have envi-
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saged. So there must be additional
protection and the whole thing has
to be gone into. That is the matter
that is being examined. There is no
‘question of the Planning Commission
glving a clearance. The Planning
Commission cannot give a clearance

until the Finance Ministry has looked
into it.

Shri Karni Singhji: The question
about floods in Ghaggar and northern
‘Rajasthan has been raised by Mem-
‘bers from Rajasthan for the last three
or four years. In spite of all that, un-
fortunately, the matter has not been
attended to seriously. In view of that,
T would like to know the quantum of
Toss in foodgrains as a result of these
floods during the last four years and,
'secondly, for how long have the rail-
ways been dislocated as a result of
these floods?

Dr. K. L. Rao: In the railways
‘there has been dislocation for nearly
two months for about a length of 50
miles. It is a fact that floods in
Ghaggar are causing grave concern to
all of us.

Shri Karni Singhji: My question
about loss suffered in foodgrains has
not been answered.

Shri Harish Chandra Mathur: He
has said in the main answer that it is
Rs. 59 lakhs.

Shri Kashi Ram Gupta: The posi-
tion seems to be that there is no ex-
pectation of the work being fulfilled
before the next rainy season. May I
know whether Government will be
able to do something effective before
the next rainy season or the same
thing will happen, as has happened this
year?

Dr. K. L. Rao: I submitted that the
question of flood control in Ghaggar
is of very great importance because
it is causing increasing harm and
damage. A few schemes had been
drawn up and the M:mstry of Finance
'hag raised some points on them. The
answers for them have been sent.

NOVEMBER 26, 1964

Oral Answers 1836

The Finance Minister has not seen
them. I hope he would be seeing
them soon. In case some decision is
taken now it would be possible for us
to start some work before the next
monsoon.
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Shri K. D. Malaviya: Am I correct
in presuming that with regard to the
technical implications of the scheme
there is difference between the assess-
ments of the Finance and Irrigation
Ministers? If so, is it a fact that so
much time has been taken only be-
cause of the difference between them
in the examination of the technical
assessment?

Shri T. T. Krishnamachari: ‘No, Sir,
I do not think so. As a matter of fact,
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the original scheme itself is a thing
which is of recent origin. The
scheme,, even if it had been taken up,
would not have helped us during the
recent floods. It is not a question of
any difference in technical examina-
tion. It is a question of spotting it
somewhere earlier rather than doing
it at one end or doing all together.
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faasy fF oM@ & gEaET W Fa &
fas¥ =TT, T AT ¥ FaA TAT F LT
FFam™ T8 Fdr @ ¢ afes | qaw
T TF ¥ TAAEA F A I
R AAE W2 AR W IEY
ot aifeara & HeaT oY qEEr w9
¢ gafay w7 g8 W1 w@EEW WA a@v
T q949 A9 TET F A A § 3=
T THF FqE T

ey WEYET ;. AAAIT qIEq FE
#ar AT qBT 7

i Qo o Wl @ AT AHF T
T FAT AT FE FAS HAAT FT
faar ¢ f& agi o F9ST FOW T
# fag 1€ WiT ) €7 AT AT
a1 fet 3R T 97 7y €9 ag A
JFGTH FW F IR GHIL AT
ITETE ?

Dr. K. L. Rao: I want to submit
once again that the flood control work
of Ghaggar is of utmost importance
and a number of schemes have been
drawn up. With regard to Ottu there
i no question of a dam because we
cannot raise it more than two or
three feet because it will submerge
a very large area. There is no ques-
tion of a dam in connection with the
contral of flood in Rajasthan or Pun-
jab border area. It is only a guestion
of some diversion scheme, some irri-
gation schemes and various alterna-
tive projects. At the moment, they
are under consideration by the Minis-
try of Finance.
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=t To Ao arewrw : {fF wWT
T FY FaTEY ¥ AU faata d grafraq
2 zafag & srmr wTgar § 5 Wdw
1 FrATAE ¥ AT MR |3 77 579-
afsr ai| § fram TFew g &
TR 37 a1 ¥ F07 framt #1 faaar
TFAAGAT R 5T q9 F AHs &R
ITT g9 F @ qdqq o
R AIAT AT g @A ¥
T AT GEEY FT FA g QT T
AT, F9 IF Iq THTY T ATH &Y
T Az W1 AT AR aqerd ?

TR WERA : TN qATT CF q
TR AT AT F@ FX ATET
A 3l AEIRT Y qF FT TG 2 TG ?
TR F TF 99 789 dr qdT qgRY
AT AT AR A

AAAT qIE AT ARS & 6
UE FTW FH qF LA g oA ?

= fra aEA : wemw WEiET,
# oF T fadgT T ARATE L .

s wgEm W1 AL |

Dr. K. L. Rao: The Ghaggar flood
control work, depending on the
finance available, may be completed
effectively in two to three years.

Mr. Speaker: Next question. Shri
Bhagwat Jha Azad.

f TRTAAR : AAW AZA,
JT7 ¢F smaeT FT A9 & | AT ag R
fs s fuest a1 oA 4 ¥ I
o F T AT AW I F AT
F ot /T qaTgy Arg Y 99 F wvaew §
Y uF go7 ozt X fear av Y I@ N
g Fg *< g1 fear mav fF @@ T
T ¥ grafad g Jfew ot @€
o ALY A AT FT AATH qgTEH G
F \orar m 3 @ & Wl ot & A afew
Ter WEET ¥ ¥ AR § sgaedr
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Mg & 5 a1 78w I
FT @ara W1 Al Uew gl ¥
grafeag 481 & ? 3@ @ § A wenw
wgea ¥ I3 faemr afge

oere WEER ;- A9 I ARIE
AT w=BY at Ay { forae i gy S
T & | & grafag wd dTaT W1
3@ T FY AGAT |

Horticulture in Government
Colonies

Shrimati Subhadra Joshi:
Shri Bhagwat Jha Azad:
{Maharajkumar Vijaya Ananda

Will the Minister of Works
Housing be pleased to state:

211
and

(a) whether Government are aware
that there is a great deterioration in
the standards of maintenance cf hor-
ticultura) features in the Government
colonies of Delhi maintained by the
Directorate of Horticulture;

(b) whether g large number of
complaints have been received from
the residents;

(c) whether most of them
unattended; and

(d) the action being taken to im-
prove the situation?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
The standard of maintenance of horti-
cultural features in Government colo-
nies has not deteriorated. In fact, the
work done in some areas has been

remain

commended by the Residents’ Asso-
ciations.
(b) Some complaints have been

received from time to time but their
number is not large.

(¢) No. Complants
‘to promptly.

are attended

(d) Efforts toward further improve-
ment are constantly being made. For
example, supply of unfiltered water is

NOVEMBER 26, 1964

Oral Answers 1840°
being arrangeq for new colonies and
efforts made to augment supplies dur-
ing the summer season. Supervision of
the work of malis of the Horticulture
Directorate has been reviewed and
improved. Mallis obtain the signa-
tures from the representatives of the
different Residents’ Associations after
doing their work. The staff of the
Directorate have also invited the co-
operation of the residents and ex-
tended to them assistance and advice,
whenever needed.

Shrimati Subhadra Joshi: Is it a
fact that the lawns provided for ‘G’
and ‘F° type quarters are not provided
with any malis while ‘C’ type quar-
ters are provided with special inalis
to look after the lawns?

Shri Mehr Chand Khanna: I have
not followed the question at all be-
cause there is 30 much noise in the
House.

Mr. Speaker: I should not call it
‘noise’, but so many talks are going
on on all sides that it is difficult to
follow the proceedings. Will she
kindly repeat her question?

Shrimati Subhadra Joshi: Is it a
fact that there are no malis provided
to look after the lawns for ‘G’ and
‘F types quartars while special malis
are provided to look after the lawns
for ‘C’ type quarters?

Shri Mehr Chand Khanna: This is
a specific question relating to a speci-
fic area. If the hon. Member will
either write to me or give notice of
a question, I will cetainly look into
it.

ot fngfa faw . A @ AR
a9y Tiv ¥ S qrodiwo wEw
¥ gu & o S F ww wig &
Tt wEEw A I FT FWr SGANA
faar &, afs g, &Y 9 oriw ¥ St swaeTr
arf 7
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=} g @A : AR qAF qA
T ¥ gy #1 BT AT F TR
F aiX § ¢ Afew o AT e
A A gEg A Q89 GE ® A
7 fawaw 3T @Y & T@wit J@w Fv oo
HHT !

Y g S wgAE  : H AT
amgar g fr fooelt #§ frat o §
i fra g AT a T aw §
A v sam Az & 99 § o
SN U CUR SO |

s RgTwT @ ;GG qF WA-
fees arex 1 goorg &1 FAw g,
g FW g T gl ¥ ag w} o€
gfas &9 & wmar @ ) fw
fagra ¥ feoelt ST T =TT &7
@ & 99 fagr & wfeees arex #7
wrd T a7 f & agigw d @
aw & fag wifrr ¥ Ug § 5 39-
fpees arex &Y gwE & ot = §
I qu fear o7 &%

Shri Vasudevan Nair: May I know
whether the Government is aware
that the nursery at Sunder Nagar is
running at a great loss?

Shri Mehr Chand Khamma: I am
only talking of the colonies of Gov-
ernment servants. Sunder Nagar
Nursery would be the concern of the
NDMC or the DMC.

st oo fag : FTaGRA ™
@ o o femr @ fF sw
¥ T §T ¥ g T®
fad=hor &1 amar fFan & o g
g & & & fF g F T g
T A g@d W1 1@ & 9 98 s @
9T ¥ grafag aEfa! 92 ;i 7 BT
fear s 13 i graw R A A faesht
& S Amfer Eag g T AT AW F
qEt FT OFH FI?
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=Y AFTTT QA : AF F A S
# S Qo T1o F FH § TFIX 3 &1
og &nfgw § o agi & WY I @y
AT FT FT FI AT GH SAH TS 310
& g
Shri S. M. Banerjee: I would like
to know whether it is a fact that the
present arrangements of horticulture

in MPs’ quarters in North and South
Avenues . . .

Mr. Speaker: This question is re-
garding Government servants’ colo-
nies.

Shri S. M. Banerjee: This is about
horticulture arrangements.

Mr. Speaker: Yes, but for Gov-
ernment servants’ colonies.

Shri S. M. Banerjee: We are all
public servants.

Mr. Speaker: Public servants, not
Government servants.

St FHT AT ITAT © AT
W AMEE AR H
7@ T g #7 awg ¥ g w0 WA
2 % wfafom a6t & & F
flcMga st 3, da M g R
F\ a1 39 #) 3w @y F R
¥ g #rag g afe g A
I F T FA F AT @ A
W T W} 7

o Rgag @A : THFOTYH
TR wF A% FAT &, T fF A,
DA A A ® §) I AW
3 fr @gt w ge Afear g
#fw w5 e sl & a9,
o gfeat 1 gr T fear ¥

oft ST AT FET AT AT
¥ g@ W FY A e g7

Wﬂ'@?w:agﬂa%ﬁ;ag
AT FT IG@T |
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WRTTEN ANSWERS TO
QUESTIONS

L1oss due to Fleods

{ Shri Vishram Prasad:
| Shri Bagri:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
| Shri Subodh Hansda:
| Shri §. C. Samanta:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Daljit Singh:
Shri Kolla Venkaiah:
Shri Kajrolkar:
Shri S. N. Chaturvedi:
Shri Karni Singhji:
Shri H. V. Koujalgi:
Shri P. €. Borooah:
Shri P. R. Chakraverti:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri Yashpal Singh:
Shri Sidheshwar Prasad:
Shri D, D. Mantri:
Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
| Shri Brij Raj Simgh:
L Shri Bade:

#212.4

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total estimate of the damage
caused to life and property by the
floods during 1964, State-wise,

(b) the assistance given by the
Central Government to different State
Governments to meet the =~ damage
caused by the floods; and

(c) whether a comprehensive plan
for controlling the floods is being con-
sidered?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A state-
ment giving the information available
so far is placed on the Table of the
House. [Placed in Library. See No.
LT-3467/64].
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(b) During the current year, the
Central Government has sanctioned
Rs. 17.61 lakhs for emergency reliet
in Delhi and Rs. 10,000 towards ex-
penditure incurred by the Manipur
Administration on relief,

(c) The States are formulating com-
prehensive plans for flood control and
drainage for the river and drainage
system  within their jurisdiction
Pending preparations of these plans
work on urgent schemes is being
taken up by the States.

M/s Louis Dreyfug & Co. Ltd.,
Calcutta

*213, Maharajkumar Vijaya Ananda:

Will the Minister of Finanee be
pleased to refer to the reply given
to Starred Question No. 381 on the
24th September, 1964 and state:

(a) whether the Calcutta Custom
House and the Enforcement Directo-
rate have since completeq scrutiny of
documents seized by them from Mis
Louis Dreyfus & Company, Ltd., Cal-
cutta;

(b) if so, the conclusions drawn
therefrom and the action taken in the
matter; and

(e) if not, the reasons for the delay?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). On the basis of
the investigations so far carried out
by the Customs authorities, two show
cause notices have been issued to the
Company. Further investigations
are in progress.

(c) The investigation is taking time
as it entails serutiny of a large num-
ber of documents totalling over 3,500
in number and follow up of the clues
obtained.

Subsidies to State Electricity Roards

*214. Shri Oza: Will the Minister of
Irrigation and Power be pleased to
state:

(a) whether Government contem-
plate granting subsidies to the State
Electricity Boards for covering losses
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in connecting rural areas with elec-
tricity; and

(b) if so, the nature of the proposal?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) & (b).
No, Sir. However, a proposal is
under consideration for subsidising
power supply rates for agricultural
purposes in Eastern Uttar Pradesh and
North Bihar where the rates are rath-
er high. A decision about the quan-
tum of subsidy will be taken after
specific proposals are received.

Sales Tax on Transfer of Property

¢ Shri Wadiwa:

Shri Surya Prasad:

Shri J. P. Yyotishi:

Shri R. S. Tiwary:

Shri Hukam Chand
Kachhavaiya:

Shrimati Jamunadevi:

Shri Uikey:

Shri Bade:

Shri Chandak:

| Shri Vidya Charan Shukla:

|
215, J

Will the Minister of Finance be
pleased to state:

(a) whether his attention has been
drawn to the recent Supreme Court
Judgment according to which it is
now no longer possible to recover
sales tax on transfer of property in
goods made in the course of execu-
tion of works contracts and on goods
the trading of which is regulated by
Statute under which the buyer can-
not choose seller and vice versa; and

(b) if so, the 'measures contemplat-
ed to remove these difficulties?

The Depaty Minister in the Minis.
try of Finance (Shri Rameshwar
Sahu): (a) and (b). The question re-
lates to two different judgments. In
its judgment delivered in April 1958
in the case of State of Madras Vs.
Gannon Dunkerley & Co, (Madras)
Ltd., the Supreme Court held that
levy of sales tax by States on mate-
rials transferred in the execution of

invisible works and contracts was ultra
vires. In November, 1962, tile
Supreme Court in the case of New
India Sugar Mills Ltd., Vs. the Com-
mercial Tax Officer, Bihar struck
down the levy of sales tax by the
Bihar Government on despatches of
sugar pursuant to the directions of
the Sugar Controller. Soon after the
first judgment, the State Governments
were advised to modify their sales tax
laws so that tax could be collected
when materials used in works con-
tractg are sold to or purchased by
the contractors. The implications
and consequences of the second judg-
ment are presently under examination.

Monopolies Commission

( Shri A. K. Gopalan:
“216. Shri Nambiar:
Dr. Saradish Roy:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 271 on the
10th September, 1964 and state the
probable date for submission of the
report by the Monopolies Commission
to Government?

The Minister of Planning (Shri B.
R, Bhagat): The Monopolies Com-
mission is expected to submit its
report to Government by October
21, 1965.

Scissors in Girl’s Stomach

Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Oza:
’217.2 Shri Yashpal Siagh:
| Shri Hukam Chand
Kachhavaiya:
Shri Prakash Vir Shastri:

Will the Minister of
pleased to state:

Health be

(a) whether Government'’s attention
hag been drawn to the news item in
the Timeg of India dateq the 28th
October, 1964, reporting the circum-
stances of a case relating to the opera-
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tion of a 16 year old girl for Appen-
dicitis in June, 1964, in a Government
hospital in Delhi in which a pair of
scissors had been negligently left in
her stomach, which was extracted
from her body through another opera-
tion later.

(b). if so, whether Government has
conducted an inquiry into the case;
and

(c) if so, the result thereof and who
has been found responsible for the
negligence?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes, Sir.

(b) An enquiry into the matter has
been held by the Medical Superinten-
dent of the Irwin Hospital and the
Superintendent of Anti Corruption
Police, Delhi.

(c) A statement is laig on the
Table of the House.

STATEMENT

The facts of the case are that one
Km. Mridula Aggarwal was operated
for appendicitis in the Irwin Hospital
on 14th June, 1964, and was discharg-
ed on the 21st of June, 1964, after
recovery from the gperation. On
July, 14 and again on August 5, 1964,
she was X-rayed for some complaints
of pain in the abdomen. The X-rays
recovery from the operation. On
any foreign body in the abdomen.
This goes to show that at the time
of her leaving the hospital after her
operation, she was free of an foreign
matter in her abdomen and that the
later evidence of Scissors in the
stomach was a subsequent happening.

On 18th August, 1964, she was again
admitted to the hospital. During her
stay, it was seen that she passed a
safety pin in her stools which was
an indication of the patient being
neurotic, She was advised not to be-
have in that manner and she left the
hospital next day of her own accord.
She was again X-rayed in the Willing-
don Hospital on the 17th Geptember
and again on 2lst October, 1964. On
the first occasion no scissors were
seen with X-ray picture. On the
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second occasion when a plyogram was
taken, one pair of scissors was seen
in front view of the abdomen. She
was operated in the Jessaram Hospital
on the 24th October, 1964, in the
presence of a medical officer of the
Ministry- of Health, and a pair of
scissors wag found in the cavity of
the stomach. Scissors can only reach
the stomach by swallowing. The evi-
dence of these facts had been record-
ed. It is considereq that she is a
neurotic girl and in a fit of hysteria
had swallowed the scissors in pieces.
It is also borne out from the press
report of 28th October, 1964, that a
small buckle was found in her ex-
creta.

Committee on Floog Control

f' Shri Rameshwar Tantia:
*218 Shrimati Renuka Barkataki:
Shri P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Ministers Committee on Floog Control
hag submitted an interim report to
Government;

(b) if so, the main recommendations
of the Committee;

(c) how far Government
accepted their suggestions; and

have

(d) the action being taken to im-
plement those suggestions?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not yet,
Sir. A conrmunication was sent by
Convener of the Committee to Mem-
ber, Natural Resources of the Planning
Commission that an outlay of Rs. 300
crores will be required for flood con-
trol works in Fourth Plan.

(b) to (d). Do not arise,

Prices of Essential Commodities other
than Foodgrains

Shri P. C. Borooah:
Shri Prakash Vir

*219. { Shastri:
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Shri Jagdev Singh
Siddhanti:

Shri 8. M. Banerjee:

Shri Daji:

Shrimati Renuka Ray:

Shri H. C. Soy: .

Shri S. N, Chaturvedi:

Shri Vishwanath Pandey:

‘Shri Sidheshwar Prasad:

Shri Jashvant Mehta:

(_ Shri Y. S. Chaudhary:

Will the Minister of Finance be
pleased to refer to the reply given
ip Starredq Question No. 91 on the
10th September, 1964 and state:

(a) the extent to which the prices
of essential commodities other than
foodgrains had continued to rise
during the past two months; and

(b) the steps taken and proposed to
Le taken to arrest the rise in prices?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). A state-
ment giving this information is laid
on the Table of the House. [Pluced
«n the Library. See No. LT-3465/64].

Avoidance of Double Taxation of
Income

Shri P. R. Chakraverti:
#2204 Shrimati Savitri Nigam:
_ Shri Bhagwat Jha Azad:

Will the Minister of Finance be
pleased to state:

(a) whether a Tax delegation from
India hag returned after negotiating
with the Governments of United Arab
Republic and France for agreements
for the avoidance of double taxation
of income;

(b) the terms of agreement drawn
up in Cairo in the form of a draft;

(c) whether thig is based on the
principles allowed in the case of
India’s agreements with other coun-
tries; and

(d) whether the discussions held in
Paris have resulted jn the settlement
of outstanding points?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) The proposed agreement is at
the stage of draft and is still to be
ratified.

(c) The draft of the proposed Agree-
ment follows the principles in similar
agreements concludeq by India with
other countries, subject to modifica-
tions found appropriate in the light
of the conditions prevailing in the
Uniteq Arab Republic and India.

(d), The discussiong in Paris result-
ed in the settlement of all the points
which were outstanding previously.

State Bank

( Shri Harish Chandra
1991 Mathur:
'Y Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 511 on the 1st
October, 1964 and state:

(a) whether any social objectives
have been spelled for the guidance of
the State Bank and the steps taken to
give effect to these;

(b) what can rural India and smalt
industries expect from the Bank; and

(¢) whether any programme has
been drawn up or is proposed to be
drawn up to train and orient field
staff to discharge their functions more
effectively?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Yes. The
State Bank and its subsidiaries are
expected to provide banking facilities
in areas in which commercial banks
have not been established so far, to
offer free or easy remittance faci-'
lities to members of the general pub-
cil, to manage currency chests and
small coin depots and to conduct Gov-
ernment treasury business, at places



1851 Written Answers
at which there are no offices of the
Reserve Bank. They are also expect-
ed to assist small scale industries and
cooperative societies.

(c) The State Bank has made ar-
rangements for training its officers
and staff at various establishments, in-
cluding the Staff College at Hydera-
bad.

‘C’ Power Station, Delhi

— ( Shri Vishram Prasad:
222 %Shri P. C, Borooah:
* Y Shri P. R, Chakraverti:
| Shri B. €. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Delhi’s ‘C’ Power Sta-
tion in Indraprastha Estate was shut
down on the 6th November, 1964 for
repairs;

(b) if so, the nature of defects that
had arisen therein;

(c) whether it has since been put
in perfect order and if so, the cost
thereof; and

(d) how far it has affecteq the
production by the industries in the
Capital?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) The Sia-
tion was closed down on the morning
of 7th November, 1964, for check up
and overhaul.

(b) Vibrations beyond the permissi-
ble limits were noticed in the turbo-
generator of the plant.

(¢) The machine is being reassem-
bled and the Japanese experts feel
that there should be no further vib-
rations. The cost is borne by the
suppliers of the equipment.

(d) By closing
machine, no
affected.

down of the
consumer hag been

NOVEMBER 26, 1964

Written Answers 1852

Seizure of Unaccounied Money

Shri P. C. Borooah:

Shri Bibhuti Mishra:

Shri K. N, Tiwary:

Shri Vishram Prasad:

Shri Bagri:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Sidhanti:

Shri Harish Chandra
Mathur:

*223. { Shrimati Ramdulari Sinha:

T Shri D. C, Sharma:

Dr. Ranem Sen:

Dr. Saradish Roy:

Shri Dinen Bhattacharya:

Shri Sham Lal Saraf:

Shri Surendra Pal Singh:

Shri Hem Barua:

Shri P. G, Sen;

Shri Ram Sewak:

Shri Hem Raj:

Shri Jashvant Mehta:

Will the Minister of Finance bec
pleased to state:

(a) how much of unaccounied
money has so far been seized by the
Enforcement Directorate in their
raids of film-artistes’ houses and
lockers; and (2) houses and establish-
ments of business magnates in the
different States separately;

(b) the penal action taken agaitst
the persons|firms concerned;

(c) further steps envisaged to dis-
cover the unaccounted money; and

(d) the latest estimates about the
extent of unaccounted money in India
made in the light of the discoveries
made so far?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Foreign currency of differ-
ent denominations including 393 gold
sovereigns and travellers’ cheques
valued at £ 1,895 and Indian currency
amounting to Rs. 33,13,000 have beer
seized by the Enforcement Directo-
rate so far in their raids of film-
artistes’ houses and lockers;

(2) In the houses and establish-
ments of business magnates in the
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State of Maharashtra, the amount of
money seized by the Enforcement
Directorate is Rs. 5,46,550 in Indian
currency besides diamonds worth
Rs, 3 lakhs, some obsolete foreign
currency, gold coins approximately of
the value of Rs 9,000 and sterling
currency of £ 1,810. In Madras
State, Rs. 2,8§350 in Indian currency
wag seized by that Directorate in
such houses and establishments,

(b) Cases have been registered
against all these persons and appro-
priate action is being taken against
them under the relevant Acts.

(c) Besides tightening up the pro-
visions of the Direct Taxes Acts for
countering tax evasion, certain other
administrative measures have been
announced recently by the Govern-
ment. One of these is to make it
more attractive for informers to give
information about hidden wealth by
offering them rewards ranging from
73 per cent to 10 per cent of the addl-
tiona]l tax realised which may be
attributable to the information sup-
plied by them. The other is to en-
courage purely voluntary disclosures
by persons who have concealed their
income by showing due consideration
in regard to levy of penalties, depend-
ing on the extent of co-operation
given by them in the enquiries made
during the assessment,

The question is constantly under
review and steps are being ‘taken
from time to time, but, to be effec-
tive, they cannot be announced in
advance,

(d) It is not possible to hazard a
guess about the extent of unaccount-
ed money.

Power Tariff Committee

( Shri P, R. Chakraverti:
Shri P. C. Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
| Dr,_ Saradish Roy:
‘ Shri Ram Sewak:
P. G. Sen:
4

Shri
*224.{ shri Bibhuti Mishra:

| Shri K, N. Tiwary:
Shri M. L. Dwivedy:
Shri Subodh Hansda:

| Shri S, C, Samanta;

{_ Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that all the
State Electricity Boards excepting
those in Punjab, Rajasthan, Mysore
and Madras are running at a sub-
stantia] loss;

(b) what are the recommendations
of the Power Tariff Committee with
regard to the fixation of electricity
rates to enable the Boards to attain
self-sufficiency and to finance their
expansion schemes; and

(() how far the Central Govern-
ment have persuaded the States to
work for a suitable return on invest-
ment on power projects?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (¢).
A statement containing the requisite
information is laid on the Table of
the House. [Placed in Library. Sec
No. LT-3469/64],

Quarters for Income-tax Officials at
Calicut

f Shri A. V. Raghavan:
. Shri Pottekkatt:

Will the Minister of Finance be
pleased to state:

496A.

(a) whether it has been decided to
construct quarters for income-tax
officials at Calicut in Kerala; and

(b) if so, when the work will com-
mence?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) In view of the
present need for economy in expen-
diture, it has been decided to postpone
for the present the construction of
quarters for income-tax officials at
Calicut in Kerala,

(b) Does not arise,
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Drug Testing Laboratory
a9y, J Shri Pottekkatt:

" Shri A. V. Raghavan:

Will the Minister of Health be
pleased to state:

(a) whether there is any proposal
to establish a drug testing laboratory
in Kerala to analyse the samples of
drugs drawn by drug inspectors;

(b) where the samples are tested
now;

’

(¢) the number of samples tested
during the last five years;

(d) the number of prosecutions
launched during this period; and

(e) the number of persons convict-
ed and for what period?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) At present samples from Keraia
are tested at the Central Drugs Labo-
ratory, Calcutta.

(c) 288 from 1959-60 to 1963-64.
(d) 22,

(e) 16 persons were convicted. In-
formation about the periods for which
they were convicted has been called
for from the State Government and
will be laid on the Table of the Sabha
when received,

Revenue Collected from Central
Excise in Orissa

498, Shri Ramachandra Mallick:
Will the Minister of Finance be
pleased to state the amount of reve-
nue received from Central Excise
from the state of Orissa during 1962
and 1963?

The Minister of Finance (Shri T. T.
Krishnamachari): The requisite in-
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formation is given below:
ORISSA STATE

Amount realised

Rs.o000)
YEAR
(1962) (1963)
Gross 7:48,46  14,05,73
Refund . . 9,60 18,75
Net . . . 7,38,86 13,86,98

Raids on Hotels Kitchens

499. Shri Surendra Pal Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that some
time towards the end of September,
officials of the New Delhi Munincipal
Committee carried out surprise raids
on the kitchens of some of the most
fashionable hotels and restaurants of
the Capital, and found a large majo-
rity of them in shockingly filthy ccn-
ditions; and

(b) if so, names of the hotels and
restaurants raided and the action
taken against them?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), Surprise
checks on the eating establishments
situated in their jurisdiction are made
by the Health Department of the
New Delhi Municipal Committee
regularly as a part of their normal
duties. Presumably the reference in
this question is to the surprise raid
on certain hotels and restaurants
which was made on 22nd September,
1964 when the local Press Corres-
pondents were also associated in the
inspection carried out by the N.D.M.C,
staff. On that date, the following
restaurants were inspected:

1. Tea House,

2. Gaylord.

3. Standard.

4. Mikado:

5. Madras Hotel,
6. Lakshmi,

7. New Nanking,
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Certain defects as noted against
each were noticed in the four res-
taurants named below:
1. Gaylord Restaurant:
ng:

Regul Build-

Running the above restaurant with
the back fiy-proof door of the kitchen
wide open which admitted flies into
the premises which were on the arti-
cles of food on the process table,

2. Mikado Restaurant, Block 90, Con-
naught Circus:

Running his restaurant in a very
dirty condition. 2, Food stuff was
exposed to dust and flies. 3. The floor
of the kitchen was also in dirty con-
dition.

3. Lakshmi Restaurant:

Running his restaurant in a very
dirty condition. 2. Food stuff was ex-
posed to dust and flies. 3. Kitchen
and dining hall was not fly-proof.

4. Madras Hotel:

The fly-proof doors of the kitchen
were found lying open and flies were
finding access to the articles of food
kept uncovered on the processirg
table. No dust-bin was kept in tne
kitchen and kitchen waste was seen
lying on the floor, General Sanita-
tion of the kitchen was very poor.

These restaurants have been pro-
secuted under the Prevention of Food
Adulteration Act for the above noted
defects. The cases are at present
pending. in the court. Morecver,
penalties of Rs. 20 each were realis-
ed at the site from the undermen-
tioned 3 establishments under the
provisions of the Punjab Municipal
Act for not keeping their kitchen
waste in proper receptacles: —

Lakshmi Restaurant,
Madras Hotel,

Mikado Restaurant.
Loans from Provident Fund for
Constructing Houses

500, Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Union
Government propose to make the
grants of loans from the Provident
Fund for the purposes of construction
of houses rigid;

(b) if so, the reasons therefor;

(c) the main features of the pro-
posal; and

(d) when it is likely to take effect?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) There is no
provision in the existing Provident
Fund rules for the grant of loans for
the purposes of construction of hous-
es. But subscribers are allowed
final withdrawals for this purpose
subject to certain conditions being
fulfilled.

(b) to (d). Do not arise,

Emergency Casualty Service

501 f Shri Surendra Pal Singh:
* 7 Shri D. B, Raju:

Will the Minister of Health be
pleased to state:

(a) whether towards the ead of
September last the Union Health

ini convened a conference of
State Health Secretaries in Delhi to
consider a proposal to set up an
emergency casualty service for all big
cities in India; and

(b) if so, the outcome of that con-
ference?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). As the result
of a resolution adopted by the Cen-
tral Council of Health at its 11th
meeting the examination of the ques-
tion of setting up of emergency ser-
vices in all major cities and towms
was entrusted to a Committee of
Health Secretaries. Foliowing this
a meeting was held in September last
and a report was drawn, which also
came up for discussion at the 12th
meeting of the Central Council of
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Health in October last. The Com-
mittee recommendeq suitable arrange-
ments at Casualty Departments of
major hospitals for the reception of
the very seriously ill and accident
cases in order to ensure speedy medi-
cal attention on reception and admis-
sion, The Unit should have basic
facilifies for resuscitation and treat-
ment and the staff of the unit should
be organised and strengthened for
duty all the 24 hours. The Commit-
tee also recommended arrangements
to meet the needs of emergenhcy ser-
vices for adequate blood facilities;
diagnostic facilities, including labora-
tory, X-ray services, etc. They re-
commended a pooling and reorgari-
sation of ambulances and a Centrally
Co-ordinated Systemm in the large
cities. The Central Council of Health
commended the suggestions for the
consideration ang implementation by
ihe State Governments, and asked
them for information on the action
taken or proposed to be taken.

Terms of Bhakra Loan

502 J Shri Surendra Pal Singh:
* 7 Shri Hem Raj:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Govern-
ment have once again asked the Cent-
ral Government to revise the Bhakra
Loan terms in order to reduce the
burden of betterment levy on the
beneficiaries of the project; and

(b) if so, the precise concessions
asked by the Punjab Government in
this regard, and Centre’s reaction to
the same?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) The following concessions have
been asked for:—

(i) to waive interest charges
during the period of construc-
tion of the project;

NOVEMBER 26, 1964

Written Answers 186C

(ii) to scale down the rates of

interest during the early
period of development of irri-
gation; and

(iii) to grant a subsidy to cover
the unproductive portion of
the loans.

The terms of loans being given to
the Government of Punjab are in line
with the terms of loans for similar
projects in the entire country and any
liberalisation of these terms for onec
particular project is not possible.

Expenditure on Basic Amenities in
Rural Areas

503 f Shri Yashpal Singh:
* \_ Shri Naval Prabhakar:

Will the Minister of
pleased to state:

Planning be

(a) whether the Chief Ministers of
various States were addressed by the
Deputy Chairman, Planning Commis-
sion on the subject of increasing the
foodgrains and agricultural raw mate-
rials with a view to meet the increase
in expenditure on basic amenities im
the rural areas;

(b) if so, the nature of the sugges-
tions made; and

(c) the reaction of the State Gov-
ernments thereto?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) It has been suggested that local
planning should be so organised that,
in the implementation of the pro-
grammes not only surplus labour
power in the countryside is mobilised
in a big way, but also a substantial
part of the growth in the rural eco-
nomy through increased agro-indus-
trial production is canalised for their
financing.

(c) So far, replies have ben receiv-
ed from the Chief Ministers of Andhra
Pradesh, Madhya Pradesh, Gujart and
Punjab only.
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Damage to bridge on the
Krishna River

 Shri Yashpal Sinh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri A. V. Raghvan:
Shri Pottekkatt:
Shri Kappen:

| Shri Eswara Reddy:

Will the Miinster of Irrigation and
Power be pleased to state:

A — e

504.

(a) whether he had suggested to the
Government of Andhra Pradesh to
appoint a technical Committee to
investigate into the causes of the col-
iapse of the Vijayapuri bridge on the
Krishna River near the Nagarjunas-
agar dam; and

(b) if so, the reaction of the State
Government thereto?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) The State Government has
appointed a Committee under the
Chairmanship of Shri A. R. Venkata-
vaman, Member. Central Water and
Power Commission. A copy of the
resolution of Andhra Pradesh Govern-
ment setting up the Committee is laid
in the Table of the House. [Placed
in Library. See No. LT-3470/64]. It
is understood the Committee has asked
for extention of time till 31-12-64.

Floods and Ereosion in Assam

505. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some
Members of Parliament from Assam
represented to him and to the Union
Ministers of Finance and Planning
urging that the problem of floods and
erosions in Assam be treated as a
national problem;

(b) if so, what were their precise
demands; and

(c) the Government’s decision there-
on?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) A Memorandum
presented by some Members of Par-
liament from Assam to the Finance
Minister has been referred to my
Ministry.

(b) The suggestions made by Mem-
bers of Parliament in their represen-
tation are as follows:—

(1) The problem of floods and
erosions in Assam should be
immediately taken up as the
full responsibility of the Gov-
ernment of India;

(2) Vigorous steps should be taken
without any loss of time, on
the lines recommended by the
High Level Committee on
Floods in its Report of 1958.

(3) Special provision should be
made for the purpose for the
remaining period of the Third
Five Year Plan, and adequate
provision should be made in
the Fourth Five Year Plan.

(4) A high power unit of the Cent-
ral Water and Power Com-
mission specialised in flood
problems should be immedia-
tely established in Assam.

(5) The services of international
expert on river flood and
erosion should be obtained to
study the problem and to offer
advice and assistance as may
be found expedient.

(6) A Master Plan for tackling the
problem of floods and erosion
in Assam should be formulat-
ed and action taken there-
under on priority and phased
programme.

(c) The various suggestions are under
active consideration. A study Group
has been constituted to go into the
problem of erosion by River Brahma-
putra. Action to obtain the services
of a Foreign Expert to advice on the
problem has been initialed Proposai
for building up an adequate Organi-
sation for taking up inwvestigation and
other work in Assam is under active
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consideration. Besides financial assist-
ance, all possible technical advice is
being given to the Assam Government
in dealing with the problem of floods
and erosion.

Development Credit for Roads and
Bridges

506. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether International Develop-
ment Association has recently granted
a development credit of Rs. 28.57
crores for roads and bridges develop-
ment schemes;

(b) if so, on what terms; and

(c) the details of the schemes to
be covered thereby?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir; how-
ever, a Credit of Rs. 28.57 crores (60
million dollars) for the National High-
ways Project was granted by the IDA
on 21st June, 1961.

(b) The 1961 Credit is repayable in
semi-annual instalments commencing
on August 15, 1971 and ending on
February 15, 2011. No interest is pay-
able on this Credit. A service charge
of 1% per annum on the amounts
drawn and outstanding from time to
time is payable to IDA for its adminis-
trative expenses. Other details are
contained in the IDA Credit Agree-
ment No, 3-IN, dated June 21, 1961,
copies of which were placed in the
Parliament Library. '

(c) The Project for which this
Credit is meant comprises:

A—Construction and reconstruc-
tion of about 660 miles (1050
kilometers) of National High-
ways and the Bombay Eastern
Expressway, including 19
major bridges.

B—A technical and economic
study of the traffic problems
of the City of Bombay with
special reference to the
expressways already under
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construction and the contem-
plated future expressways
and highways in the area.

Repayment of Bonn Credit in Rupees

Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri P. C. Borooah:

: Shri Ram Sewak Yadav:
Shri R. Barua:
Shri D. D. Mantri:

507

Will the Minister of Finance bhe
pleased to state:

(a) whether negotiations had bzen
going on with the Federal Republic
of Germany on the question of allow-
ing repayment of part of Bonn credits
in rupees; and

(b) if so, the result of the negotia-
tions?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). While
there has been some exchange of views
regarding payment in rupees of a part
of the interest charges on the loans
from the Federal Republic of Germany,
the matter is still in a preliminary
stage.
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Money Recovered from Contractors

510 f Shri Vishram Prasad:
" \_Shri Bagri:

Will the Minister of Works and
Housing be pleased to state:

(a) whether over Rs. 2 lakhs have
been recovered from the contractors
during the quarter ending September,
1964 because of technical defects and
irregularities in the works executed
by them, on the findings of the Chief
Technical Examiner’s Organisation of
the Ministry;

(b) if so, how many works were
examined out of the total works
executed; and

(¢) the amount recovered so far from
the contractors since 1957 in this
connection?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes.

(b) 132 works were inspected during
the period, but the recovery of over
Rs. 2 lakhs relates to inspections
carried out earlier. The C.TE.
examines about 10 per cent of C.P.W.D.
works during execution and after.

(c) A total amount of about Rs. 19
lakhs was recovered from 1957 to the
end of October, 1964.

Reorganisation of D.V.C.

f Shri Bagri:

st \.Shri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 255 on
the 17th September, 1964 and state:
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(a) whether the question of re-
organisation of the functions and
powers of the Damodar Valley Corpo-
ration has been considered by the
Central Government in consultation
with the Bihar and West Bengal Gov-
ernments; and

(b) if so, the decisions taken in this
regard?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). The
matter is still under discussion with
the Governments of West Bengal and

Bihar. No final decisions have yet
been taken.
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Education Allowance to Children of
Government Employees

51g, J Shrimati Savitrl Nigam:
" | Shri M. L. Bwiveat:
Will the Minister of Fimance be
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pleased to state the maximum age of
the children of Government servants
upto which they are entitled to the
reimbursement of education allow-
ance?

The Minister ef Finanee (Shri T, T.
Krishnamachari): The Children's Edu-
cational Allowance is admissible upto
the end of the academic year in which
a child attains the age of 18. Under
the recent scheme relating to the re-
imbursement of tuition fees for edu-
cation in Middle, High and Higher
Secondary Schools no such age limit
has been prescribed.

Gold Smuggling

514, J Shri Daljit Singh:
* \ Shri Sham Lal Saraf:

Will the Minister of Finance be
pleased to state:

(a) the smuggled gold seized by
Government in the country from 1st
June, 1964 to 10th October, 1964, State-
wise, with their locations and the
names of smugglers; and

(b) the steps taken against them so
far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). A
statement showing the quantity and
value of the gold seized as smuggled,
by the Customs, Land Customs and
Central Excise authorities from 1st
June, 1964 to 10th October, 1964, State-
wise, the places where the seizures
were made and the number of persons
involved in the seizures is laid on the
Table of the House. Flacea in
Library. See No. LT-3471/64]. Out of
this, a total quantity of about 9.8
Kgms. approximately valued at about
Rs. 52,500 has been confiscated. Out
of the 191 persons involved in these
seizures, prosecution proceedings have
either been launched or are under
contemplation, as on 10th October,
1964, against 38 persons, out of which
5 have so far been convicted by courts.
The names of the persons convicted
are not immediately available. Per-
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sonal petidlties aggregating Rs. 5,835

iave ilo been imposed on the persons
involved in the cases adjudicated. The
remaining cases are under different
stages of investigation and adjudica-
tion including possible proceedings in
Courts of Law. Pending completion
of these, it would not be desirable to
give the names of the persons involved.

Heavy and Medium Indastries in
Punjab

515. Shri Daljit Sihgh: Will the
Minister of Planning be pleased to
refer to the reply given to Unstarred
‘Question No. 1646 on the 1st October,
1964 and state:

(a) whether any decision has since
been taken for the allotment of more
funds for setting up of heavy and
medium industries in Punjab during
the Third Plan period; and

(b) if so, the details thereof?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). Not yet, Sir.
Additional funds will be required for
tertain projects which are under
ifivestigation. Appropnate decisions
will however bé taken orly after these
investigations are completed.

Aid from West Germany

516, ShrlD D. Purl leltheMims-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Industrial Credit and Investment
Corporation of India has so far

received DM 40 million from West
1.,etmany under the consortxum ar-
fangements to finance the Third Plan
i-équirements of foreign exchange;

(b) whether it is also a fact that
apainst this, the 1.C.I.C.I. has so far
1oaned out only g little over DM 25
million; and

(c) the reasons for not utilising the
balance available?

Theé Minister of Finance (Shri T. T.
Krishnamachari): (4) to (c). The
Industrial Credit and Investment

1591 (Ai) LSD—3.

Corporation of India ha% so fdf ob-
tained from the Federal Republic of
Germany four lineg of credit totalling
DR 40 million under the Consortium
arrangements, Loapr Agreeménts for
the first two credits amounting to
DM 25 million have been signed and
the Corporation has already sanc-
tioned sub-loans for this amount. The
third and fourth credits amounting to
DM 15 million were indicated recent-
ly for which the loan agreements
have not yet been signed, However,
the Corporation has already started
sanctioning sub-loans against these
two credits.
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Sub-Soil Water in South Delhi

/ Shri Yashpal Singh:
\ Shri P. C. Borooah:

Will the Minister of Works and
Housing be pleased to state:

(a) whether there has of late been
an alarming rise in the level of sub-
soil water in South Delhi;

819,

(b) if so, how many Government
buildings and monuments in the area
have been affected thereby; and

(c) the steps being taken to pre-
vent its rise and to check the damage
to the buildings? -

The Minister of Works and Housing
(8bri Mehr Chand Khanna): (a)
There has been a gslight rise in the
level of sub-soil water in South
Delhi,

(b) None.

(c) 303 tube wells, spread over the
entire area of New Delhi have been
sunk for pumping out sub-soil water
and maintaining the water level at 10
feet below the ground,

Spurious Drug Factories
[ Maharajkumar Vijaya
Ananda:

Shri Vishram Prasad:
$520. { Shrimati Renuka Barkataki:
Shrimati Laxmi Bal:
I Shri Ram Harkh Yadav:
| Shri C, K. Bhattacharyya:

Wil] the Minister of Health be
‘pleased to state:

NOVEMBER 26, 1964

‘mitting the amount

Written Answers 1872

(a) the extent to which the country-
wide campaign by the Sadachar
Samiti against fhe adulteration of
food and food products and the manu-
facturers of spurious drugs has been
successful;

(b) the number of premises search-
ed; and

(¢) the extent of deterrent punish-
ment meted out to them?

The Minister of Health (Dr. Sushila
Nayar): (a) The Sadachar Samiti has
been instrumental in bringing to
notice some cases of adulterated
foodstuffs which have been followed
up by concerned authorities. Recently
the Sadachar Samiti in collaburation
with the National Consumer Service
of the Bharat Sevak Samaj organised
an exhibition on food aduiteriticn at
New Delhi from 2ndq to 5th October,
1964 which proved very successful
Goverment have no ia{ormation
regarding the country-wide campaign
launched by the Sadachar Samiti
against the manufacturers of spurious
drugs,

(b) 11 premises were searched by
the local authorities in Delhi in con-
nection with food adulteration during
the months of August, September and
October, 1964.

(c) As a result of the searches men-
tioned above, so far two prosecutiong
have been launched but none of the
cases have yet been decided.

Aid from Belgium

521. Maharajkumar Vijaya Ananda:
Will the Minister of Finance be pleas-
ed to refer to the reply given to
starred question No. 377 on the 24th
September, 1964 and state:

(a) the reasons for delay in com-
pledged by the
Belgium Government; and

"(b) when the ampunt pledged
would be committed? '

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Some of the
delay is inherent in this being a sup-
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pliers’ credit. The pace of utilisation
is also affected by the fact tnet the
credit is not available for the import
of commodities and has mostly to be
used for large value orders for fac-
tory equipment and for ships.

(b) The credit is expected to be
committed before the end of this
financial year.

Middle Class Cost of Living Indices

522, Maharajkumar Vijaya Ananda:
Will the Minister of Finance be pleas-
ed to refer to the reply given to
Starred Question No. 378 on the 24th
September, 1964 and state:

(a) the time likely to be taken for
the construction of middle class cost
of living indices;

(b) whether a copy of the report
would be laid on the Table; and

(c) the action Government propose
to take in the light of the report?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The work on
the construction of the Middle Class
Cost of Living Indices is expected to
be completed during 1965,

(b) It is not proposed to publish
any report on'these indices. Volume
I of the Report of the Middle Class
Family Survey 1958-59 has been pub-
lished and copies are available in the
library of Parliament.:

(c) The question of any Govern-
ment action on the basis of the index
numbers will be considered after
these are available, '
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Fire Incidents in Government
Buildings

524. Shri Krishnapal Singh: Will
the Minister of Werks and Housing
be pleased to state::

(a) the steps Government propose
to take to prevent fire incidents in
view of severa] cases of fires in Gov-
ernment offices during the last few
years and the losses suffered;

(b) whether Government Offices
and equipment are insured against
fire;

(c) whether any steps have been
taken to improve the standard of wir-
ing and electric instalations; and

(d) the arrangements that exist for
fighting fires promptly by the Office
staff and whether they have been ins-
pected at any time?

The Minister of Works and Housing
(Shri Mehr Chand Khanma): (a) to
(d). The wiring and electric installa-
tions provided in Government build-
ings are of the approved st‘andards.
These are also checked periodically
by the Central Public Works Depart-
ment and suitable action taken where
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necessary, The Central Public Works
Department have also o0i hand a
phased programme of replacement of

old wiring in Secretariat buildings in
New Delhi.

To fight fires immediately, fire
fighting appliances have been or are
being provided in office buildings.

Government buildings and equip-
ment are not insured against fire,

L.IC, Holdings sold to British India
Corporation

525, Shri R. Ramanathan Chettiar:
Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance
Corporation has sold its holdings in
the British India Corporation, Kanpur
recently;

(b) it so, to whom and also the
amount involved; and

(c) the terms on which the sale has
been made?

The Minister of Finafce (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) and (c¢). Do not arise.
Loans by Scheduled Binks

526. Shri Oza: Will the Minister of
Finance be pleased to state:

(a) whether Government are aware
of the continuance of a very small
percentage of advances to small scale
industry and cooperative sector by
the Scheduled Banks out of their total
advances; and

(b) the steps, if any, Government
propose to take to step up such invest-
ment by those Banks?

The Minister of Finance (Shri T, T.
Krishmamachari): (a) Advances by
scheduled bankg to small-scale indus-
trial units and to cooperative societies
4t the end of 1963 amounted to
Rs. 59-39 crores. Although these ad-
vances are not very considerable n
relation to the total volume of-lend-
ing by scheduled banks, they are not
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on the whole inadequate, in relation

to the resourceg or needs of these
uridertakings.

(b) A scheme for guaranteeing ad-
vances to small-scale industria) units
by scheduled banks and other finan-
cial institutions upto a limit of Rs. 1
lakh in each case has been introduced
from the 1st July, 1960, and Iloans
granted to these units and guaranteed
under the scheme can also be re-
financed by the Industrial Develop-
ment Bank. The State Bank of India
and its subsidiaries are expected as a
part of their development programmeg
to increase the scale of assistance to
cooperative societies,

Therma] Power Station

( Shri A. V., Raghavan:
| Shri Pottekkatt:
527 { Shri Ram Sewak:
| Shri Ravindra Varma:
| Shrl P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is proposed to instal
a 100 M.W. thermal station at Cochin;
and

(b) if so, when g final decision will
be takern in the matter?

The Minister of [Irrigafion dnd
Power (Dr, K, L, Rao): (a) Yea

(b)_ The Project report is awaited
from the State.

Water Cess

528. 1 Shri A. V. Raghavan:

* 7\ Shri Pottekkatt:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Kerala have recently passed orders
to levy water cess from the agricul-
turists of Chittur Taluk with retros-
pective effect from 1st November,
1957;
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(b) whether under the Cochin Irri-
gation Act, 1935 cess could be coliect-
ed only from agriculturists who have
benefited from new irrigation works
completed after the Act came into
force;

(¢) if so, whether the legality of
the levy has been examined; and

(d) the steps taken to exempt the
agriculturists who have been using
the water from time immemorial?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Orders
for the levy of water cess from the
agriculturists of Chittur taluk with
retrospective effect were issued by
the Government of Kerala on 27-7-
1963. The following rates of water
cess for the Chittur Irrigation Schemes
in the Palghat District were fixed for
the period from 1-4-1956 to 19-11-
1956 i.e, the period prior io the date
on which the Travancore Cochin Irri-
gation Act came into force:

(i) Single crop wet land—Rs. 5
per acre,

(ii) Double crop wet
Rs. 7.50 per acre.

(iii) Dry crops—Rs. 10 per acre.

land—-

As regards fixation of water rates
for the period from 20-11-1966 on-
wards, the procedure laid down in
the T.C. Irrigation Rules 1958 was
followed. Under Rule 5(a) of the
said Rules the rates of water cess in-
dicated above were fixed tentatively
for the period from 20-11-1956 also.
The date of irrigation facilities was
fixed as 1-4-1956.

(b) In the former Cochin area, the
water cess was charged along with
the land revenue before the introduc-
tion of basic tax. Hence, water cess,
as such, was not collected from the
agriculturists.

(c) The legality of the levy was
examined and the position is that
during the period from 1-4-1956 to
19-11-1956, the Cochin Irrigation Act
was in force in the Chittur taluk and,
therefore, the water cess should be
assessed as provided in that statute.
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To make such assessment subsequent-
ly would be in order even though the
Cochin Act has been repealed, since
under Section 4(c) of the T.C. Inter-
pretation and General Clauses Act,
the repeal of an enactment should nct
affect any right accrued under that
enactment and the right to levy cess
had already accrued to  Govern-
ment op the date of repeal. For the
period from 20-11-1956 onwards, irri-
gation cess should be levied and col-
lected under the T.C. Drrigation Act
VII of 1956. Any other method of
levy would be illegal.

(d) According to ~ T.C, Irriga
tion Act, the agriculturists who are
benefited by any irrigation works
executed either prior to or after the
enforcement of the Act, are liabie to
pay the water cess and hence the
question of exemption does not arise.

Hutti Gold Mines

g J Shri Umanath:
"\ Shri P. Kunhan:

Will the Minister of Finance be
pleased to state:

52!

(a) whether it is a fact that the
Government have given up the idea
of taking over the Hutti Gold Mines
Co., Raichur (Mysore), from the
Mysore Governmerit; and

(b) if so, the reasons, therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) Taking into account the quan-
tity of gold produced and the high
cost of production of gold in these
Mines as also the changed ecoromic
conditions consequent on the promul-
gation of Gold Control Rules, it was
not considered necessary to acquire
these Mines.

Investment in Private Sector in
Third Plan

531. Shri S. N. Chaturvedi: Will the
Minister of Planning be pleascd to
state:
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(a) the investment in private sector

so far in the current plan against tae

target of Rs, 4,100 crores; and

(b) the methods and means by
which private investment in agricul-
ture, small and cottage industries and
socia] services is estimated?

The Minister of Planning (Shri B.
R. Bhagat): (a) It is difficult to make
precise estimates of investment in
the private sector. Judging, how-
ever, from the Reserve Bank’s ana-
lysis of company balance sheets and
data relating to capital issues, bank
and other institutional credit, imports
of capital goods, etc., it seems that
aggregate investment in the private
sector in the first three yeais of the
Plan, though not the pattern cf the
investment, has been broadly in line
with the Plan expectations,

(b) The methods and means by
which private investment in agricul-
ture, small and cottage industries and
social services is estimated were ex-
‘plained in detail in an article entitled
“Estimates of Savings in- the Indian
Economy” in the Reserve Baunk of
India Bulletin for March 1960 (pages
'315—317). The estimation proce-
dures for individual items have, how-
‘ever, been somewhat modified since
‘then in the light of new data and in-
formation which have become avail-
‘able from various sources, e.g, the
‘additional Follow-up Rural Credit
Surveys conducted by the Reserve
‘Bank and various publications of the
‘Centra] Statistical Organization.

Water Supply to Lunkaransar

"532, Shri Karni Singhji: Will the
Minister of Health be pleased to
state; .

(a) whether the report regarding
field investigation pertaining to water
supply to Lunkaransar area (Rajas-
than) by the officials of the State
Government and the Central Water
and Power Commission has been
completed in pursuance of the deci-
sion taken in a meeting on- the 8th
July, 1964 presided over by the Health
Minister; and
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(b) if so, the details of the report?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No; the revis-
ed project report is still awaited,

Staft Inspection Unit

533 J Shri Karni Singhji:
* \ Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether staff inspection unit
which was set up in the Administra-
tive Reforms Division with a view to
effecting economy and creating work
norms, has submitted its report; and

(b) if so, the salient features there-
of and Government’'s reaction there-
to?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) The Staff Ins-
pection Unit is a part of the Minis-
try of Finance and assists (overn-
ment jn securing economy in staff
consistent with administrative effi-
ciency. It reviews the staffing of
Government establishments through
a programme of inspection and work
studies. The work of the Unit is
thus of a continuous nature and re-
ports are submitted as and when
studies of the organisations taken up
are completed,

(b) In the six months ending 30-9-
1964 the Staff Inspection Unit com-
pleted the review of 17 Departments|
Organisations in which 416 posts in-
volving a saving of Rs. 1343 lakhs
per annum were found surplus. Cer-
tain proposals for additional staff
submitted by Ministries|Organisations
have also been found necessary.

A working team of the Unit is
separately engaged in evolving work
standards for common reptitive and
house-keeping jobs, Items of work
pertaining to the Receipt and Issue
Sections have so far been covercd.
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<Co-ordination Board of Irrigation and
Power

534. Shri Eswara Reddy: Will the
"Minister of Irrigation and Power be
pleased to state:

(a) whether a meeting of the Co-
ordination Board of Irrigation and
Power Ministers was held in Trivan-
drum in October, 1964; and

(b) if so, the points discussed and
the decisions taken thereat?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) A statement is laid on the
Table of the House. [Placed tn Lib-
rary. See No. LT-3472/64].

Health Drive in Hill Areas

535, J Shri J. B. §. Bist:
" Y Shrimati Renuka Barkataki:

Will the Minister of Health be
pleased to state:

(a) whether Government have
taunched a special drive to eradicate
goitre, leprosy and venereal discases
widely prevalent in the hill areas of
the country; and

(b) if so, how much money was al-
located by the centre during 1964-65
for these schemes and the present
progress of the schemes in hill areas?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The fcllowing
programmes are in operation for the
control of Goitre, Leprosy and Vene-
real Diseases in the country includ-
ing the hill areas:

Goitre Control Scheme:

under the Goitre Control Scheme,
iodised salt manufactured by the
Iodisation Plant at Sambhar Lake
which started functioning jn Novem-
ber, 1962 is being supplied to the
districts of Mahasu, Mandi, Chamba,
Sirmur, Bilaspur and XKinnaur of
Himachal Pradesh and to the districts
of Tehri Garhwal, Garhwal, Dehra-
dun, Bijnore, Chamoli, Uttar Kashi,

Pithoragarh, Almora and Nainital in
Uttar Pradesh. Another iodisation
plant is being installed in Calcutta
and will supply iodised salt to the
States of Nagaland, NEFA, Manipur
and to the districts of Jalpaiguri and
Darjeeling in West Bengal,

A sum of Rs. 5,50,000 was allocated
durig the year 1964-65 as grant to th’
Hindustan Salts Ltd., for the estab-
lishment of the plants. Upto Junle,
1964 the following quantities ‘of
iodised salt have been supplied.

Punjab—1498 tons.

Himachal Pradesh—1898.5 tons.
Bihar—5270.9 tons.

Uttar Pradesh—2385.0 tons.

Venereal Diseases Control Programme:

Venereal Diseases Control Pro-
gramme has been operative in the
hijlly areas of Himachal Pradesh and
Kulu Valley (Punjab). In Uttar Pra-
desh, mass Venereal Diseases contrcl
measures initiated in 1949 have been
continued and expanded by the Vene-
treal Diseases Organisation establish-
ed there. As a result of conlinued
efforts, the prevalence rate in that
area has come down from 48.9 per
cent, in 1951 to 18.0 per cent in 1962,
A masg campaign was also orzanised
in Kulu Valley where treatment was
given to 77,413 persons. A survey
in the area showed a considerable
decline in the prevalence rate. A
scheme for blanket treatment drive
against Venereal Diseases is being
planned for Jaunsar Bawar Pargana
of Dehradun District and Jauvopur
Pawa jn areas of Tehri Garhwal and

Uttar Kashi districts in TUttar
Pradesh.
Approximately an amount of

Rs. 64.582 is expected to be spent on
the special mass control programme
in the hill areas of Uttar Pradesh.
75 per cent of non-recurring and 50
per cent of recurring cost will be
borne by the Central Government in
addition to free supply of PAM w_orth
about Rs. 2 lakhs, ’



1883

. Leprosy Control Programme:

Written Answers

There is no separate scheme for
eradication of Leprosy exclusively
for hill areas. However, the hill
areas of Assam, Andhra Pradesh,
Himachal" Pradesh, Jammu and Kash-
mir, Madhya Pradesh, Orissa, Punjab,
Uttar Pradesh and West Bengal
where Leprosy is endemic are also
covereq under the Programme. Lep-
rosy Control Centres, Survey Educe-
ton and Treatment Centres and
some voluntary leprosy organisations
have been functioning in the above
States since the Seconq Five Year
Plan. The total number of leprosy
patients registered so far under the
Programme in hill areas of various
States is 66,081.

Allocation of funds has no: been
made separately for the hill areas.
A budget provision of Rs. 50 lakhs
‘has been made during 15664-65 for
giving Central assistance to the State
Governments,

Tikkerpara Dam Project

586. Shri Surendranath Dwivedy:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether they have received a
detailed project report on Tikkerpara
dam project;

(b) whether this report has been
scrutinised by the Central Wate- and
Power ‘Commission and the Planning
Commission; and

(¢) whether this will be undertaken
as a Central project or left to the
State to proceed with the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) It is under examination ir the
Central Water and Power Commis-
sion. Thereafter it will be submit-
ted to the Advisory Committee on
Irrigation, Flood Control and Power
Projects of the Planning Commission.

(c) This question will arise only
after the project has been sanctioned
for implementation.
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Ygg‘lc Research Ingtitutiony

537. Shri Hem Raj: Will the Minis-
ter of Health be pleased lo refer to
the reply given to Starred Question
No. 548 on the 12th March, 1964 and
state:

(a) the names of the institutions on
Yogic Research on the therapeutic
value of Yoga exercises on different
diseases and health which have been
recommended for Government aid
during 1964-65;

(b) the amount of aid recommend-
ed and actually given; and

(c) whether any aid has been given
to the Yoga Prasara Samiti, New
Delhi?

The Minister of Health (Dr. Sushia
Nayar): (a) and (b). The ¥Yoga Re-
search Advisory Committee 933 not
so far recommended the payment of
grants during 1964-65.

(c) No.

Irrigation and Power Projects

588. Shri Kishen Pattnayak: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have
taken any decision about the take-
over by the Centre from the State
Governments of some big irrigation
and power projects;

(b) if so, the nature of the decision;
and

(¢) which projects are likely to be
taken-over by Centre and from which
States?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) and (¢). Do not arise.

Employment to Goldsmithg in U.P.

539. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
de to state:

(a) the number of co-operative
gocieties registered in Uttar Pradesh
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for providing employment to gold-
amijths rendered unemployed as a re-
sult of the Gold Control Order; and

(b) the nature of financial assist-
ance rendered to these societies by
Government so far?

The Minister of Finance (Shri I. T.
Krishnamachari): (a) and (o), The
information is awaited from the State
Government and it will be laid on
the Table of the Lok Sabha, when re-
ceived.

Family Planning Clinics

540. Shri Vishwa Nath Pandey:
Will the Minister of Health be pleas-
ed to state:

(a) the number of family planning
ctinics functioning at present in
Uttar Pradesh State for Urpan and
Rural areas separately, and

(b) the amount of financial aid
granted for them by way of subsidy
or loan from 1st April, 1963 to 31st
October, 1964?

The Mini of Health (Pr. Sushila
Nayar): (a) THe number of family
planning clinics for Urban and Rural
areas functioning at present in the
State of Uttar Pradesh is ziven be-
low:

Family Planning Clinics

Urban Rural Total
105 695 800
(b) The information is being col-

lected from the State Governments

and will be laid on the Table of the
Sabha when received.

Primary Health Centres

541. Shri Vishwa Nath Pandey: Will
the Minister of Health be pleased to
state:

(a) the number of Primary Health
Centres functioning at present in the
Uttar Pradesh State;
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(b) whether all the Community
Development Blocks in Uttar Pradesh
have been provided with Primary
Health Centres; and

(c) if not, the details of the scheme-
indicating the time by which all the
blocks are to be covered by these
centres?

The Minister of Health (Dr. Sushila
Nayar): (a) 558.

(b) No.

(c) There are 875 Community Deve-
lopment Blocks in U.P.

Number of Primary Health Centres
functioning—558.

The balance will be provided as fol-
lows:—
Within next 3 months—89
By the end of 1964-65—120
By the end of 1965-66—-1u8.

Earnipgs from Tea, Coffee, Rubber
apd Cardamem Plantatiogs

f Shri P, R. Chakraverti:
542. 1 'Shri P. C. Borooah:

Will the Minister of
pleased to state:

Finance be

(a) to what extent the earnings of
Tea, Coffee, Rubber and Cardamom
plantations are at present siphoned off
to the Exchequer through (i) Central
and (ii) State taxes and also both
types of taxes combined: and

(b) the steps taken to streamline
the same throughout the country?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Data relating
to actual assessments of the planta-
tions to Central and State taxes are
not readily available. However,
according to a study made by the
Reserve Bank of India recently of
company finances, the average tax
provision in the balance-sheets py a
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representative number of plantation
companies was as under:

Tax provision (Central and

State direct taxes) as a per-
centage of profits before ax

Accounting years
1960-61 I1961-62 1962-63

(1) Plantations
principally
engaged in
production

of tea 465 51-8 61-4

(2) Plantations
principally
engaged in
the produc-
tion of Coffee 25°5§ 435 54°1
(3) Plantations
principally
engaged in
the produc-
tionof rubber 50°5 564 49°4
Separate percentage figures for
‘Central and State tax provisions are
not available. It may, however, be
mentioned that the entire income from
rubber and coffee production is treat-
ed as agricultural and therefore
exempt from Central income-tax,
while 60 per cent of the incame from
tea production is treated as agricultu-
ral income, the remaining 40 per cent
only being liable to Central income-

tax.

(b) The Government in the Ministry
of Commerce have recently appointed
a Committee for examining the needs
of the tea industry and the assistance
‘which should be given to it. The terms
of reference of the Committee include
examination of the structure of taxes
on tea and suggestion of appropriate
.measures for giving tax relief where
necessary. Further action with refe-
rence te the taxation problems of the
plantation industry will have to await
the Committee’s report.

Extension of Central Government
Health Scheme

543. Shri Hem Raj: Will the Minis-
ter of Health be pleased to refer to
the reply given to Starred Question
No. 253 on the 17th September, 1964
and states:

NOVEMBER 26, 1964 Written Answers

1888

(a) whether Government propose
to extend the benefits of the Central
Government Health Schemes to other
relatives of the beneficiaries on the
payment of contribution by them; and

(b) if so, the decision taken thereon?
The Minister of Health (Dr, Sushila

Nayar): (a) and (b). With effect
from 1st July, 1964 non-entitled rela-
tives of the Central Government

Health Scheme beneficiaries and other
members of the public, are admitted
to the Central Government Health
Scheme, at present, in areas covered
by the Central Government Health
Scheme dispensaries 8t Kidwai
Nagar, Laxmibai Nagar, Andrews
Ganj and Moti Bagh, on payment of
contribution at Rs. 18.40 per annum
per member subject to a maximum
of Rs. 92 per annum per family. The
extension of the scheme to North and
South Avenue has been sanctioned.
The scheme will be extended to other
areas in the light of experience gained
at these 6 places.

Herbarium

( Shri Murli Manohar:
544. { Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Health be
pleased to state:

(a) whether  Government have
decided to develop medicinal plants
garden and herbarium at Kothrud near
Poona in Maharashtra;

(b) if so, whether the herbarium
would be named after Nehru; and

(c) the estimated cost cof the har-
barium?

The Minister of Health (Dr. Sushila
Nayar); (a) Yes.

(b) The Garden and Harbarium will
be known as Jawahar Lal Nehru
Ayurvedic Medicinal Plants Garden
and Herbarium.

(c) A sum of Rs. 54,300 has been
sanctioned for immediate work.
Detailed costs and plans are being
worked out and are likely to run into
a few lakhs.
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Capital Formation by Private
Corporate Sector

545 f Shri P. R. Chakraverti:
* 7 Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether any study has been
made of the capital formation by the
private corporate sector during 1963-
64; and

(b) if so, how the results compare
with those relating to the preceding
two years?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Studies rela-
ting to the rate of capital formation
in respect of the major portion of the
private corporate sector are made
every year by the Reserve Bank of
India. The latest study in this regard
relates to the year 1962-63 which was
‘published in its bulletin for the month
of July, 1964. A similar study in res-
pect of the year 1963-64 will also be
undertaken by the Reserve Bank of
India in due course and the results of
the same are likely to be brought out
by the middle of 1965. Under Section
210 of the Companies Act, a company
is allowed six months time to prepare
its balance sheets after the close of its
financial year and a further 42 days
to file it with the Registrar of Com-

panies. This explains the time lag
involved in the completion of the
study.

(b) Does not arise.

Venereal Diseases

( Shri D, C. Sharma;

| Shri Dinen Bhattacharya:
546. { Dr. Ranen Sen:

ILDr. Saradish Roy:
Will the Minister of Health be
pleased to state:

(a) whether the incidence of vene-
real diseases among teenagers in the
country is quite large;
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(b) if so, the factors leading thereto;
and

(c) the steps taken or proposed to
be taken to check the same?

The Minister of Health (Dr. Sushila
Nayar): (a) The proportion of teen-
agers among the tota]l atlendance of
V. D. clinics according to information
available varies from 3 to 8 per cent.

(b) Want of moral and ethical edu-
cation, lack of proper sex knowledge,
greater chances of sexual promiscuity
and ignorance of the dangers of pro-
miscuity and of V. D. infection are
some of the important factors.

(c) Help is being given to the Asso-
ciations of Moral and Social Hygiene
to run 4 V. D. Control Clinics and
through them carry out Health edu-
cation for V. D, Control. Health and
sex education programmes in respect
of V. D. directed to different age
groups are proposed to be intensified.

Average Indian Diet

547. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
average Indian diet is lopsided and
needed drastic improvement to main-
tain the vitality of the nation; and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The nutritional
status of adults and children surveyed
in the different States of the country
was generally unsatisfactory. The
most prevalent deficiency diseases
were due to insufficient intake
of proteins, iron and Vitamin A, Vita-
min B complex and Vitamin C. In
majority of cases, high intake of cere-
als and low intake of protective foods_.
like milk products, meat and eggs,
pulses, leafy vegetables, fresh fruits
etc. are the main features of the diets.
Cereals constitute the major source
of proteins and animal proteins are
lacking,

(b) In addition to the education of
the public in matters relating to diet
and hutrition through the Central
Health Education Bureau, the Nutri-
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tion Regsearch Laboratory of the Indian
Council of Medical Research and State
Government Organisations, a pro-
gramme of applled nutrition has been
undertaken in the country in 222
selected blocks duyring the Third Five
Yegr Plan period. Measures of
Health-Education cover the prepara-
tion apd distribution of pamphlets
with information about nutritional
values of various items of food, menus
of balanced meals, posters and exhi-
bitions on nutrition etc. so that nutri-
tion can be improved through proper
utilisation of available foodstuffs. The
applied nutrition programme aims at
promoting the increased local produc-
tion of protective foods like fruits,
vegetables, fish, milk, poultry etc. and
their utilisation for the vulnerable
grqups. There is also a skimmed milk
feeding programme started with
UNICEF assistance to improve the
nutritional status of expectant mothers
and children. Skimmed mijlk was dis-
tributed through Maternal and Child
Health Centres in Andhra Pradesh,
Assam, Delhi, Gujarat, Kerala, Lac-
cadive, Madhya Pradesh, Madras,
Maharashtra, Manipur, Mysore, Orlssa
Punjsb, Rajasthan and Uttar Pradesh
totalling 70,59,095 1bs benefiting 6,96,943
expectant mothers and pre-school
chifdren. Further, a total quantity of
50,46,784 pounds was distributed ' in
the schools in the States of Gujarat,
Madhya Pradesh, Laccadives, Maha-
rashtra, Orissa and Uttar Pradesh to
the benefit of 875,432 children. A
sumlar allocation has been arranged

. through UNICEF in 1864-65.

Jaundice
[ Shri Kapur Singh:
‘Shri ¥ashpal ‘Singh:
Shri Soln.nkl
Shri Buts “Singh:
548. { Shri Narasimhid Reddy:
| Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Yamuna Prasad
L ‘Mandal:

Will the Minister of
pleased to state:

(a) whether several cases of Jaun-
dice have been reported from the

Health be
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recently as a result of transfusion; and

(b) whether any inquiry has been
conducteg as to the causes of this
infection and if so, the details thereof?

The Minister of llealth (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

Outstanding Payments to Corporation
of Nagpur

549, Shri Balkrishna Wasnik: Will
the Minister of Works and iloushx
be pleased to state:

(a) whether there are any outstand-
ing payments to be made to the Cor-
poration of Nagpur by the Central
Government Offices located there;

(b) if so, the amount involved; and
(c) the reasons for the delay?

The Minister of Works and Hous-
ing (Shri Mebr Chand Khanna): (a)
to (c). According to the Nagpur
Municjpal Corporation, a sum of
Rs. 1,78,922.95 was outstanding against
the Central Public Works Department
on the 31st March, 1964. This includes
claims amounting to Rs. 1,05,051.49 for
property tax. These claims will be
examined and settled after all the
requisite information certified by the
Examiner of Local Fund Accounts of
the State Government has been fur-
nished by the Corporation.

The Central Public Works Depart-
ment have, however, paid a sum of
Rs. 43,630.99 during July and October,
1964 towards claims for conservancy
and water charges.

Sapitary Conditions in New Delhi

550. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether the sanitary conditions
in New Delhi have deteriorated con-
siderably; and

(b) if so, the steps envisaged to keep
the city more clean?



1893 Written Answers AGRAHAYANA 5, 1886 (SAKA) Written Answers 1894

The Minister of Health (Dr, Sushila
Nayar): (a) The sanitary conditions
in Delhi are not satisfactory but there
has not been any marked deteriora-
tion recently.

(b) The following measures under-
taken by the New Delhi Municipal
‘Committee are expected to improve
the sanitary conditions of New Delhi:

(i) Launching of sanitation
drives with the helo of the
members of the Local Health
Committees to improve the
sanitary conditions of the
locality.

{ii) Removal of squatiers and
hawkers from various un-
authorised sites.

(iii) Removal of  unauthorised
dairies from Karbla, Pilangi,
Vinay Nagar, etc.

The Chief Commissioner is thinking
of introducing regular inspections by
the senior officials of the New Delhi
Municipal Committee to check the
sanitary conditions and other -civic
matters.

Nursing Coileges

551. Shri Ram Harkh Yadav: Will
the Minister of Health be pléssed to
state:

(a) whether it is a fact that Gov-
ernment propose to open well equip-
ped nursing colleges in all the States
of India;

(b) if so, how many such colleges
and in which States have been opened
so far and with what success; and

(c) whether any definite scheme is
being planned in this direction for
the remaining States in India?

The Minister of Health (Dr. Sushila
Nayar): (a), (b) and (c), At present
there are the following 8 Colleges for
the Basic Course in Nursing leading
to B.Sc. Degree and two Cslieges for
a Post-Basic Course leading to a B.Sc.
Degree in Nursing Education and
Admunistration:

Bdsic Course:

1. College of Nursing, New Delhi.

2. School of Nursing, Vellore.

3. College of Nursing, Hyderabad.

4. College of Nursing, Indore.

5. College of Nursing, J.J. Group of
Hospitals, Bomibay.

6. College of Nursing, Jaipur.

7. College of Nursing of SN.D.T.
University, Bombay.

8. Armed Forces College of Nurs-
ing, Poona.
Post-Basic Course:

9. College of Nursing, Chandigarh.

10. College of Nursing, Trivandrum.,

The training programme in these
Colleges is functioning satisfactorily.

The establishment of a nursing
college in each of the States of Gujarat
and West Bengal is urider considefd-
tioh of the respective Stite Goverh-
ments.

Cholétd in Bihdr

f Shii R4m Harkh Yaliv:
\ Shri Yamunsa Prasad Mandsi:

Will the Minister of Health be
pleased to state:

552

(a) whether it is a fact that choléra
has broken out &s an epidemic in Bihar
State for the last couple of months;

(b) if so, whether there have been
as many as 612 cases of seizures and
about 200 cases of deaths as a result
thereof; and

(c) the measures adopted by Goy-
enmen‘ to mitigate the effect of the
epidemic?

The Minister of Health (Dr. Sushila
Navar): (a) Yes.

(b) During September and October,
19f4. the number of cholera cases
repnrted by the State Government is
1030 out of which 371 proved fatdl.

(c) The following measures have
been taken by the State Government
in this regard:
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(i) The Epidemic Diseases Act,
1897 has been invoked and
compulsory inoculation has
been introduced thereunder;

(ii) 61,54,695 anti-cholera inocula-
tions were performed during
the period from July, 1964 to
October, 1964 (part).

(iii) All drinking wells have been

disinfected.

12 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) DISLOCATION OF INDIAN AIRLINES
SERVICES

Shri Harish Chandra Mathar
(Jalore): I call the attention of the
Minister of Civil Aviation to the fol-
lowing matter of urgent public im-
portance, and I request that he may
make a statement thereon:

Dislocation of Indian Airlines ser-
vices.

The Minister of Civil Aviation (Shri
Kanungo): On the 9th September,
1964, with your permission, Sir, I
had made a statement in the House
in the course of which I had explain-
ed the circumstances in which the
services of the Indian Airlines Cor-
poration were disrupted from 22-8-
1964 because of the reduced avai'a-
bility of Pilots for flying its fleet as
a result of the enforcement by the
-Indian Commercial Pilots Associatior,
of their own flight and duty time
limitations. I had indicated then
that Government thmeslves found
that the unsatisfactory state of ser-
vices since 22nd August, 1964 was
creating an increasing state of un-
certainly and hardship to the hun-
dreds of passengers who were the in-
_nocent victims of the deadlock bet-
ween the Corporation and the Pilots
and that Government had, therefore,
asked the Corporation to work
out a schedule of operations which
could be maintained with defi-
niteness and certainty so long as the
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dispute lasted. I had expressed the
hope that it would be possible for the
Corporation to resume normal overa-
tions again. I am glad to say that al-
though the Caravelle services and &
number of other services were can-
celled with effect from 9th Septem-
ber, 1964, as a result of the further
efforts made by the Secretary, Minis-
try of Civil Aviation, to bring about
a settlement between the manage-
ment of I. A. C. and their pilots, the
latter agreed to give up their unila-
teral observance of flight and duty
time limitations and to work in ac-
cordance with the regulations in force
prior to 22nd August, 1964. Accor-
dingly, the Corporation resumed nor-
mal operations with effect from 13ih
September, 1964. 1 may add here that
efforts made so far to reach a settle-
ment with the pilots on the question
of flight and duty time limitations
have not yet resulted in a formal
agreement though understandings
have been reached. In any case, the
matter is before the National Indus-
trial Tribunal presided over by Shri
G. D Khosla and it is hoped that soon
an agreement would be reached and
placed before the Tribunal.

2. On the 24th and 25th October,
1964 a number of services emanating
from Bombay had to be cancelled or
operated with considerable delay due
to a large number of Pilots reporting
sick all of a sudden and even the
stand-byes not being available.

Some Hon. Members: We can’t hear
the Minister.

Mr. Speaker: Order, order. Even
my voice does not reach hon. Mem-
bers and they continue talking in spite
of my requests again and again.

Some Hon. Members; We cannot
hear him.

Mr. Speaker: That is my difficulty
also. The House should always re-
main delightful to the eye and plea-
sant to the ear. It becomes rather
difficult to follow the proceedings.

Shri Kanungo: The
in which the

circumstances
Pilots had absented
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themselves by reporting gick and the
action, if any, that can be taken
against them is under investigation
by the Corporation. I might add
that the rule of the Corporation is
that an absence on sickness upto 48
hours is not required to be supported
by a medical certificate.

3. In the first week of November,
1964, some services were disrupteq as
a result of the Pilots resorting to
what has been described by them as
“work to rule”. I am glad to report,
however, that normalcy has since been
restored in this regard also on the
intervention of the Chairman of the
Corporation.

4. Apart from these interruptions,
occasions do arise when, due to defec-

tive working of certain essential
equipment such as radar, wireless
equipment, engine snags etc, air-

craft is delayed and there is conse-
quentia]l operation of flights behind
schedule. Some times the time re-
quired to deal with them by the en-
gineering establishment is quite con-
giderable in which event flights have
to be cancelled; otherwise delays de-
pend on the time required, These
are, however, unavoidable in mecha-
nical operations of this kind and are
not peculiar to Indian Airlines Cor-
poration.

5. I deeply regret the inconveni-
ence caused to passengers by these
delays and have asked the Corpora-
tion to look into these more closely.
The delays due to snags and mecha-
nical failure are being scrutinised
periodically and wherever possible
action is taken to ensure that they are
minimised. The House would be in-
terested to know that in any one
month the delays vary between less
than 1 to 5 per cent of the operation
of different types of aircraft. The
engineering system and procedures
are going to be shortly reviewed and
I hope that as a result these would
be reduced. " As regards delays which
have been occasioned by the action
6t the pilots in reporting sick and in
adopting work-to-rule methods, 1

to Matters of
Urgent Public Importance

have told the Corporation to ensure
that delays of this kind which involve
hardship and inconvenience to large
bodies of passengers are taken se-
rious notice of. There are other ways
of ventilating grievances than me-
thods, which result in such hardship
and inconvenience and I hope the
Corporation will succeed in instilling
in their employees an attitude of ser-
vice to passengers at all costs and in-
ducing them not to resort to methods
which constitute a disservice. I am
very glad to report that as a result
of the talks between the present
Chairman and the Executive Com-
mittee of the ICPA the latter have
passed a resolution regretting the
inconvenience and hardship caused
to the passengers ang enjoining upon
their members the avoidance of any
inconvenience and hardship to pas-
sengers whilst ventilating their gri-
evances or asserting their rights I
hope that as a result of this develop~
ment instances of the nature which
we experienced recently will not re-
cur.
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Shri Harish Chandra Mathur: Even
after the assurance which was given
to the effect that the services would
improve, is it not a fact that there
have been recurring troubles, tech-
nical troubles even with our new
Caravelles and young pilots reporting
sick? May I also know whether
Government have taken any action
against anybody even to this date in
respect of all that has happened? And
what is their assessment of the situa-
tion during the last month?

Shri Kanungo: As I have said in
the statement, mechanical snags are
inevitable, but as regards the indisci-
pline of the staff, I think for the last
three weeks, it has been set right.

Shri Harish Chandra Mathur: My
question was different. Is it Govern-
ment’s assessment and conclusion that
the mechanical defects were genuine
or they were otherwise?

Shri Kanungo: No, mechanical de-
fects were genuine.
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RE:HUNGER STRIKES IN THR
LOBBIES OF THE HOUSE

Mr, Speaker: I have received a let-
ter from Shri A. K. Gopalan, an hon.
Member of this House, intimating to
e his intention to go on a hunger
strike in the Lobbies of this House.

The Minister of Comtiunications
and Parliamentary Affairs (Shri Satya
Nariyan Sinha): In the Lobbies?

Mr. Speaker: Yes, in the Lobbies
of the House. Of course, his grie-
vance is, and he feels that very in-
tensely, t.hat the food situatlon in
Kerala has not improved and there i$
a great deal of suffeting. 1 have asked
the hon. Minister to make a state-
ment, and probably he would make
4 statement soon today But I have
just to observe..

Shri S. N. Banerjee (Kanpur): That
will be in reply to our calling atten-
tion notice?

Mr, Speaket: Whatever that wmight
be that wés_on the basis of the let-
ter thdt 1 had réceiveq from Shri
A. K. Gopalan.

But I must make this observation
that the Lobbies or any part of this
Parliamenit are not ifitended for any
such demoristrations, strike or fdsts.
Edrlier also, I had not allowed it at
any time, anqg this time also I cannot
permit that.

When the House rises for the day,
for security reasons, we hangd over
the buildmg to the pohce Therefors,
it will not bé possible for dhy Metni-
ber to undertake any fast in the Lob-
bies. If he has any such intentions,
t:hen he can do so anywhere else. but
not in the Lobbjes. The stdtement
would be made by the hon. Minister,
and I shall call upon him just now
in the order of business.

Snti A K. Gopalini  (Kesergod):
Will you please allow me to méke
a personal explanation?
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the Lobbdies of the House

I Hive been here in this House for
the last 13 years and have taken no
such action as & hunger strike in_the
Lobby or inside the House all these
years. It may be, as you have said,
that a hunger stnke or some Such
thing inside the Lobby is not per-
mitted. But I want you to consider
this, that I also know the consequen-
ces and am ready to suffer whatever
the consequences.

1 want to make a request to you
and to other Members of Parliamend
also. The reason which has forced
e to take such a course of action is
this. Earlier, I had written several
letters during last month and this
month; I haq sent telegrams to the
Prime Minister anq also to the Food
Minister; in addition to which, I wrote
them letters. On the 16th of this
morth, the opening day of this ses-
sioh of Parliament, I sent telegrams
to the Memibers of the Opposition ahd
also others stating that the situation
in Kerala was very very serious and
that people were dying.

An adjournment motion has beéen
discussed in this House a§ you had
beeh good enough to give sofne tithé
for that. The constitutional remedy
iti Parliament is for gh adjoiitnment
niotion to be allowed and disciissed.
Since that discussion, seven days
have passed and even then the situa-
tion has not improved. Even some
responsible papers have said that the
MPs from Kerala have not repre-
sentej the matter in Parliament, and
it is because of that the situation 1§
what it is today and therefore they
ahg the Government are responsible
for all these things.

1, as a representative of the people
have tried all possible constitutional
methods, and when in spite of that I
seg that the people in my State are
dying. there is no other coufse open
to me except this.

I want to make it clear that in do-
ing so, there iz no question of insult
to Parliament, because I am also ®
Member of this House—I have been
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for so many years. I only make this
request. Kerala is under President’s
rule and hence directly under this
Parliament. Therefore, some Mem-
bers of Parliament should go io Kera-
la to inquire into the state of affairs
and see for themsleves whether the
situation there has improved or not.
T even that is not done, I have no
other alternative. You may take any
action against me. I am ready for
that.

I am oniy sorry to say that things
have come to this pass, in spite of the
agitation there by all sections of peo-
ple—even Congressmen are taking
part in this agitation, It is not a
question of me alone; the Congress
President there has said..

Mr. Speaker: I
that.

Shri A. K. Gopalan: So many Cong-
ressmen have taken part in this agi-
tation. It is a people’s movement.

cannot allow all

So I would request you to excuse
me i in these circumstances I say
that what I have decided is after
careful consideration. It sny remedy
is gought sgainst it, I do not ming it

Mr. Speaker: I have nothing more
to say.

Shri Nath Pai (RaJapur): We have
something to say.

Mr Speaker: No.

Bhri Nath Pai: Can this be a dia-
logue only between you and the Mem-
ber? "

Mr, Speaker: Yes, I have to say
that no fast can be allowed inside the
House.

Shri S. M Banerjee: We had given
notice of a calling attention meotion.

Mr. Speaker: So far as the situa-
tion is concerned, I am asking the
Minister to make a statement and
then if I allow some questions, that
would be a different thing altogether.
1591 (Ai) LSD—4,
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in the Lobbies
of the House

Shri Nath Pai: I want a clarifica-
tion about the letter you have receiv-
ed about the hunger strike,

Mr, Speaker: No.

Shri Nambiar  (Tiruchirapalli):
What about the call attention notice?
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Mr. Speaker: I will see. When the
statement is made, I may allow one
question each to those Members.

Shri Nambiar: This House has been
informed of the situation in Kerala,
Three or four days have passed since
notice was given. All these issues
are before the House.

Mr, Speaker: I know. I am asking
the Minister also to make a state-
ment. To those who have given
notice of the call attention motion, I
may allow one question each. 1
would do that,

Shri Hem Barua (Gauhati): What
about the very helpful suggestions he
has made—that a team of Parliament
Members should visit the State?

Mr. Speaker: That is not the point
in issue at the moment. That is a
different thing altogether. It happen-
ed earlier in 1959 also, Shri Shib-
benlal Saksena tried to do the same
thing as has been contemplated by
Mr. Gopalan just at present.

Shri S, M, Banerjee: He was allow-
ed.

Mr, Speaker: No, no. He was not
allowed.

Shri S. M. Banerfjee: You were
Deputy-Speaker at that time, and it

was your intervention which raved
his life.
Mr. Speaker: My intervention

would always be available for any
Member who makes up his mind to
proceed in that manmer, but I cannot
allow it,

Shri Ranga (Chittoor): I only wish
to support your general stand. I do
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[Shri Ranga]

not like to treat it as a threat; rather,
the offer to go on a hunger strike is
such an unprecedented thing that we
will have to give some thought to it
before we say anything at all. But
one point arises, and I do not want it
to go without being attended to, lest
it should be thought that Parliament
has been oblivious of its reponsibili-
ties.

One suggestion that the hon. Mem-
ber hag made is, not as a kind of
condition precedent or anything like
that, that a group of Members of
Parliament should be taken by the
Government to that State to ascertain
for themselves the true facts, and
then come back and report. It seems
worthy of consideration. Let the Gov-
ernment consider it,

Shri H. N. Mukerjee (Calcutta Cen-
tral) You will recall that when the
Assam disturbances took place a few
years ago, there was a group of Mem-
bers of Parliament belonging to
different parties, to whom Govern-
ment gave every facility to go. 1
think my friend Shri A. P, Jain was
the leader of that group. It does
happen that a visit of Members of
Parliament to a distressed area might
cause some alleviation of the situa-
tion, So, irrespective of what the
report of the Deputy Food Minister is
going to be, which I am sure is going
to give rise to some questions and
counter-questions, the idea of Mr.
Gopalan might be worked upon with
your support, in which case perhaps
al] the unpleasant consequences of
whatever steps he might be contemp-
lating might be avoided. So, I sug-
gest that you also give your mind to
this matter and take the Leader of
the House into confidence, and per-

haps you can then give us some
assurance,
Shri Nath Pai: While sharing Mr.

Gopalan’s anxiety and anguish about
what is happening in his home State,
one need not necessarily agree about
the method he had aflopted for venti-
lating the deep anguish in his State.
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in the Lobbies of
the House
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But 1 would like to suggest that this
matter need not be just confined only
to procedure, in which, of course, we
are absolutely in your hands, but the
wider aspect of it needs a little sympa-
thetic consideration from Govern-
ment.

Without attributing any motives,
we are all aware how serious the
food situation in that State is; We
have a special responsibility there,
i.e, Kerala is today under President’s
rule, anq Parliament bears a direct
responsibility. I do not think Mr.
Gopalan is doing it as a hobby, I
think he is being compelled to do that
by circumstances, not by Government
as such—J] would not do that, that is
a different matter......

Mr. Speaker: Does he propose that
I should allow it to be done in the
House?

Shri Nath Pai:
avoid it.

I think you can
Shri S, M. Banerjee: By appoin.-
ing a committee.

Mr, Speaker:
committee,

Can 1 appoint a

Shri S. M. Banerjee: You can do it.

Mr. Speaker: Members can go them-
selves, or if the Government also
agrees, certainly I have no objection.

Shri S, M. Banerjee: One word from
the Chair will help.

Shri Nath Pai: My own views
regarding the utility of a fast as a
weapon, that too in the Lobby, I think
I have sufficiently made clear, I was
then saying that we should go beyond
so that we will be in a position to try
to persuade Mr. Gopalan, and see, 'as
Prof. Mukerjee suggested, that we do
not land ourselves in conditions which
will not be very pleasant and not
particularly edifying to the dignity
of the House. For that we want your
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guidance, and also in persuading the
Government to see that they do not
tell us repeatedly that all that can be
done has been done in Kerala. We
do not think it has been done,

The reports and telegrams that
some of us continue to get cause
anxiety, and we would like to know,
therefore, from Government that
something more positive is being
done, that something concrete is being
done, what is-the current quota that
the people there are getting, whether
this 3 oz, is all that is being given.

Shri Hem Barua: May ] seek a
clarification? You said he cannot go
on fast in the Lobby because the
buildings are handed over to the
police people, but during the period
of the sitting of this Parliament, he
can go on fast.

Mr. Speaker Then the answer can
come that when the House is sitting,
the Speaker is the policeman,

Shri Hem Barma: If I go on fast
in the Lobby during the sitting of this
Parliament, I think you do not have
anything to object to.

Mr. Speaker: If he goes out and
does not take his food, why should
I object? Papers to be laid.

12.20 hrs.
PAPERS LAID ON THE TABLE

LETTERS EXCHANGED BETWEEN THE WEST
GERMAN AND THE INDIAN GOVERNMENTS

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the letters
exchanged between the Government
of India and the Government of West
Germany on the 15th October, 1964
regarding protection of German

Capital investeq in Indian industries. -

[Placed in Library, See
3456/64].

No. LT-
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Laid on the
Table

NoriFicaTioN UNDER BENGAL FINaNcE
(SaLes Tax) AcT, ETC.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): I beg to lay on the Table:—

(1) a copy of Notification No.
F.  4(33)/62-Finance (E)
published in Delhi Gazette
dated the 17th September,
1964, under sub-section (4) of
section 26 of the Bengal
Finance (Sales Tax) Act,
1941, as in force in the Union
Territory of Delhi.

[Placed in Library. See No. LT-
3457/64].

(2) a copy each of the following
Notifications making certain
further amendments to the
Customs and Central Excise
Duties Export Drawback
(General) Rules, 1960, under
section 159 of the Customs
Act, 1962 and section 38 of
the Central Excises and Salt
Act, 1944: —

(i) G.S.R. 1425 dated the 3rd
October, 1964.

(ii) G.S.R, 1467 dated the 10th
October, 1964.

(iii) G.S.R. 1468 Jated the 10th
October, 1964.

(iv) G.S.R. 1524 dated the 24th
October, 1964.

(v) G.S.R. 1525 dated the 24th
October, 1964.

(vi) G.S.R. 1526 dateq the 24th
October, 1964.

(vii) G.S.R. 1573 dated the 3lst
October, 1964.

(viii) G.S.R. 1574 dated the 31st
October, 1964.

(ix) G.S.R. 1575 dated the 3lst
October, 1964.

[Placed in Library, See No. LT-
3458/64].

(3) a copy of Notification No.
G.S.R. 1469 dated the 10th
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October, 1964, containing Cor-
rigendum to Notification No.
G.S.R. 1113 dated the 8th
August, 1964, under section
159 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1944

[Placed in Library. See No, LT-
3459/64].

(4) a copy each of the following
Notifications under section
159 of the Customg Act,
1962: —

(i) G.S.R. 1465 dateq the 10th
October, 1964.

(ii) G.S.R. 1466 dated the 10th
October, 1964.

(iii) G.S.R. 1470 dated the 10th
October, 1964.

(iv) G.S.R. 1491 dated the 17th
October, 1964.

(v) G.SR. 1492 dated the 17th
October, 1964

(vi) G.S.R. 1493 dateq the 17th
October, 1964.

(vii) G.S.R, 1527 dated the 24th
October, 1964.

(viii) G.S.R. 1528 dated the 24th
October, 1964, publishing the
Manufacture in Customs
Bong (General) Amendment
Rules, 1964.

(ix) G.S.R. 1529 dated the 24th
October, 1964.

(x) G.S.R, 1530 dated the 24th
October, 1964.

(xi) G.S.R. 1570 dated the 8lst
October, 1964.

(xii) G.S.R. 1571 dated the 8lst
Orctober, 1964.

(xiii) G.S.R, 1572 gated the 31st
October, 1964.

[Placed in Library. See No. LT-
3460/64].
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(5) a copy of the Expenditure-
Tax (Second Amendment)
Rules, 1964; published in
Notification No. G.S.R. 1471
dated the 10th October, 1964,
under sub-section (3) of sec-
tion 41 of the Expenditure
Tax Act, 1957.

[Placed in Library. See No. LT-
3461/64].

(6) a copy of the Gift tax
(Second Amendment) Rules,
1963, published in Notification
No. G.S.R. 1472 dated the 10th
October, 1964, under sub-
section (4) of section 48 of
the Gift Tax Act 1958.

[Placed in Lidbrary. See No. LT-
3462/64].

(7) a copy of the Wealth-tax
(Amendment) Rules, 1964,
published in Notification No.
G.S.R, 1473 dated the 10th
October, 1964, under sub-
section (4) of section 46 of
the Wealth Tax Act, 1987.

[Placed in Library. See No. LT-
3463/64].

(8) a copy of the Income-tax
(Fourth Amendment) Rules,
1964 published in Notifica~
tion No. S.O. 3660 dated the
13th October, 1964, under
section 296 of the Income Tax
Act, 1961.

[Placed in Library. See No. LT-
3464/64].

(9) a copy of the Central Sales
Tax (Registration and Turn-
over) Amenidment Rules,
1964, publisheq in Notification
No. G.S.R. 1584 dated the 28th
October, 1964 under sub-sec-
tion (2) of section 13 of the
Central Sales Tax Act, 1956.

[Placed in Library. See No. LT-
3465/64).
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12.22 hra.

PETITION RE: CLASSIFICATION
OF AGRI-COMMUNITY AS A
BACKWARD COMMUNITY

Shri M, L. Jadhay (Malegaon):
8ir, T beg to present a petition signed
by Shri Sonubhau Dagadu Baswant
and others regarding classification ef
Agri-community as a backward com-
munity.

12.224 hrs.

STATEMENT RE: DEFENCE
MINISTER'S VISIT TO UK.

The Minister of Defence (Shri Y.
B. Chavan): Sir, I beg to lay on the
Table a statement on my visit to the
United Kingdom. [Placed in Library.
See No. LT-3466/64].

Mr. Speaker: It mgy be circulated
to Members.

Bhri Hem Barya: May I ask a
clarification from the hon. Defence
Minister?

Mr, Speaker: When it reaches him,
he may look into it and then seek
clarifications. The Food Minister.

12.224 hrs,

STATEMENT RE: FOOD POSITION
IN KERALA

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): The stock position in
Kerala is satisfactory.... (Interrup-
tions). There are adequate stocks
already available in the State to meet
the rationing commitments. One
steamer with 10,000 tons of rice is
already unloading at Kozhikode. An-
other steamer earrying 3,000 tons is
expected in the first week of Decemr
ber. In addition, 10,000 tons of rice
from the Punjab and Madhya Pradesh
will be reaching Kerala before the
end of this month. Two ships carry-
ing rice from Pakistan totalling 7,500
tops are due in the first half of Dee-~
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ember. Another two steamerg carry-
ing 17,000 tons from Thailand are also
expected in the first half of Decem-
ber. The programme of despatching
at least one special a day of 1,000
tons from Andhrg is continuing. In
all a programme of despatches of rice
to Kerala during December of the
order of 99,000 tons as against the
monthly commitment of 65,000 tons
has been laig on. No difficulty is
likely to be experienced in meeting
the rationing commitments in that
State.

Shri Hem Barua (Gauhati): What
is the stock position now? He has
spoken about the future stock posi-
tion, first week of December., What
is the stock position today in Kerala?

Mr, Speaker: I have three names
with me—Mr. Banerjee, Vasudevan
Nair and Kumaran.

Shri S. M. Banerjee (Kanpur):
After hearing from the hon, Depyty
Minister it appears that only a small
quantity has reached Kerala and
something is on way. I want to know
what is the ratipning or quota? Is
it a fact that today an adult is getting
a quantity which is not more than
350 individua) grains of rice and if so
whether a parliamentary enquiry
committee will be appomnted to go
into the entire question?

Shri D. R. Chavan: So far as the
present stock position is concerned, i
have already mentioned jn the state-
ment that it ig satisfactory.... (Inter-
ruptions).

Mr. Speaker: Let him answer first.

Shri D, R. Chavan: I said that it
is satisfactory. (Interruption).

Mr. Speaker: They want a concrete
answer. (Interruption). Order,
order.

Shri Hem Barua: He simply says it
is satisfactory.

8hri Alvares (Panjim): Is it satis-
factory to the Kerala people?
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Mr. Speaker: The Minister might
sit down. Let me hear all those

voices that are raised.—Unless he 1s
.alloweq to give the answer, how can
we proceed?

Shri Hem Barua: I think you your-
self are not satisfied with the answer.

Mr. Speaker: Therefore, I should get
up?

Shri Hem Barua: No, Sir.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): It is true that the position
in Kerala was difficult some time back,
and since them, Government have
taken necessary steps to supply as
much rice as possible. I have been
watching the figures of arrivals in
Kerala. Between the 11th and 16th,
about 19,000 to 20,000 tons of rice
arrived there. Between the 17th ana
24th of ‘this :month, another 21,000
tons has reached Kerala. These are
the arrivals: I am referring only to
the figures which are there. At the
present moment, whatever stock 1s
available is enough to meet the com-
mitments of our modified or informal
rationing. Besides that, as has just
now been mentioned by the Deputy
Minister, 10,000 tons of rice are being
unloaded at Kozhikode; it does not
take much time to do that. We have
made arrangements that there should
be regular despatches made from
Andhra and Madras to Kerala. In
these circumstances, the Government,
feel that there will be no special
difficulty in the State, ang we will
be able to meet the needs and re-
quirc_ements of the people.

Shri S. M. Banerjee: My question
has not been answered at all either
by the Deputy Minister or, unfortu-
nately, by our respected Prime
Minister. My question was not only
about the arrivals: my question was,
what is the quantum of ration which
is being given and whether it is a fact
that it is only 350 grains that are
being given. That is the question.
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Mr. Speaker: He has already said
that it is modified rationing. (In-
terruption).

Shri A. K. Gopalan (Kesergod): At
the rate of six ounces of rice and
six ounces of wheat, for one day 4,000
tong are necessary. The statement
made by the Deputy Minister and the
Prime Minister is that so much is
coming or has come between 11th and
18th,—10,000 tons ang so on. What-
ever has come, 4,000 tons are neces-
sary per day. If you see the situa-
tion you wil] find that there will be
nothing there. By the 1st week of
December you are expecting some-
thing. That means for the next 10
days they will be starving. How long
will they take? I want to know what
is the stock with the Government
today. They have promised that they
will be giving six ounces, but in the
villages, where the population is
about 120 lakhs, they are given just
three hundred and sixty graing each.
Even that, they are not getting re-
gularly. We have calculated that at
the rate of 2,000 tons of rice and 2,000
tons of wheat, 4,000 tons are neces-
sary for a day. But whatever i3
coming, they are not geiting anything
there. There is nothing there. You
are expecting something in December.
Is that a satisfactory state of affairs?

The Minister of Finance (Shri T.
T. Krishnamachari): I would like to
make the position clear. I think my
hon. friend opoosite is basing his
calculation on certain averages. We
have also done so. The position today
is, when we say that the stocks have
arrived, we do not want to mention
the particular number of days or
weeks for which the stock wil] he
adequate, because we feel the stock
is adequate, and I think the hon.
Members will take our word for it.

Shri Ranga (Chittoor): How can
we? He simply says that the hon.
Members have got to take it. We
do not take it. We cannot.

Shri T. T, Krishnamachari: Shri
Ranga does not take anything; I agree.
He need not take. (Interruption).
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‘The point is, if I say it is there up to
a particular day, I raise a scare.
As I said, we woulq be able to meet
all the commitmentg according to the
informal rationing,

There is a differentiation in the
quantity of ration between cities and
the rural areas. The cities are given 6
ounces of rice and 6 ounces of wheat.
In rural areas, certainly there is an
expectation, based on facts, that there
are certain quantities available and
that is why we are not taking the
full commitment of what the people
need in the rural areas. Therefore,
at the present moment, 4 ounces of
-wheat and 3} ounces of rice are given
to them. It is expected to raise the
31 ounces of rice to 4 ounces very
soon—on the 29th. Later on, the
wheat quota will be raised to 6
ounces. We do hove that within a
Tneasurable distance of time, maybe
within a couple of months, we will
be able to raise the quantily in the
rural areas to 12 ounces—6 ounces of
rice and 6 ounces of wheat. This is
the position. None of wus here—
nei‘ther my chief, nor myself nor the
Food Minister—says that what is pro-
vided is adequate for every type of
‘person.

Shri Koya (Kozhikode):
adequate even for a cat.

It is not

Shri T T. Krishnamachari: It
appears that the hon. Member has
more experience of cats than human
beings.

- Shri Koya: You do not have both.

Shri T. T, Krishnamachari: The
position is that so far as the rural
areas are concerned,—it is an assump-
tion based on facts—there is some-
thing available there. After all
Kerala is not a place which does no:
produce any foodgrains. It does:
there is no question of mopping up
all .that they have there.

Shri A. K, Gopalan: When Ilorries
are. taken, when people find out that
it is black market stuff and when they
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go to the tehsildar, they are severely
beaten up. Nobody is allowed to
point thig out.

Mr. Speaker: Mr. Gopalan will res-
train himself.

Shri T. T. Krishnamachari: We are
moving from the realm of facts to the
realm of sentiments. I do not deny
that probably Mr. Gopalan has an ins-
tance. I may assure him that if those
instances are brought to our notice,
naturally due action will be taken.
But the informal ration is based on
certain assumptions which have been
borne out by facts. That is the real
position. We can give this assurance
confidently that this rationing arrange-
ment will not break down and step by
step the quantities would be increased.

Shri A. K. Gopalan: Three times I
have written to the Governor pointing
out how when these things were
brought from the rice mill and when
the people went to the tehsildar, the
owner went to the police and they
were severely beaten up. It is not

that I have not pointed out these
things,

Shri Vasudevan Nair (Ambala-
puzha): I want to be exactly in the

realm of facts. The Minister was
speaking about December. We are
now on 26th November. Even accord-
ing to the commitments made by the
Government, they say that there
should be 65,000 tons of rice, for sup-
plying 4—3% ounces of rice. The House
should know that in many places, you
can get the ration of a person in a
match box. Even out of those 65,000
tons, I want to know exactly from
the Minister how many thousands of
tons were sent to Kerala in Novem-
ber. I do not ask about December.
This is 26th November. Out of the
65,000 tons, how much was sent to
Kerala till now and what is the stock
at present?

Shri T T, Krishnamachari: The
figures were given by the Prime Min-
ister and supplemented by the Deputy
Minister. All the figures are there.
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Shri Ranga: The Deputy Minister
has given some figures; you keep a
record. The Prime Minister has given
some figures; you keep a record. Then
add them up. Sir, this is the irrespon-
sible way in which the Finance Min-
ister gives the answer. It is their duty
to tell us how much of the 65,000 tons
was sent to Kerala in November. This
is the total quantity that has been
made available and therefore, the
country can be reassured. That is the
gort of answer we should get. Instead
of that, we get this irresponsible and
flilppant answer.

Mr, Speaker: If the Deputy Minis-
ter has given the figures in the pre-
pared answer, is it necessary that
every other Minister who comes after
him should repeat those figures?

Shri Ranga: Let them give the
figures now, Sir; we will add them up.

Shri M. K. Kumaran (Chirayin-
kil): Now that the Prime Minister has
intervened and said something about
this issue, I want to know what the
Central Government is going to do to-
wardg toning up the administration in
Kerala. There were serious allega-
tiens from responsible persons like the
Chief Minister of Madras that the pre-
gent situation in Kerala has been
brought about because of the total in-
efficiency of the administration there.
1 want to know what the Central Gov-
ernment is going to do to tone up the
administration there and to see that
the administration will be efficient to
meet the situation that is coninuing to
be very serious even now?

Shri Lal Bahadur Shastri: As I said,
I can very well understand the con-
cern of the hon. Members on this mat-
ter but, as I told the House earlier,
the despatches are regular and are in
substantijal quantities. I hag given the
figures, but I shall again give them.
I think some hon, Member said that
the figures given were or are for the
month of December—that is, so many
tons will go there or arrive there in
December. It is not so. The figures I
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had given are for the month of Novem-
ber. I had said that from the 11th to
16th about 15,850 tons or round about
16,000 tons had arrived there. I had
further said that in another week,
from the 17th to 24th November, 21,000
tons had gone there. The total may be
round about 37,000 tons or 36,850 tons.

Shri Vasudevan Nair: Against a
commitment of 65,000 tons a month at
the rate of 3} ounces.

Shri Lal Bahadur Shastri: It is not
for a full month. You are to count
only from the 11th to the 24th. Is that
one full month? It is not a full month.
I am giving the House the latest
figures, the figures for the last few
days, from the 11th to the 24th. Be-
sides that, as the Deputy Minister has
said, a special train carrying 1000 tons
is reaching Kerala every day from
Andhra only. Over and above this, he
hag further said, 10,000 tons are being
unloaded in Kozhikode. Madras also
—I have got the figures—has to send
their supplies to make their own con-
tribution.

Shri Nambiar: Madras does not
make any supplies. Madras is also a
deficit State. The people there are
already suffering.

Shri Lal Bahadur Shastri: No, Sir.
Please do not say that. Madras is not
as surplus as Andhra is, but it has
always been a surplus State. But part
of the rice used to go from Andhra to .
Madras; similarly, from Madras t¢
Kerala. For the last hundreds of
years this has been going on. There
is nothing new about it. Therefore, I
say that adequate steps are being taken
and have been taken, and we will like
to keep a strict watch over this mat-
ter.

In regard to the administration,
Governor Giri was here and I have
had a discussion with him last night.
He has assured me that whatever is
receiveq there will be properly distri-
buted and properly utilised. He has
every hope that the administration.
will do the job.



1917 Prevention

Some Hom. Members r0se—

Mr. Speaker: Let us take up the
next business.

Shri Nath Pai (Rajapur): What is
the Prime Minister’s advice to Mr.
Gopalan who has threatened to go on
a fast from today?

Mr, Speaker: Order, order.

12.39 hrs,

PREVENTION OF FOOD ADUL-

TERATION (AMENDMENT) BILL—*

Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri P. 8.
Naskar on the 25th November, 1964,
namely: —

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, as reported by the
Joint Committee, be taken into
consideration.”

Shri Himatsingka may continue his
speech.

Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, I wonder if you will be
good enough to fix the time for the
consideration stage and tell us how
much time will remain for the clause-
by-clause consideration.

Mr. Speaker: We have 3 hours 30
minutes. We will have 1 hour 30
minutes for the clause-by-clause ton-
sideration and two hours for the gene-
ral consideration.

Shri Himatsingka (Godda): Mr.
Speaker, Sir yesterday I was saying
that the existing law provides for all
the contingencies regarding prevention
of food adulteration.
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12.40 hrs.
[Mr. SpEAKER in the Chair]

The changes that have been propos-
ed in the present Bill refer to two or
three sections of the Act and the penal-
ties that were in the exising Act have
been enhanced. In some cases the
discretion of the magistrate has been
proposed to be taken away and cer-
tain punishments have been made com-
pulsory if a case of adulteration is
proved.

There are certain other improve-
ments made in the Act in the shape of
clauses 7 and 10 whereby provision
has been made that manufacturers
and distributors will give warranty in
writing to the vendors who will go
and take food articles for sale. That
is a salient provision which will pro-
tect the small dealers who take their
supplies from the wholesalers. That
is very necessary becauge they are not
the persons who have anything to do-
with adulteration, if there is adulte-
ration in the food sold by them.

I feel that the existing law on pre-
vention of adulteration of food was
quite sufficient. The present improve-
ments or changes that have been sug-
gested have made the penalties severe.
Mere change of law will not be suffi-
cient to bring about any improvement
unless the law is properly enforced.
The difficulty arises when the law is
not properly applied. What is the
present position? Whenever there is
any complaint, it is the inspector who
takes the samples and starts prosecu-
cutions. What is necessary is that the
law should be made absolutely clear
and it should be well-defined, There
should not be any loophole, either for
the prosecution or the defence and the
persons concerned should know what
is adulteration and what is expected or
required of them to be given to the
customers.

I feel that in the existing law the
rules that have been framed for some
of the articles are rather defective
and need consideration at the hands
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of the Health Ministry, I have no
doubt that the hon. Health Minister,
who is very anxious to see that pure
food is made available to the people,
.will see to it that the defects that are
“pointed out in the rules are removed
I will presently draw her attention to
.some of the rules that have been fram-
.ed under the existing law so that the
defects may be removed and innocent
people are not put to any unnecessary
hardship or difficulty.

There is a good deal of difference

ctween adulteration and sub-sfand-
ard goods. Adulteration arises when
something injurious or which is not
required is mixed up with an article
.of food intended to be taken by a
,customer. In the case of a sub-stand-
.ard article there is no adulteration and
yet under the present definition of
“adulteration” it comeg within the
mischief of the Act. I will cite one
or two small examples so that the
House can realise the difficulties in-
_volved in enforcing this law.

Let us take the definition of ghee in
rule 11(14) of the rules framed under
-the Act which you will find at page
43. Therefore different requirements
have been laid down for ghee in dif-
ferent States. For instance, in Andhra
-Pradesh the refractometer reading re-
quired is 40-43 and the minimum
Reichert value is 24. In another State
-it is 28. What happens if Andhra Pra-
desh ghee is taken to Delhi where the
requirement is 28? It comes within
the mischief of the Act and it becomes
“adulterated”. Certainly, it could not
have been intended that what is pure
in a particular State should berome
adulterated simply because it is taken
“to another State.

Then, take table butter, in the case
.of which also the requirements are
different. It must not contain less than
80 per cent milk fat whereas in the
case of desi butter it may be mmch
less. Suppose the fat content is only
79 instead of 80 and the water con-
tent is 21. It is certainly sub-stand-
ard but it cannot be called adulterat-
ed.
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Therefore, a distinction must be
made between adulterated and sub-
standard articles so that unnecessary
complications may not arise, It is
absolutely necessary because people
will not be able to follow this distinc-
tion when they are prosecuted for
such sub-standard ghee or butter.

Then, the provisions that have been
made in the rules should be made pub-
lic. The vendors who purchase things
from manufacturers should be told
to take certificates from the manufac-
turers so that they may be protected
or may not be harassed for selling
things which they have got from other
I feel that the check should
be exercised at the sourc: where a
thing is manufactured, from where
things are keing supplied to different
dealers or vendors. If proper check
is exercised at source, there may be
no occas‘on for innocent persons being
prosecuted or harassed. For instance,
take ghee. It comes from a certain
place and it is sold in another place
by a vendor. A vendor or a person who
has purchased that ghee from a source
does not know what the contents sre.
If steps are taken to exercise check
at the source of manufacture and some
kind of certificate or mark is put, I
think that will give protection to the
dealers and will also give a sort of
guarantee of purity of the goods.

Then, instead of trying to rope in
all kinds of things, I would suggest
that the Health Ministry should apply
its mind to a number of articles which
are commonly adulterated like edible
oil, medicines, milk, ghee and so on.
If attention is concentrated on a few
items like these which are commonly
adulterated and which are not avail-
able in pure form, I think the task
of the inspectors will be very much
easy and the law can be effectively
enforced.

Then, as some hon. Membar was sav-
ing, now the law ig such that if a
quintal of wheat contains & kilogram
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of gram it can be regarded as adul-
terated wheat. Certainly, it could
never have been the intention that if
a quintal of wheat contains a kilo-
gram of gram it should be regarded or
treated as adulterated.

Therefore, while the rules are fram-
-ed, or instructions are given, or steps
are taken to stop adulteration, I hope
these things will be taken note of.
Steps should be taken to see that the
energies of inspectors are not dissipat-
ed in small articles like spices and so
-on.

When spices and other things are
sold in whole form, in the form in
which they come, there cannot be any
question of adulteration. But if we
apply our energy in those small mat-
ters, I feel important things escape.
“Therefore it is when the Act is en-
forced that we should be very careful.
Instructions should be given that in
the case of important things which
affect the health of the community
proper steps are taken and it is seen
that proper things are available.

I feel that one task of the inspec-
tor should also be to advise people
about shops where guaranteed things
can be had. Unfortunately, in our
country you may be getting pure
things but you are not sure whether
that is so or not. Therefore if a num-
ber of shops are operied in different
places and if arrangements are made
to certify those things as correct at
the district level or even at a lower
level, I think, that will help in mak-
ing suitable arrangements for making
these things available.

Mr. Deputy-Speaker: We should
close this debate at 2.40. What time
does the hon. Minister want for a
Teply?

The  Minister of Health (Dr. Sushila
Nayar): About half an hour.

Mr. Deputy-Speaker: Then, she will
" be called at 2.10. I request hon. Mem-
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Shri Mohan Swarup (Pilibhit): I am
sorry, I will not be able to cover it
in ten minutes.

Dr. Sushila Nayar: I shall take 20

minutes,

Mr. Deputy-Speaker: Then, she will
be called at 2.20.

oY HYgH W INEA TERT,
g aF @E-NT F gt § faemae
FT T ¥, TSRIA FT YW &, Ig qGT
st feafa & & 1 geedwm &1 Frawr
T §, qg TN F yqe T8 fwar
TT R | T F AT IR FT g
FH F fauw o afFr 9 Ia I
afgr ¥, AN SR R § 1 39
wiifew faer & ag zmam o fv g faem
ﬁfwgma’rm#rt@aﬁm

TR F G Fr ag g R
A A gdey 7 wfer T QAL R,
IT Fr q-HfaRT FTEA FW A AE g,
af & sesdEd ok @uw A9

gOT FT & T FT AX §
. HT TIEWH &1 JF4 A 39
faer & Tooem ¥ fog ot wefady
FarE T &, T AT a@ ¥ FW AGY
FCEE | 39 fada aT a7y 9 F
aga fafrm i dfram g9 &1 @
T TET T §, 7 g
fft Y e wre & fan A
qqT W Y @ 1| T a@ ¥ fafrmw
T @ FIFIE F gTT 09 0 I
T oara T &
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EHRIT T NN §9 ¥ WET
8 AR WA & faqq ¥ w@r &
G TN BR G £WF ¥ @7
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FAE AT q, TEGS, A 57 qTho Fo
gAY, ¥FEQ, I FA BT
FT €eIH, F @ IR ¥ T AN
fom, fa@ ¥ wama § = gagwg A
ag faar —

‘I am to refer to your register-
ed letter No. Nil dated the 28th
July, 1961, addressed to Lt.-Col.
V. Srinivasan, Director General, on
the subject referred to above and
to say that the Directorate of Mar-
keting ang Inspection, Nagpur, is
conducting an all-India Ghee sur-
vey and it is expected that this
survey will be ecompleted some-
time by the end of next year. In
the circumstances explained, it
may not be possible for the Cen-
tral Committee for Food Stand-
ards which is likely to meet in
the near future to scrumnize the
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data so far collected by the Direc
torate of Marketing.”

THFT AAAT ag & FF 11 W, 1961
%, 99 fF ag Jex faay mar v, 3

L EF T W WA

€ F qaran S FERY, et
W o Qar f dex few, faw &
AT e @y T @
T RN Y AR ST F AR T g
wEagd T @ | Afww W7 & fr
TS §F TEIES TG a7 aF § |

# ¥ 7zt 9 ¥ 97 79 gy §
e Wi ¥ fr ey W fw A ¥
fafafFmmr g, 3 3o am A g
7 & a9 €389 faifa e
™™ § wfe, AfFT fafed & o ®1
3 I 4 fa

W xex feg Wy (v
T T & v § A wTFmde E o

Nt QA wrew - Y wWERd ¥
%S g wi oY, g X ¥ @
WimeR g | fammar g s @@
faafasr § #1€ fux wfwema agf £
qifeani 3 ¥ ¥ fag &1 i A
wheiva 7@ owe  =few
AT 3 309 W TR feX X ST AR
vax feqr @ o—

“I am directed to inform you
that the minutes of the fifth to the
pinth meetings of the Central Com-
mittee for Food Standards have

been gent to the Library, Parlia-
ment House.”
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(1) Acid value (F.F.A).

(2) Butyro Refracture index.

(3) Baudouin Test

(4) Reichert value (R.M. Value).
(5) Moisture test

(6) Phytostyryl Aecelite test.
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Shri Harish Chandra  Mathur
(Jalore): Mr. Deputy-Speaker, Sir,
this evil of adulteration is so wide-
spread and it touches us all so much
that this indignation against adultera-
tors is only natural. Ang my feeling
is that in making this enactment it is
more of indignation which has been
reflected rather than a mature think-
ing.

The first salient feature which I
notice in this enactment is that the
Central Government wants to take
an active part in checking adultera-
tion. We are quite aware that we
have the Concurrent List where the
States as well as the Centre could also
legislate. It is not the question of @
uniform legislation. Now under this
enactment, the power and the jurisdic-
tion has been taken to run a sort of
parallel administration both at the
Centre as well as in the States. It
appears to me that this is due to our
lack of confidence in the State admini-
stration. It is true but at the same
time I should say as much that the
States as well ag the Centre have not
given any commendable account of
their performance. In this context, I
should like to know from the hon.
Minister what actually her scheme of
things is and what is the sort of admi-
nistrative set-up which she visaulises
or whether she is only satisfied and
happy with having this enabling
enactment, and. if they are going to
have a parallel gdministration set-up,
what is going to be their coordination
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and all that. All that may better be
clarified.

19307

Sir, as I pointed out earlier, it is
more of indignation than reason that
is reflected in the provisions of this
enactment. It is just a wishful think-
ing. If wishes were horses, beggars
would ride them. If it was only the
passing of an enactment, making strin-
gent provisions and that that would
help the matters, I think, this country
would have been one of the best-ruled
countries in the entire world. There
would be no other country where
legislations of the nature that have
been passed here have been passed in
all flelds and spheres of life.

I remember there was 3 lot of noise
about the yellow press and so many
things were said about it. We autho-
rised the Government to prosecute
those people who publish defamatory
itemg against those in authority, whe-
ther officials or non-officials including
the Ministers. I asked only the other
day to find out that there has not been
one single prosecution to this day. It
is not that this yellow press is not
thriving; it is more than what it was
when the enactment was passed by this
House. Therefore, it exposes this
Parliament almost to a ridicule and
we almost have a nauseating feeling
that these enactments are brought be-
fore us and after certain time we find
that nothing whatsoever has happened.

Nobody has any compassion for
adulterators. But my real apprehen-
sion is that these provisions which we
are enacting are likely to drive out all
honest people vut of the trade and
business. That is my aoprehension.
I venture to submit that my apprehen-
sion is based not on wishfu] thinking.
We all wish that something really is
done. The real limitation is not the
lack of provisiong and the enactment;
the real difficulty, unfortunately, is
incompetence at the top and highly in-
efficient administrative machinery
right to the field level.

If we had an efficient administrative
machinery, I am sure that things
would not have been half so bad as
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they are today. Still, I would not
grudge any powers to the hon. Mini-
ster provided she can give us ar assur-
ance that this evil of adulteration will
disappear in a short time. We are
placing in her hands an instrument
which to my knowledge is almost
dangerous. After all, it is not the hon.
"Minister here who is going to see the
implementation of it at the field level
which is what matters. After all, why
are the people indignant? They are
indignant at the way the Act is being
implemented. In return for giving
‘these powers, ig this House not en-
titled to ask the hon. Minister ‘Here
‘is the enactment as you want it.
Here are the provisions for deterrent
punishments; here are the sweeping
powers given to you and to your admi-
nistrative staff. Will you give ug an
undertaking that within one year if
you do not eradicate this evil or even
-make a significant improvement in
the position, then you will be prepared
to take the consequences? The con-
sequences would be those for failure
at the top, and they are something
very serious.
could give us that assurance, it will
give us some comfort and satisfaction
that something will be achieveq In
spite of the fact that certain people
will be victimised as a result of an
enhactment of this nature which we
consider to be dangerous. But I do
not know whether the hon. Minister
will be prepared to give up this assur-
ance in consideration for the powers
which we are placing in her hands.

I wish her god-speed, and I wish
her all success, and I assure her of
all co-operation, but I think that it
would have been much better if we
had devoted our attention to something
really fruitful by making provision in
respect of those items which are the
necessities of life. Let there be an
adequate supplv of these necessities of
life. If there is an adeauate supvoly of
the necessities of life, where we do not
want adulteration. made *o us in good
condition, then that would be some
:achievement. But that is not so easy.

If the hon. Minister
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I am glad to find that the hon. Prime
Minister is reorienting his.policies to-
wards making consumer goods avail-
able more and more, and that is a wise
and a sane thing. It is scarcity which
finds a hundred and one ways to pol-
lute the general atmosphere and to
pollute the materials. But meanwhile
I feel that the hon. Minister wil] be
well advised to tackle this problem at
the source, that is, at the manufac-
turers’ level. Let these things be
checked at the manufacturers’ level or
at the processing level, and let these
items be put into sealed packets or
tinned and Agmarked. In that way,
I hope that something constructive and
positive will be done. I wish that
periodical reports may be given on
thig matter.

In conclusion, I would just like to
refer to the difficulties which have
been pointed out regarding the pre-
sent rules, regarding the standards
and so on. I know of certain cases,
and I can give you any number of
cases where even poisonous substances
are used for adulterating the food
items. Take, for instance, haldi. -
Haldi is adulterated with one of the
most poisonous items. But I know
that the standard of that particular
item varies so much from place to
place that honest people have been
prosecuted because they sold sub-
standard stuff over which they had
absolutely no control.

Therefore, I hope that the hon. Min-
ister will show a responsive mood to
the various suggestions which have
been made regarding the standards,
the rules and the other provisions and
see that these are harmonised and
judicially administered.
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Shri N. C, Chatterjee (Burdwan):
Madam Chairman, there is a general
unanimity in the House that food
adulteration is going on on such a
widespread and extensive scale that it
is a national menace to our nation’s
health and it is not only corrupting
the traders and the business people
but it is creating a debilitated race
which is a danger to India.

I am sorry that observations have
come from two senior Members, whom
I respect, particularly the observations
which fell from Shri S. S. More and
Shri Mathur, casting aspersions on the
Members of the Joint Committee, This
is very unfair. I must strongly pro-
test against the suggestion that the
members of the Joint Committee sub-
mitted to the dictation of the Minis-
ter and she ruled the Committee pro-
ceedings and dominateq it and we very
faint-heartedly submitted to her dic-
tates. That is not true.

Madam Chairman, you were the
Chairman of the Joint Committee. You
know there was no interference, There
is no one on this side of the House
who is more critical of the Govern-
ment and Ministers. It is thoroughly
unfair to suggest that the Minister
either interfered or we submitted to
her dictation. You know perfectly
well I am not used to submit to any-
body’s dictation, not even of the Prime
Minister, far less of any other Minis-
ter. On the other hand, you know
perfectly well that we put forward
different points of view, and I must
admit that the hon. Minister had the
wisdom and the grace to accept some
of our suggestions and they have been
incorporated in this Bill. Therefore,
it is not fair to suggest that she was
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actuateq by a dominating or domineer-
ing spirit. There was no question of
domination.

Shri Kashi Ram Gupta: Perhaps
Shri More was referring to the Con-
gress Members.

Shri N. C. Chatterjee: I do not
know. I won’t have any commentar-
ies on his speech.

As you know, when we got details
with a list of common adulterants in
various articles of food, we got a
shock. The House will be surprised to
know that in non-alcoholic beverages,
non-permitted coal tar dyes are being
used on an extensive scale throughout
India. Not only are dirt and filth very
commonly used, but mineral acids are
being used. What do you think, of
this? As regards hing which is called
asfoetida, and also some other kind of
hing, we find excessive sand and grit
are being used as adulterants; foreign
resins are used; coaltar dyes arc also
being used.

Then look at spices. I have made
inquiries, not only from people who
saw me, representing the spice dealers
in the Calcutta market, but also from
other markets and they have confirm-
ed that this chart which has been pre-
pared by the authorities is true.

In spices, the general adulterants
are: excessive sand and grit, coaltar
dyes, foreign starches, foreign seeds;
excessive lead or leag chromate and
coaltar dyes in haldi; artificial cumin
seeds made of earth and mud as
well as foreign seeds in cumin seeds;
excessive stalky and woody matter;
starchy matter in coriander, and
many other things.

This is true that they have come to
know that these are the things which
are going on unchecked, and that a
section of the traders has behaved
miserably, and they are actuated by
greed to make money at any cost. The
fact is that this is the most organised
industry in India, namely the adulte-
ration business ,and it is going on on
an extensive scale. As a matter of
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fact, some of the factories for prepar-
ing adulterants are doing better than
factories manufacturing some ~ other
commodities, and they are making
better profits.

The hon. Minister knows, and you
are also aware, that there are three
factors, and we are not oblivious of
them. The first factor which comes in
our way is that the real culprits are
in the big mandis, and at the manu-
facturing centres, who send these con-
signmentgs to distant places, and there
is no provision for periodical inspec-
tion and complete detection at the
manufacturing level. Certainly that
is very important.

Many small traders came tu me, they
must have gone to the Minister and
must have come to you and other
Members of Parliament, and they were
saying that we are only manufactur-
ing an engine of torture and oppres-
sion which will simply mean that the
rate of corruption will go up. The
food inspectors who are now making
Rs. 500 will be making Rs. 1,000 or
more, and they will be more prosper-
ous. It will not mean sadachar, hut
really an accession or increase in the
rate of graft.

An Hon. Member: Sadachar.

Shri N. C. Chatterjee: Something
has got to be done. Shri Mathur said
that the Minister has done nothing,
and therefore this Bill is disappoint-
ing in that way. What can we do?
What can the Minister do under this
wonderfu] Constitution of yours? You
are a lawyer, and you know that we
have got the Concurrent List, and it
is one of the items in the Concurrent
list. Unless this Parliament in its
wisdom makes it a Central subject,
how can any Minister or Select Com-
mittee completely centralise or nation-
alise this thing, namely prevention of
adulteration of foodstuffs and other
articles. It is very easy to criticise.
We thought about it, we knew it, and
certainly it is the Minister’s duty, and
I will be the first man to stand up in
this Parliament and condemn her if
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she does not do anything to detect and
prevent adulteration at the manufac-
turing level. But that you cannot do
by legislation. It is a question of ad-
ministration, anq I am quite sure that
the Minister is alive to the primary
need of checking it at the originating
source,

The second thing is that the’ food
inspectors are notorious for graft and
corruption, and there is evidence of
organised graft; blackmarketeers and
other people are in league with them,
and make periodic contributions to
them. I believe that Swamiji, with
whom T do not generally agree, knows
that it is not a spiritual fact, but a
mundane fact that we all know that
there is regular collusion between food
inspectors in big cities and traders.
Therefore, the small trader will be
caught, but the real culprit will not
be caught.

This is a matter of our national
character. This is a very serious pro-
blem, and it is only enlightened pub-
lic conscience which can eradicate it.
No Minister can check it completely.
Of course, she can do quite a lot in
that direction. The first thing is to
change the mechanism, to improve the
mechanism of inspection and detec-
tion, and that is very important.

The third thing is this. I know that
my hon. friend Shri Kashi Ram Gupta
has promised me some briefs later on,
after this Act comes into operation,
but I know as a member of the Sup-
reme Court Bar—I have been here
from 1950 after I retired from the
High Court Bench—that in some cases
the Supreme Court Judges have been
very unwilling to impose deterrent
punishments because the analysis and
the testing was done two or three
months later. That is unpardonable
because by that time the goods deteri-
arate, and naturally the analyst’s test
is under a shadow. That should be
completely altered.

I do not know what is to be done. I
think the Central Government must
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be given the power and the resources
to have first class, well-equipped labo-
ratories throughout India at all im-
portant cities, and they sheuld be run
under the direct control and supervi-
sion of the Health Ministry. If you
leave the food inspectors to the tender
mercies of the corrupt and inefficient
machinery of the Delhi and other cor-
porations, nothing will happen, and it
will mean only that we are supplying
a handle for greater oppression and
torture,

With regard to deterrent punish-
ment, as you know I am responsible
for this particular clause which has
been put in and I take full responsi-
bility for it. As a man who entered
the profession in the year 1919 and
has been in law throughout his life,
and has been responsible for the ad-
ministration of justice in one part of
India, I tell you that if you put in
the highest deterrent ounishment, you
make the judiciary allergic to record
a conviction and inflict punishment.

During the Bengal famine when
millions of people weére dying, Pandit
Jawaharlal Nehru was in detention.
After 1,000 days in prison he came out.
and the first thing that he said was:
“My heart bleeds not because millions
have died of hunger and starvation,
but because not one blackmarketeer
or profiteer was hung on the nearest
lamp-post or flogged.” Therefore, we
thought of flogging. I remember Shri
Morarji Desai saying that he was
averse to flogging because that is a
barbarous thing; he would rather pre-
fer hanging, but would it do any good?
Do you not realise that Judges and
Magistrates are human beings? If
you put in that kind of clause, they
would become immediately averse to
it. I am perfectly prepared to accept,
and the Minister will certainly con-
sider it, the suggestion that there
should be confiscation of stocks or of
property, that will be something bet-
ter. But what we have put down is
giving the magistrate or the Judge
som~ discretion; he can tone down or
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muld the punishment, having regard
to the degree of delinquency involved
in the crime. Therefore, it is much
better to leave it to the judiciary, have
faith in them, and ¥ am quite sure
that that will be good to both the trad-
ers and the accused. I am in favour
of taking sterner action like confisca-
tion, but I certainly admit that nothing
can be done by mere legislation. Im-
provement must be made in the
mechanism of inspection, in the mech-
anism of detection, there should be
a complet> overhaul of the machinery
for the purpose of bringing the guilty
to justice in courts of law,

Shri A, S. Alva (Mangalore): Sir,
I support the Bill, and in so doing I
wish to point out two clauses which
were added for the sake of the better
working of the Act.

The anxiety of the Members of the
Select Committee who have appended
Notes of Dissent will go to show that
they are keenly alive to the very seri-
ous proportions to which food is adul-
terated in this country. Ag a matter
of fact Shri Kamath even demanded
death sentence for the adulterants. His
argument is that people are prepared
even to poison food, but that will be
met by the ordinary penal code. If
a man deliberately poisons food and
sells it, not necessarily to any parti-
cular individual, he will come under
the ordinary penal code for murder.
In respect of certain offences, certain
minimum sentences had been prescrib-
ed. It is absolutely necessary that
people should be careful at least in
respect of food preparations. That is
why I generally welcome the provi-
sions in this Bill prescribing minimum
punishment in respect of certain
offences.

In this connection, I beg to draw
the attention of the Minister to some
provisions so that they might be fully
implemented. Many cases failed in
High Courts because some sanitary ins-~
pectors who were by name designated
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as fooq inspectors has been trans-
ferred to some other town or mun-
cipality and his successor was not de-
signated like that by name. When
the inspectors are appointed, it may
be either by name or it may be by
virtue of the office. It should be de-
finite so that it is not left in doubt to
the courts as to whether a person is
actually authorised to take samples of
food at all. If there is no definiteness
but only vaguzness, then naturally the
cases fail.

Secondly, food inspectors shoulq be
generally taken from people who are
above reproach. There have been lots
of complaints against some of them
and even courts disbelieve their evi-
dence, So, these people must have
some standing; they must inspire con-
fidence in the public; they must be
assured that nothing wrong or under-
hand will be done by them. Two
witnesses were prescribed in the old
Act at the time of taking food sample.
‘The food inspectors take what are
called stock witnesses wherever they
go. Very often the same witnesses
figure in many cases and the courts
are reluctant to convict the offenders
on the testimony of such witnesses.
Often too, they turn hostile and to-
wards the end they say: “we do not
know what has happened. We came
towards the end when the sample had
been taken.” Cases fail also on that
account. Now, it has been stated that
one witness is necessary angq that he
must sign the records. It is necessary
that one person of the locality is taken
as a witness.

The public analyst should be a per-
'son with experience and qualifications.
‘We know instances where these arti-
cles were got analysed by a public
analyst of a particular locality: he
‘gave one report; that report was
challenged; the matter was sent to
‘Calcutta and a different report was
obtained, which contradicted the first
report. Therefore, it is very necessary
that the analyst should be chosen very
carefully and pested in different places
so that samples could be sent for
analysis immediately, without any
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there will be deterioration in the con-
dition of the samples.
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The provision of a warranty clause
is a very good provision, If a person
refuseg to give the name. of the dealer
or manufacturer it is also made an
offence.

1 have a few words to say about the
original clause 8, i.e. section 19(2).
The Select Committee seemed to think
that the question of exercising rea-
sohable diligence to ascertain that the
article of food 's not adulterated or
misbranded by the vendor is not
necessary because of the warranty. It
may lead to some difficulty. There may
be manufacturers who can have their
nominees as vendors and they will be
selling these things through their
nominees. The vendor will be fully
aware that the manufacturer is not
giving the stuff which he purports to
sell. In such cases it is necessary that
the vendor also should not go scotfree.
The Seleat Committee have recast
that particular clause as they wanted
that an innocent vendor should not
be punished. If the prosecution is
able to prove that he is in league
with, the manufacturer or if he was
fully aware of that,—the burden may
be cast on the prosecution to prove
that the vender knew at that time
that he was doing these things—he
should also be made liable. Innocent
persons should not be troubled. At
the same time there should be some
check to see that persons do not pass
off articles of food which are realiy
not so but adulterated.

Mr. Chairman: The hon. Member
should try to conclude now.

Shri A. S. Alva: I generally wel-
come the amendments that had been
made to the parent Act. If a further
clause is added as I suggested to clause
10, which is section 19(2), it will put
the position Tight as the ariginal
clause 8 which contained these provi-
sions had been recast deleting what I
have just mentioned. The clause only
says: “with 2 written warranty in the
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prescribed form”. If that is done, it
is presumed that he has committed no
offence. But I submit that if a provi-
sion is added to the effect that if the
prosecution is able to prove that he is
in league with or is aware of the adul-
terated nature of the foodstuff, he
should also come within the purview
of the law.

I give my full support to the Bill.
It ig very timely, and I am sure it will
be fully implemented both in the
States and at the Centre. There is no-
thing wrong in respect of the co-ordi-
nation which was referred to. These
are the people who commit crime; the
Centre may detect offences in its
own way and the States may do it in
their own way, especially when there
is a procedure as to how it should be
done,

Shrimati Savitri Nigam (Banda):
Mr. Chairman, I welcome this measure
wholeheartedly not only on my own
behalf but on behalf of the thousands
of millions of housewives in India who
spend three-fourths of their lives in
doing hard labour for the good health
and longevity of their sons and
daughters. But in return they get
nothing but shock, misery, death and
disease. Certainly, this measure has
given a ray of hope to those house-
wives.

My views regarding capital punish-
ment are very well known. The con-
ditions are so deplorable that if any-
body is to be awarded capital punish-
ment, it should be to nobody else but
these people, these anti-social, in-
human traders, who commit the crime
against society. They must be hang-
ed. In my opinion, nothing can be a
more calculated murder than the
adulteration of foodstuffs with poison-
ous seeds and other poisonous stuff.
So, no punishment is too severe for
these criminal people who commit
erime repeatedly and in broad day-
light. A poor murderer commits
murder on the spur of the moment but
these people do it in a calculated way.
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I would like to put a question to
the hon. Minister very humbly, be-
cause she is making very sincere
efforts to put an eng to this menace.
Has she got hopes that this amended
legislation is going to solve the pro-
blem? I would like to Submit that
the stricter the measure is, the more
effective and more cunning are the
methods that are being adopted by
the anti-social people who evade the
law. Even when these people are
awarded the punishment, after under-
going and completing the punishment
and paying the fine, they again start
indulging in the same crime, and they
thus make a sort of normal living
through these methods.

I would suggest that punishment
alone is not enough. Besides provid-
ing a severe punishment, these people
should be deprived of civic rights, and.
the property which they earn so sin-
fully must be confiscateq and they
shoulg be deprived of the civic rights
including the franchise, and be dis--
qualified from holding any office,

Here, I would like to narrate my
own experience. One day I invited a
few of my daughter’s friends. When a
magistrate entered my house—because
one of my relations is a magistrate
here and he was also invited—one of
the invitees asked, “Is he a magist-
rate?”. Then she was told, “Yes.”
Then she said that “he has awarded
three months’ imprisonment to my
father for food adulteration.” And
then I asked her, “You were telling
me that your father is a member of
the Corporation.” She said, “Yes, .but
after completing the punishment he-
got elected.” That is why I say that
unless these offenders are deprived uf
their rights to franchise and be dis-
qualified from holding public office,
they will not improve,

Then, in my opinion, duplication of
the authority causes difficulty on the
part of the executive authority. The
food inspectors who are going to be
appointed should be appointed by the-
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Centre, instead of by both the Centre
and the States. Many hon. Members
had mentioned about different stan-
dards which are laid down by diffe-
rent State Goverment. Again  the
same kind of foodstuff is given in a
different standard by different States.
This also causes great difficulty. There
are three agencies now—the Indian
Standards Institution, the Agmark or-
ganisation and this Bill, would like
to suggest that there should be only
one institution to take decisions about
standards. It is good that a repre-
sentative of the Indian Standards In-
stitution is going to be taken, but
that is not enough.

I would also like to emphasize that
this Bill alone cannot solve the pro-
blem. It is most important to create
a sort of incorruptible machinery to
execute the law, On page 2 of this
Bill it has been mentioned:

‘“Provided that no person who
has any financial interest in the
manufacture, import or sale of
any article of food shall be ap-
pointed to be a food inspectcr.”.

But I would like to know what
would happen when these food ins-
pectors collaborate with the traders
which collaboration they are now
having? No illicit trade or adultera-
tion of foodstuffs can go on so shame-
lessly as it is going on now unless
with the connivance of the food ins-
pector or the collaboration of the
food inspector. So, I would like to
emphasize on the creation of a diffe-
rent machinery. I would like to
suggest such a machinery, which will
not only be incorruptible but will be
the a round-the-clock self-generat-
ing machinery and which wil] pot
also involve any expenditure at all.
This machinery which I am suggesting
has already been tried at Simla. It
has worked so well that I do not
think I can doubt that it will not
work anywhere else. The scheme is
this: a couple of housewives got to-
gether and reported to *he authori-
ties that the prices are soaring and
something should be done. They also
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viianiary negotiation with the trader
and the administrator. That happen-
ed. The prices were fixed. But the
question arose as to how to imple-
ment the prices, because we know
that in spite of the decision taken
by the administrators to fix and dec-
lare the prices, again corruption would
prevail. So, we made a request to the
authorities that either they should
grant long leave to those inspectors
or they should ask them only to work
in the offices. We generated our own
machinery to check up whether the
prices were enforced properly or not.
In every market, a committee of the
housewives was appointed, and one
control office was established in the
office of the Director of Food Sup-
plies. Two housewives used to sit
there all the time. The housewives
were given the number of the con-
trol room. Whenever they happened
to see that anybody was selling food-
stuffs at a price greater than the de-
clared price, they immediately tele-
phoned to the control rocom, and im-
mediately, within 20 minutes, the
Flying Squad would come along with
the housewives and would arrest the
trader then and there. The result
was that the traders couid not ‘pur-
chase’ the house-wives who were in-
forming the control room or who
were bringing their doom. The
traders who of acurse used
to  ‘purchase’ those inspectcrs
who were expected to keep a
watch on them. The result was that
20 people were arrested in one month
but after that, the prices of foodstuffs
remained the same as were decided
and declared by the administration.
Thus, every trader became so much
afraid not only of the inspectors but
of every housewife or every man
or women who came to purchase
foodstuff from him. Thus, a self-
generating machinery was created,
with the result that on the one hand.
nn innocent person was punished and
all those people who were doing
honest business were safeguarded and
on the other hand, all those people
who were going to be tempted to sell
their foodstuffs at increased prices
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were alsp discouraged to a very great
extent. Instead of appointing these
food inspectors, if the hon. Health
Minister can take the help and co-
operation of the National Housewives’
Association and its members, I am
sure the aims and objects of  this
amending Bill will be tulfilled.

14.00 hrs

I want to say a word about these
public laboratories and analysts. I
have got a very sad exoerience in
this regard. When I was a member
of the Housing Committee, I was ask-
ed to visit the departmentis and can-
teens which are catering tv the needs
of Parliament Members. i took some
samples. Half the portion of each
sample wag sent to the Government
laboratory and the other half I sent
to one of my friends who has got his
own laboratory. To my surprise the re.
-sults which came from the two laboc-
ratories were quite different. Out of
10 samples, 6 samples were defective,

according to the private laboratory
tests. But according to the Govern-
ment laboratory, all these samples

were all right.

Let us follow the example of
Japan. They have given sufficient
grants to voluntary asociations like
the housewives’ association to run
their own laboratories. With  half
an hour of a sample being sent to the
laboratory, the results are announced.
‘The test is done by incorruptible peo-
ple. The social workers and house-
wives who do the tests have nothing
to do with the trade and they do not
know whose sample they test. That
is why they always give *he correct
results. If ths sort of arrangement is
made by the Health Ministry here
also, I am sure all the aims, and ob-
jectives of this amending Bil] will be
fulfilled and the hon. Health Minis-
ter as well as the Deput; Minister
will be doing a most valuable ser-
vice to the people.

With these words, T welcome this
Bill and I wish them all success in
implementing it.
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Shri Muthiah (Tirunelveli): Mr.
Chairman, I rise to support the Bill.
The object of this Bill tp amend the
Prevention of Food Adulteration Act
of 1954 ig to check the growing evil
of adulteration of food articles and to
provide for more deterrent punish-
ment. The Bill contains a number of
useful and essential amendments to
the paren; Act. It provides for severe
deterrent punishment for the offen-
ders and gives protection to the inno-
cent vendors. Adulteration of food is
most prevalent today in all parts of
the country. It is a heinous crime
against society. The people who ad-
Llterate food are the greatest sinners
against Ged and man. They care only
for their own profit and self-intrrest.
They never care for the health of the
people. Adulteration of food is most
criminal today in view of the scvere
food shortege through which the coun-
try is passig and Government has a
special responsibility now to give to
the people clean and unadulterated
food.

Adulterstion takes place in diffe-
rent articles of food like milk, ghee,
gingelly oil, black-gram, rice, etc. In,
spite of the provision of deterrent
punishment, we find sellors of milk
adding much water. We also find
ghee adulterated with the addition of
some editle fat. It is diflcult now-
a-days to get pure ghee. Gingelly oil
is mixed with groundnut oil. Black
gram is edulterated with the addi-
tion of small particles of black clay
marked with white dots. This was
done by some merchants in our vart
of the country. A case was ins“tut-
ed but unfortunately it had to be
withdrawn because of pressure. All
thiese criminal acts deserve the seve-
rest punishment.

I want to say something about the
sale of aerated waters like sods. In
these cascs, adulteration takes rlace,
if any, at the source. i.e. at the place
+f manufacture. Licensed man.fac-
turers msanufacture them ang sell
them to the petty retail merchants.
These petty retail merchants sell
them along with bete], betel nuts,
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ieedies and cigarettes. 1 submit that
these petty retail merchants -%hould
not be ha.assed under this Act. But
we find that they are bryaght within
the purview of this Act. and they are
TLarassed by the food inspectors or
sanitary inspectors of ths municipal
todies. They are also coinnelled now
4o pay licence fees for carrying on
such trade, i.e. selling soda and other
aerated waters. Recently, in Sep-
tember, 1964, the Tamilnad Betel,
Betelnut, Beedi, Cigratte Retail Mer-
chants’ Association has sent a memo-
randum to the Central Health Minis-
ter, a copy of which has been sent
to me. The office-bearers of the
Association met me and we had long
talks. Their grievance is that they
are brought under the purview of
thie Act and harassed by the sariiary
inspectors of municipal bodies. They
are appealing that they should be
exempted from the payment of licence
ies. I appeal to the Central Health
Minister to issue instructions to the
State Governments and municipalit-
ies, so that these petty traders may be
exempted from payment of licence
fees, because even if there is any ad-
ulteration, it is not their fault. It is
the fault of the manufacturers.

In the district of Tirunelveli, there
are a large number of producers of
gingelly oil who are poor and who do
it as a cottage industry. It is a thriv-
ing cottage industry. They produce
gingelly oil in their own homes with
the help of indigenous oil presses.
They sent a memorandum to the Cen-
tral Health Minister ag early as 1962.
I met the Health Minister in 1962 and
she said that she would consider the
matter. I do not know what action
has been taken. These poor people,
produce gingelly oil and because of
competition from the mills, they are
not able to sell it immediately and so
they store it for some time. The tests
at the Guindy Institute have revealed
‘that if gingelly oil is stored for some
time the fat content increases above
the 3 per cent, which is the prescribed
limit. So, these poor producers are
harassed by the sanitary inspectors
for no fault of theirs. Their case
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by our Health Minister.

1954

The Select Committee has made a
number of useful recommendations
such as the appointment of public
analysts along with food inspectors
and the right of the vendor, besides
the food inspector, to place his seal
on the food samples when they are
taken for analysis. I plead that along
with public analysts, at every dis-
trict level there should be @ food ana-
lysis laboratory. This would protect
the interests of innocent vendors.

With regard to the provisions of
the Bill, there are very useful amend-
ments to the parent Act, particularly
amendment of section 14. That is a
commendable amendment. It says:

“No manufacturer or distributor
or dealer of any article of food
shall sell such article to any
vendor unless he also gives a
warranty in writing in the pre-
cribed form about the nature and
quality of such article to the
vendor.”

Shri Narendra Singh Mahida: On
a point of order, Madam. In the first
session of the third Lok Sabha, it
was ruled by the Speaker that nor-
mally Members should not approach
the Chair. I have repeatedly brought
this to the notice of the Chair. I sun-
mit that it should be observed.

Mr. Chairman: I think it will be
observed by all hon. Members.

Shri Muthiah: Then I come to
amendment of section 9 of the Act.
This amendment is necessary. It reads
like this:

“(2) A vendor shall not be de-
emed to have committed an
offence pertaining to the sale
of any adulteratedq or misbran-
ded article of food if he proves—

(a) that he purchaseq the arti-
cle of food, . . .from a duly
licensed manufacturer, distributor

or dealer;
* * * with a written warranty

in the prescribed form; and
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(b) that the article of food
while in his possesion was pro-
perly stored and that he sold it
in the same state as he purchas-
ed it.”

This amendment is desirable be-
cause it protects the interests of in-
nocent vendors.

Finally, I come to the provision of
Parliament’s power to review the
rules which says:

“Every rule made by the Cen-
tral Government under this Act
shall be laid before each House
of Parliament * * * * and if both

Houses agree to modify it or
annul it, it shall be so modified
or annulled.”

This is also a necessary provision.
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[SHRI SONAVANE in the Chair]
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Dr. M. S. Aney (Nagpur): I think
the hon. Minister of Health has done
a great service by bringing in this
measure for the consideration of the
House. In my opinion, adulteration
is one of the worst antisocial activi-
ties that can be imagined. They sec-
retly mix some injurious stuff with
a pure article and thousands and mil-
lions of people are affected by their
mischievous and nefarious activity.
There has been a law Dbefore, no
doubt, but it has been found that the
law as it stands requires to be made
stronger and more effective. From
that point of view an amending Bill
has been brought here and I am glad
for it. Though it may mnot contain
everything that everybody wants, it
has certainly made eertain very salu-
tary changes which have to be noted.

For example, in my opinion, the
provision for the appointment of a
public amalyst is a very important
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one, because unless there is quite
effective scientific arrangement to
analyse suspected articles, no law for
the prevention of adulteration could
be effectively administered at all. So,
that is a very important provision
that is made there.

So also, imposing g liability on the
manufacturer to give a warranty to
the vendor about the quality of the
goods is another improvement in the
right direction. It will enable the
inspectors to detect the offenders.

Thirdly, a vendor is required to dis-
close the name ang the address of the
person from whom he has purchased
it. All these new liabilities which
have been created are in my opinion
of great use in effetively administer-
ing this law and helping the cause of
diminishing the vice of adulteration,
as far as possible.

But I find there is one great diffi-
culty about this law. Unless there is
an effective system of licensing
factories, manufacturing industry as
well as shops, it would be difficult
for the Government really to ad-
minister it properly. Nobody should
be permitted to open a shop any-
where without a licence. If anybody
is permitted to open a shop anywhere

without licence it ig very diffi-
cult to find out from  where
he has obtained his goods. So, there

should be licensing and there should
be a system for knowing from every
shopkeeper the source from which
he has got an article. Then alone
will we be able to find out the real
culprit. The retail shopkeepers are
generally purchasers from big whole-
salers. They have no source of know-
ing whether the article that has been
supplieq to them by the wholesaler
is a pure one or adulterated one. So,
if an article sold by a shopkeeper is
found to be an adulterated one, it
shoulg be possible to know who are
the wholesalers that have supplied it.
The wholesalers should have the res-
ponsibility to disclose the name of
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the person or firm from whom they
have got these things.

It this law is properly administer-
ed, it can be of great use. I believe
that no anti-social law could be suc-
cessfully administered unless there
is real co-operation from the people
in that direction. That is one of the
pre-requisites for successful imple-
mentation of the measure.

Then, one of the reasons for adul-
teration is, as somebody put it, ex-
cessively high prices for food arti-
cles. There is a tendency on the part
of shopkeepers to get the Ilargest
number of consumers. One of the
temptations he can offer is to sell
at a cheaper price what is sold else-
where at a higher price. Since he
cannot do it in the case of pure gen-
uine stuff, he adulterates his articles
with some other articles which are
cheaper. As this unhealthy and un-
social tendency ig slowly spreading,
simultaneously, an attempt should be
made to bring the prices to a reason-
able level. If al] these things go on
simultaneously and in a spirit of co-
operation, the new Bill which the
hon. Health Minister has brought
forward for bringing down or elimi-
nating this evil of adulteration may
have a fair chance of success. I wish
her success in that direction. I con-
gratulate her for having brought for-
warq this Bill.

Mr. Chairman: Shri P. C. Borooah"
will have five minutes.

Shri P. C. Boroeah (Sibsagar): 1
congratulate the Health Minister for
bringing forward this Bill at a time
when the country is facing extreme
scarcity of food. That is why it is
all the more necessary that this Bill
should be passed inte law soon so
that whatever food is available in the
country is reeeived by the consumers
in a pure form.
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As the time at my disposal is very
limited, I do not want to dilate on
the present position or the defects in
the existing Act. Leaving aside all
that, if the implementation of the law
is not given its due importance, the
passing aof any legistation or provid-
g of any type of severe or harsh
punishment will be of no avail. They
will remain dead letter enactments in
the archives of the Law  Ministry.
What is wanted is strengthening the
machinery for the implementation of
this law, There should be enough
of inspectors so that the whole coun-
try could be brought within the pur-
view of this law simultaneously. For
this purpose, I would suggest that
the Block Development Officers
should be delegated with the powers
of the inspector under the Act. There
should be special officers in all towns
with g population of 10,000 or more.
Then, there should be one chemical
laboratory at the heaquarters of each
district. I need not repeat the argu-
ments in favour of this, because they
are well known. So, no further justi-
fication is needed for strengthening
the machinery.

1962

While eradicating this evil of adul-
teration, we should see that the
smooth and regular trading in the
country is not disturbed. In this re-
gard I have to mention one thing. In
section 2 the worg “adulteration” is
defined. In the general connotation
of the term adulteration, it is said as
admixture of foreign materials. Ano-
ther definition is given according to
which articles falling below the pres-
cribed standarg in purity, also are
taken as adulterated. The standard
of purity can be determined only by
chemical analysis. There is one ap-
prehension in the minds of a certain
section of the people in this regard.
During the gecond world war and
afterwards when there was a spurt in
the demand for articles and black-
marketing and adulteration were
going on in every trade, the tea in-
dustry was free from all these prac-
tices and it was enjoying a fair name.
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So far as tea is concerned, there is
an apprehension in the mind of the
tea traders, there is an apprehension
in this industry. 800 million 1lbs. of
tea is being manufactureq in this
-country today, out of which 600 mil-
Jion Ibs. of tea is exported. In re-
gard to the tea that is exported you
should consider that it is competing
with the standard of purity in other
countries like U. K. and U.S.A. This
has been there for the last eighty or
hundred years.

So far as the 200 million 1bs. of tea
which is sold in India is concerned,
that is also being solq in two auction
markets, one in Calcutta and the other
in Cochin.

There are some registered brokers
who are charged with the responsibi-
lity of sampling and also pricing, all
by visual examination. They do not
go for any chemica] examination. and
that is working very satisfactorily.
And this body of brokers is consti-
tuted by the Government. It is going
on for the last so many years.

Now the apprehension is that a tea
which may be passed by the brokers
may be found to be sub-standard ac-
cording to the provisions of this Bill.
It is not injurious to health. Sup-
pose this is the case. Then it will go
for chemical examination. It won’t
be possible to send the entire tea for
chemical examination, because about
9 million 1lbs. are sold every week
in the open market. If you subject it
to chemical analysis, then there will
be dislocation in the overseas trade.
‘Not only will the work of the industry
be dislocated but our export earning,
our foreign exchange earning will
also be disturbed.

For this reason T want that this Bill
should provide that the report of the
‘brokers. which system is working so
sati<*actorily, shoulq be considered
sufficient, or it shoulq be classed at
par with the report of the registered
analyst. If that is not done there
will be dislocation in the tea trade.
“That is why I have to mention this
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point to the House and I request the
hon. Minister in her reply to throw
some light over this matter and see
that this industry is not thrown out
of gear.

Dr. Sushila Nayar: Sir, I am grate-
ful to the House for the welcome that
it has given to the proposed amend-
ments which we have brought forward
as a result of the repeated concern
expressed by hon. Members about the
prevalence of adulteration of food-
stuffs.

There are no two opinions that this
evil is something horrible. 1 find
myself in agreement with those hon.
Members who have expressed the
view that the murderer murders one
person whereas the adulterator
murders several persons. I am there-
for somewhat surprised to find that
some hon. Members have not liked
the moderate increase of punishments
which has bnen proposed in this Bill.
On the one hand we have the extre-
mists who are asking for public
flogging and capital punishment for
the offence of adulteration, and on the
other we find those who have ex-
pressed the view—very few, one or
two only, but all the same there are
those who have expressed the view—
that the provisions of the Act as they
are are quite enough and there is no
need to make the punishments more
deterrent.

This shows that the hon. the Joint
Committee has been wise in taking
the middle course and the punish-
ments that have been proposed are
suitable and should be given a trial.

Then, it has been gstated that the
rules need revision and the rules
should have been first amended before
the law is amended. That is a very
strange proposition, because, after all,
the rules must follow the law and
they cannot precede the law.

14.34 hrs.
[MR. DEPUTY-SPEAKER in the Chair}

So, whatever revision will be neces-
sary will certainly be done, and the
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revised rules, according to the provi-
sions of the law will be placed on
the Table of the House, so that any
hon. Member who wishes to study
them and make suggestions will be at
liberty to do so. In fact, we would
welcome any suggestions that hon.
Members may like to make at that
stage.

Then, Sir, it was stated with regard
to the rules and standards that the
standards are arbitrary. I wish to
submit that the standards are not
arbitrary: The standards are laid
down after making analyses of
hundreds of samples, or a large num-
ber of samples, in a particular area,
and it is the common denominator
which is taken note of. Further, Sir,
may I submit for the information of
hon. Members that the standards lay
down the lowest denominator.
Suppose the amount of fat in milk
varies from 12 per cent to 7 per cent
in a particular area. The standards will
say, the minimum of 7 per cent fat
is necessary. The law does not say
that it should be the average of 7 and
12. But if it goes below 7 per cent,
then only the man will come into
trouble. The honest man has noth-
ing to fear from these standards; it is
the dishonest man who wants to adul-
terate ang dilute . . .

Shri Mohan Swarup:
clarification.

I want a

Mr. Deputy-Speaker: He must hear
the hon. Minister. He has had his
say.

Dr. Sushila Nayar: For him dilution
from 12 per cent to 7 per cent would
be all right. It may be said that the
law allows the dishonest man to
dilute the milk, or whatever it is, so
that the value comes down to 7 per
cent althought the natural value may
be higher. Now, it is very difficult to
do anything else except to lay down
the minimum standard, the minimum
requirements, and that is what the
law has done.

1591(Ai)LSD—6.
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A good deal was stated regarding
different values of R M and certain
other values of ghee in different parts
of India and the harassment that
may be caused to the traders as a
result of that. The truth of the
matter is that as a result of the
surveys conducted by the Directorate
of Marketing and Inspection the
standards for the ghee were revised
in September 1961, and the standards
were again revised in October 1964
for Gujarat and Madras. Now, what
happens is that the food of the
animals being different in different
parts of India, certain values vary.
And in order to prevent harassment
these values have been fixed for those
particular areas, The question was
asked: What happens when the ghee
is taken and sold in another State,
will thig honest trailer be harassed?
No, that does not happen. Under Rule
44B of the Prevention of Food Adul-
teration Rules, ghee having a lower
value can be sold in areas where
normally ghee has higher values under
the Agmark seal.

1966

Shri Mohan Swarup: But it should
be treateq as sub-standard and not
adulterated.

Mr. Deputy-Speaker: Order, order.
He cannot go on when the Minister
is speaking.

Dr. Sushila Nayar:
done for ghee . . .

This is being

Shri Mohan Swarup: I want a clari-
fication. Why do you want to deny
me that right?

Mr. Deputy-Speaker: Order, order.

Dr. Sushila Nayar: For instance,
ghee produced in Guntur (Andhra
Pradesh) is sold in Calcutta under
this Agmark seal. Those people who
wish to sell ghee outside their own
State must have a certain status, a
certain capacity. Then only -are they
able to have inter-State trade and
they can resort to this device. So
that, there should be no trouble or
difficulty of any kind.
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Then, jt was stated: why should
there be a different standard between
table butter and desi butter? It is
obvious that the mechanism of pro-
duction of table butter is such that
a good deal of moisture etc. can be
removed, whereas desi butter has
more of moisture and a little bit of
the butter milk, or milk depending on
whether it is made from curds or
from milk; a greater proportion of
this basic material remains in the
butter when it is made in the home
and it is desi butter. Therefore it has
been considered necessary to have
two standards for these two types of
butter. It is entirely to prevent
harassment to the honest man who is
in the trade and, at the same time, to
safeguard the interests of the consu-
mer.

It was stated by some hon. Mem-
bers that we ghould have a high-
power committee for laying down the
food standards. May 1 submit that
there is a very high power committee
for laying down food standards; it
consists of experts from the States as
well as the Centre. There is no
reason for anyone to consider that
we can find better experts from out-
side or from elsewhere than these
experts who have no axe to grind of
any kind and who lay down these
standards, as I have said, after follow-
ing a specific procedure.

Further in this amending Bill, the
hon. Members will find that we have in-
cluded a member from the Indian
Standards Institute. Two Agriculture
Ministry people, so that the market-
ing organisation etc. are also included,
and the Commerce and Industry Min-
istry people are also included, so that
all those who can have an interest in
proper standards are included. As
such there is no reason for anyone
to have any fears regarding the stan-
dards not being correct.

Shri Mohan Swarup: But where
are the data for the standards?

Dr. Sushila Nayar: May I request
the hon. Member to have patience? I
heard him patiently, but he does not
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want to hear the opposite points of
view. What can I do, if his speech
wag entirely based on wrong infor-
mation and his facts cannot stand
scrutiny? I am giving him a reply
and if he does not like it, I cannot
help it.

Shri Mohan Swarup: You are
master of each and everything.

Dr. Sushila Nayar: Then, this com-
mittee has not laig down the stand-
ards once for all. We are taking
the standards on the prevailing con-
ditions provided those conditions are
observed honestly. We are trying to
improve conditions so that the stand-
ards can progressively increase and
become better and better. For in-
stance, so much of grit and sand is
alloweq in certain spices; so much of
rotten grain is allowed in foodgrains
and so on and so forth. What is
allowed is more than enough to pro-
tect the normal processes under the
present conditions that prevail in the
country. But if somebody wants to
pass off all the rotten stuff, certainly
that man will have to be afraid of
the provisions of this law. If some-
body wants to put a lot of stone and
grit in foodstuffs, that man will have
to be afraid of the provisions of thls
Act, not otherwise.

Then, it was stated that we should
not go by the Central Food Labora-
tory but by the results of the Shri
Ram Laboratory or the Haffkine
Laboratory. May I inform the hon.
Member that the Haffkine Institute is
under State Government and the
Central Food Laboratory is under the
Central Government? That is the
only difference. How and why the
results of Shri Ram Laboratory are
to be relied upon more than the
results of the Central Food Labora-
tory passes my understanding.

Shri Mohan Swarup: I was saying
that there should be ap independent
institute.

Dr. Sushila Nayar: The
Laboratory is

Shri Ram
a private laboratory
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whereas the Central Food Laboratory
is not and as such, I am gafraid, its
verdict has got to be taken as inde-
pendent, impartial and the final ver-
dict where analysis reports are con-
cerned.

Shri N. C. Chatterjee mentioned
that sometimes the Supreme Court
does not take a serious view of adul-
teration because the analysis may
have been made two to three months
later and deterioration takes place in
this interval. May I submit that
the experts have found out certain
preservatives so that deterioration is
not allowed to take place when
analysis takes place some time later.
I am not saying that we should not
have more expeditious analysis. As a
matter of fact in the Central Food
Laboratory during the last year we
saw to jt that food samples sent to
them were analysed as expeditiously
ag possible and to the best of my
knowledge they were all finished with-
in two to three weeks: certainly, they
did not go beyond a month. Some of
these samples cannot undergo any
deterioration. Only certain kinds of
articles need more rapid analysis and
attempts are made to take care of
these and the fears that have been
expressed.

I agree that perhaps the informa-
tion machinery of the Government
has not been as adequate so that
people do not seem to know how
standards are fixed, how the law is
implemented, what the various steps
are and how analysis is carrieq out.
1 take this suggestion that we should
take more care to inform the public
as to the implications, the procedures
and the methods by which the law js
being implemented.

It was stated that we should con-
centrate on things like butter and
milk and not bother about spices.
The truth of the matter i that it is
nmot butter and milk alone that are
adulterated; there are many other
things too that are also adulterated
and spices, whieh one hon. Member
wanteq us not to bother about, are
one of those things which are adul-
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terated in the worst manner possible.
For instance, turmeric, which is in
every day use in every household in
India, is painted with lead chromate
which is a poison. How can we say
that unless the spices are ground,
they are not adulterated? It is the
bulbs of turmeric that are painted in
this manner to make them look more
attractive and, therefore, perhaps to
sell at a little better price.

Similarly, one hon. Member men-
tioned as to what horrible things are
put in masalas, pepper and so on.
So, it is very necessary that we keep
a check on all articles as far as is
possible. I am in entire agreement
that we should try to check as much
as possible at the source. The Cen-
tra] machinery that is proposed is
meant to concentrate mare on those
articles which go into the inter-State
markets and also in certain other
ways to help and supplement the
State machinery.
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1 was really surprised at the sug-
gestions of Shri Harish Chandra
Mathur because he wanted the Minis-
ter to give an assurance that adulter-
ation will disappear within a year if
these laws are passed. We have
had capital punishment for murder
from times immemorial and yet
murder has not disappeared. All that
we can do is to do our level best
to keep these evils in check and, I
hope, in that process the hon. Member,
Shri Harish Chandra Mathur, and
others like him will come forward and
give the maximum cooperation instead
of being satisfiedq with making a
speech and not even being present to
hear a reply.

It was stated by Shri Mohan
Swarup that the Centre should take
the entire responsibility for the im-
plementation of the law and Shri N.
C. Chatterjee gave the reply as to
how it was not practica] or possible
that the Government of India should
take the entire responsibility of im-
plementing this law all over India.

Shri Mohan Swarup: We can
amend the Constitution.
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Dr. Sushila Nayar: What we pro-
pose to do is to appoint an adequate
number of fTood inspectors where
there is special need for strengthen-
ing the machinery and also to have
control inspectors to take samples of
articles of food entering the inter-
State trade. These food inspectors
will also inspect and take samples
from manufacturing units. In addi-
tion, we propose to have five zonal
organisations so that they can help

ang supplement State Govern-
ments’ efforts to the best extent
necessary and possible. The Central

coordination and guidance will also
be there. I am in entire agreement
that the laboratories need to be im-
proved and the laboratories need to
be above board so that their analysis
can be relied upon. It has been said
that it is better that they should not
be under the municipalities particu-
larly when the analysis reports are
to be made the basis of these prose-
cutions. I wish to say that there are
some corporations who have excellent
laboratories and the results of their
laboratories are very reliable. If
there is any doubt, it is always pos-
sible to go to an appellate laboratory.
What we are thinking of doing is to
have more than one appellate labo-
ratory so that the regional distribu-
tion of appellate samples can be en-
sured for more expeditious and
speedy disposal of these samples.

It was then stated that the tests
should be done in two places and not
in one place. That is very difficult
and unrealistic because if these two
tests do not agree or agree, what will
happen then?

Shri Mohan Swarup: They should
agree.

Dr. Sushila Nayar. What is neces-
sary is that we should have good
equipment and well-trained analysts.
If anyone has any doubt regarding
the result of an analysis in any
place, they can go to an appellate
laboratory. There has to be an end
to this process. You cannot go on
endlessly. That is why the law lays
down that once you have gone to the
central appellate authority, its find-
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ings are the final thing and no more

analysis is considered necessary after
that.

The thon, Member, Mr. Mohan
Swarup, wanted that there should be
five reliable witnesses for every
sample, Now, the problem we are
facing is that we do not find even two
reliable witnesses when the inspec-
tors go to take samples. That is why
an amendment has been proposed
that one or more witnesses should
be there so that at least one should
be there. Nobody would be happier
than the Government and the autho-
rities concerned if we can have seve-
ral respectable people of 'the locality
to come and be the witnesses, But
generally the people who indulge in
this adulteration etc. are of such a
nature that respectable people of the
locality do not wish to get mixed up
with them and they generally keep
away. The implementation of the law
is very necessary. May I, in all
humility, submit that for effective
implementation, the machinry of the
Government and the people must co-
operate. The hon. Members, the State
legislators and the Municipal Com-
missioners have a certain responsibi-
lity. When I was the Health Minis-
ter of Delhi State, we made an
experiment wherein we told the
people that anybody could come at a
particular place at any time and say
that the inspector should go with him
for a raid and he need not even tell
the inspector where they would be
going and the inspector would go
with them and the samples will be
taken in their presence, ' This had
a very salutary effect. If there is co-
operation of this type of a thing, I am
sure the implementation of this mea-
sure can improve very considerably.

It was stated by Shri H, C. Mathur
that the proposal for Central machi-
nery smacks of lack of confidence in
the State and he paid some choicest
compliments of incompetance at the
top and inefficiency at the States
level. Now, that is a very strange
kind ef statement for a responsible
Member: to make. The Centre has
had no hand in the implementation



1973  Prevention

of the law. The Centre has come
for the first time to take powers 10
appoint some inspectors. How can
he blame the Centre for any incom-
petence in respect of any deficiencies
that there might have been with re-
gard to the implementation of the
Prevention of Food Adulteration Act?
Similarly, he cannot accuse the Sta-
tes of inefficiency because so far the
implementation of this law has been
primarily with the municipalities and
the corporations. Ag such, I wish
that the hon. Members of the status
and standing of Shri H, C, Mathur
would study the law before they make
statements. He should see that his
statements are not without founda-
tion and I hope he will do that in
future.

It was said by the same hon. Mem-
ber and repeated by certain others
that something more fruitful on which
we should concentrate upon is that
the Government should supply un-
adulterated pure food. I wish to say
in all humility that we are not living
in a totalitarian regime where the
production and the supply of every
king of foodstuff is in the hands of
the Government. In any case, the
Health Ministry’s job is to see that
what is supplied is checked up at
regular intervals and to see that it is
of the right purity and quality. I
entirely endorse the suggestion that
maximum checking should be at the
stage of manufacture when food-
stuffs are processed and at the stage
of source or mandies, etc. and I am
quite sure that the machinery, when
it is made a little more capable of
breaking through the municipal boun-
daries will be able to attend to these
things better.

Then, an hon. Member was very
vehement that vanspati was used for
adulteration and that it should be
stopped and that public opinion
should precede legislation. Now, so
far as the manufacture of vanaspati
is concerned, I do not think that can
rather be taken up under the Preven-
tion of Food Adulteration Act. The
hon. Member will have to move a
resolution or whatever he likes and
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ask the Food Minister to answer
him on that score. But so far as the
public opinion is concerned, I am quite
sure that we have brought this legis-
lation in answer to public opinion, in
answer to the views expressed by the
hon. Members on the floor of this
House and I hope that they will not
stop their interest after passing this
legislation but will continue their in-
terest in the same manner and see
that there is better implementation
of the law.

It was a strange kind of argument,
on the one hand, to say that the con-
sumers must be strengthened and, on
the other hand, that the villagers
Who do not know the law will be
harassed by this legislation. If the
villagers do not know the law and
they are not adulterating the food-
stuffs, they have nothing to fear from.
But if some of the city fellows have
gone and corrupted the villagers and
taught them the art of adulteration,
then both will have to take the conse-
quences. So far as the consumers’
organisations are concerned, it is not
the Government who can strengthen
the consumers’ organisation but it is
the consumers themselves. I am glad
to say that the consumers’ organisa-
tions are growing up and they are
taking more and more active interest
in this whole business.
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It was then stated that to check
adulteration we should raise the
moral values and that we should
bring down the prices. The moral
values again cannot be built up
through legislation. The moral values
have to be inculcated in the home
and after the home, perhaps, in the
schools and colleges and further hv
the personal example of everybodvy
who is in public life. I do not wish
to say anything more than this with
regard to the question of moral values,
Similarly with regard to the higher
prices etc, we have had enough dis-
cussions and there will be other
occasions also to discuss that question
So, shall not go into the question of
prices etc. in connection with this
legislation.
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Then, it was stated that some food-
stuffs or ‘seme oilseeds were burn:
in Caleutta some two years ago. If
the stuff was considered by the law
courts to be so adulterated that it
was harmful, they had no other alter-
native but to destroy that foodstuff.
I am sorry that any article of our
national wealth should have to be
destroyed. But human life ig more
valuable than property. I wish we
could reply upon the trade to this
extent that the trade would say ‘All
right; the oil from these seeds will
be used for making soap or some
lubricants etc.’, but I am sorry to say
that that is not so. So, we cannot
rely that they will use it for soap or
lubricants etc. That is why the
courts have to resort to this extreme
measure of destroying the food stuff
which they consider to be harmful.
When traders go to the extent of
mixing coal tar dyes with foodstuffs
and lead chromate and that kind of
thing, what can we expect from them.
We can expect nothing from such
dishonest men, and, therefore, the
court has to order destruction of the
stuff in that case.

It was stated by Shri A. S. Alva
that the vendor might be in collu-
sion with the manufacturer of adul-
terated food and therefore, the war-
ranty clause should not free the
wvendor. The point is that if the manu-
facturer has manufactured adulterated
stuff, he is the first culprit and he
should be punished. If anybody can
rope in the vendor, the court is free to
take such action against the vendor also
as it considers fit but I think that it is
necessary to protect the honest vendor
who has purchased an article in good
faith from the market, and if he has
not tampered with it in any way and if
he can prove that it is in the same
state in which he had purchased it
there is no reason why this vendor
should have to suffer for the fault
of somebody else.

It was stated by more than one
hon, Member that we should have
capital punishment, and we should
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have confiscation of property in ordsr
to punish these adulterators and to
frighten them, Shri N. C. Chatterjee
had answered it when he said that if
we made the punishment extreme,
the judiciary might be very reluctant
to inflict such punishment, and theére-
fore, capital punishment was not
necessary, So far as confiscation is
concerned, a sweeping confiscation of
all property may not be possible.
But if the hon. Member had brought
forward an amendment to the effe:t
that the means of manufacture of
adulterated stuff op its distributor cr
its storage etc. should be confiscated,
proposed something which coulg fall
within the purview of the law, I
would have been inclined to accept
that amendment. I do not know
whether it is possible for us to do so
at this stage.

Then, Shr. P. C. Borooah wanted us
to take the brokers’ testimony as
equivalent to the Governme
analysts’ testimony, I am sorry tha-
we cannot do that, It is very neces-
sary that we export good ‘ea for pr>-
serving our trade and preserving *‘h=
good name of our country. So far as
the distribuiion within the country is
concerned, tie less said the better wil
it be. We all know what type of
adulterated and inferior tea is being
sold in the market. So, a liftle more
checking rather than less checking of
tea as proposed by Shri Borooah is
recessary for this purpose

With these words, I weuld jequest
the House to please take into cons'-
deration the Bill as it has emerged
from the Joint Committee.

st Wge e § g qeAr
|TEAT 9T wAOT TErEaT ¥ fF o g
123 ¥ 71 wars feear war, 0 aE
qoard far mat ?

Mo Wt AT : qAF ATHA TN
fr oo # av oy A @ § 0 oAR
qar a8t % #%9 ar Ser T|RW Wi
ST ag a0 frar mar | sy A F
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Shri Narendra Singh Mahida: 1
would like to seek two clarifications.
While speaking on the motion for
reference of this Bill to the Joint
«Committee, Shri N. C. Chatterjee had
asked what would happen in regard
to technical offences; and he had ob-
jected to inprisonment for offences
-even of a technical nature in-
volving some technical violation.
Dr. Sushila Nayar had then said that
for the other offences there was no
minimum punishment, and the punish-
ment might be only a fine of Rs. 5
or Rs, 10, but only for serious offences,
minmum punishment had been pres-
cribed. My only desire is that for tri-
vial offences, the traders may not have
to be sent to prison. But I am afraid
that there is no provision in this Bill
‘whereby we can let go these traders
in the case of lesser offences.

Mr. Deputy-Speaker: The hen.
‘Member has made another speech. He
"has not put anv question,
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Shri M. R. Masani: Let the hon.
Minister answer it.
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Mr. Deputy Speaker: The hon. Let
the hon. Member has made some sug-
gestion.

Dr. Sushila Nayar: I would like to
reply to this point. Perhaps, the hon.
Member has not studied the Report
of the Joint Committee carefully
enough. I would draw his attention to
clause 9 of the Bill, to which a pro-
viso is there. In that proviso, there
is reference to two sub-clauses, name-
ly sub-clause (1) of section 2 (i) and
sub-clause (k) of section 2 (ix).Sub-
clause (1) relates to this kind ct
thing, a little natural decrease of the
contents, a little more or less sugar
in jams etc., and sub-clause (k) is
with regard to the labelling offences.
For both these, no minimum punish-
ments have been prescribed. I do
not mean to say that the courts will
only impose a fine of Rs. 5 or 10. The
court may decide to give whatever
punishment it likes. Some of these
offences may be of more ser:ous nature,
ang the court may like to give them
higher punishment, but in the Bill as
it is before the House, we have not
laig down that they must be sent to
prison for a minimum period nor
have we laid down any minimum fine.

st e et ¢ AT A A ]
fir 7T 7@ FA &1 AR fEY AR
s ST ST § ST | g A
aﬁﬂrmmmﬁwm%
o o S 2 g S fRgr
FEQ Y 1

o AT AW © AAHE AT
TR AR AR | T F I AL
fady % Y 2rm &Y, e e T
arersit ¥ aix & &A@ w7 qwr )
w gEA 37 AT W Al E 1 W
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Shri S, S§. More (Poona): I had
suggested that there should be a Gov-
ernment laboratory in every district,
so that the distributors can go to the
laboratory and get the articles pro-
perly examined, so that eventually
they will be saved from the rigours
of clause 9.

Dr. Sushila Nayar: It may not be
possible for Government to have a
laboratory in every district. Big trade
can organise their own testing ar-
rangements, as for instance, the big
trade in the drug trade are doing.
Then, there are certain local labora-
tories available like the Agmarking
laboratories, the municipal laborator-
ies and so on.

Shri S. S. More: But their creden-
tial value is nil.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, be taken into con-
sideration”.

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
“That clauses 2 to 5 stand part
of the Bill”.
The motion was adopted.

Clauses 2 to 5 were added to the Bill.
Clause 6— (Amendment of Sec. 10)

Shri Bade (Khargone):
move:
Page 3, lines 20 to 22,—

for “Call one or more persons
to be present at the time when

I beg to
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such action is taken and take his
or their signatures”, substitute—
“call two independent persons of
the locality to be present at the
time when such action is taken
and obtain their signaftres on the
Panchanama or the memo or the
sealed bottles or tins in which
the samples are kept” (20).

Shri D. D, Mantri: (Bhir): I beg to
move:

Page 3, line 21,—after “persons™
insert—“other than the subordi-
nates of food inspector”. (21).

Shri Hem Raj (Kangra): I beg to
move:

Page 3,—after line 22, insert—

‘(iv) in sub-section (7), the fol-
lowing proviso shall be inserted,
namely:—

“Provided that while taking the
sample under clause (a) of sub-
section (1) or seizing any arti-
cle under sub-section (4) of this
section or taking any action un-
der sub-sections (1) to (4) of sec-
tion 11, the food inspector shall
put his seal on the samples and
get the seal of the vendor also
affixed on it.”.’. (2).

Mr. Deputy-Speaker: These amend-
ments together with the clause are
before the House.

sy IuTE g,
& J FA9 A< 6 9T 20 AT FT
e fear § 1 3g wiede W
= area fear § i Prfaas SRisaR
e ¥ AR Ry wEe A0 §
faeids &1 Tifaww & a7 I wEwT
sRaem g F w0 N ™7
oF ¥ @ faeddw &1 wifasw e
Sl

Aot wEar F FEgr g 5o
el ¥ 2N g faed Al § Y F
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FT ¥ A7 | 9% faeidw Qe
A 7 AR FE FY AR G e
1 §0fhe W% = T 99T WK
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“As there is no sufficient evi-
dence before me, to hold that the
accused sold adulterated matter,
I give him the benefit of doubt
and acquit him”.
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Mr. Deputy-Speaker: We are on

clause 6.

Shri Hem Raj: It refers to section
10 of the principal Act. Section 11
refers to the procedure to be followed

.by the food inspector.
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“Clause 6 (Original Clause 5).
—The Committee have made cer-
tain drafting changes in the
clause, They, however, recom-
mend that, besides the Food Ins-
pector, the vendor should also
have a right to place his seal on
the food samples, if he so desires,
when they have taken for analy-
sis, by suitably amending the
rules.”

# wqy 3w wHeHe ¥ fow gaaT &Y
R @ § v faer &Y 19 aw@ gt
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Dr. Sushila Nayar: With regard to
the first amendment requiring two in-
dependent persons of the locality to
be present at the time, I have already
explained that many cases in the
Ppast have failed because the two in-
dependent people of the locality were
not willing to come and be present
when the samples were taken. There-
fore, it is not possible to accept the
amerdment,

Further, what does it matter who
the witness is. After all, the sample
is taken in such a manner that it is
Teally fool-proof. There are three
parts of that sample. Onmne is left
with the shopkeepéer himself, one is
kept with the local authorities, and
one is sent for analysis. Therefore,
the truth of the matter is that if that
sample is properly sealed, whether it
is taken in the presence of “A”, “B’
or “C”, it would not really matter.

A suggestion was made in the Joint
‘Committee that the signature of the
man might be taken to say that this
is his sample, ahd we might do away
with witnesses altogether, but it was
considered that at least one should
remain. So, T request the House to
accept the clause as jt has emerged
from the Joint Committee.

So far as Shri Hem Raj’s sugges-
tfoh is concerned. there is already a
‘provision for making rules, and one
of these is specifying the manner
in which containers for samples of
food taken by inspectors shall be
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sealed up or fastened up. Under
those rules, if two seals are neces-
sary, there should be no difficulty in
providing for that. There is no need
to make any changes in the law itself.
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Shri Bade: Only one witness is
very risky. Suppose he becomes hos-
tile.

Mr. Deputy-Speaker: You have
spoken, and she has replied. You
cannot go on with another speech
now.

I put Amendments Nos, 2 and 20
to the House.

Amendments No. 2 and 20 were put
and negatived.

What about

Mr. Deputy-Speaker:
Amendment No. 212

Shri D. B. Mantri: The Minister has
not replied to my amendment.

Mr., Deputy-Speaker: She
replied to all of them together.
ycu press your amendment?

Shri D. D, Mantri: I withdraw.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his

amendment?
Hon. Members: Yes.

The Amendment No. 21 was, by lesve,
withdrawn.

Mr, Deputy-Speaker: The question

1s:

has
Do

“That Clause 6 stand part of the
Bill.”
The motion was adopted.

Clause 8 was added to the Bill.

Clause 7— (Substitution of mew sec-
tions for section 14.)

Shri Kashi Ram Guptéa: I beg to
move:
Page 3—
gfter line 31, insert—
‘Explanation IL.—In this section,
i sub-section (1) of section 16,
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in clause (a) (i) of sub-section
(2) of section 19 and in section
20A, the expression “manufac-
turer” shall include a producer of
any article of food.. (16),

My amendment is very simple, and
it is on technical and legal grounds
that I have put in this amendment,
because, in my opinion, the word
“manufacturer” has only a specific
meaning, while some things like atta
are produced by mills. A legal diffi-
culty may arise and at any time it
may be challenged in a court of law.
So, I request the hon. Minister to
accept my amendment that “manu-
facturer” shall include a producer of
any article of food.

Dr. Sushila Nayar: I cannot accept
this amendment, because that has been
kept after very careful thinking, and
therefore, the word as it is may please
stay.

Mr. Deputy-Speaker: I put amend-
ment No, 16 to the House.

Amendment No. 16 was put and
negatived.

Mr. Deputy-Speaker: The question
is:
“That Clause 7 stand part of the
Bill.” -

The motion was adopted,
Clause 7 was added to the Bill.

Mr. Deputy-Speaker: The question
is:

“That Clause 8 stand part of the
Bill.”

The motion was adopted,
Clause 8 was added to the Bill.
Clause 9- (Amendment of section 16)
Shri Hem Raj: I beg to move:

Page 5, line 4,—
for “and” substitute “or” (3).
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Shri Yashpal Singh (Kairana): I
beg to move:

(i) Page 4, line 31,—
for “six years” substitute—
“imprisonment for life”. (7).

(ii) Page 5, lines 18 and 19,—

for “a term of six years” substi-
tute— “life” (11).

Shrimati Renuka Ray (Malda): I
beg to move:

(i) Page 4, line 32—
add at the end—

“or with confiscation of part of
his property”. (17).

(ii) Page 5, lines 18 to 20,—

for “imprisonment for a term of’
six years and with fine which
shall not be less than one thou-
sand rupees”,
substitute—

“confiscation of property or
life imprisonment or if necessary
with the death penalty”, (18).

Shri Yashpal Singh: I beg to move:
Page 5—

for lines 25 to 31, substitute—

“(1D) If any person convicted
of an offence under this Act com-
mits a like offence afterwards,
then, without prejudice to the
provisions of sub-section (2), the
court before which the second or
subsequent conviction takes place,
may order—

(i) the cancellation of the
licence, if any, granted to him
under this Act and thereupon
such licence shall, notwithstand-
ing anything contained in this Act,
or in the rules made thereunder,
stand cancelled; and

(ii) the publication of the name,
together with his photograph,
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in the local newspapers or periodi-
cals of the State where the offence
is committeed,”. (12).
Shri Bade: I beg to move:
Page 5, lines 3 and 4,—

for “imprisonment for a term of
less than six months and of”,

substitute—“imprisonment  for
‘six months or”, (25).

. Shri D, D, Mantri: I beg to move:
(i) Page 4, lines 30 and 31,—

omit “shall not be less than six
months but which”. (22).

«ii) Page 4, line 31,—

for “and” substitute “or”. (23).
{iii) Page 5, lines 3 to 5—
for “sentence of imprisonment

for a term of less than six months
and of fine of less than one thou-
.sand rupees”,

substitute—

“fine which may extend to one
thousand rupees”, (24).

(iv) Page 5, lines 9 and 10,—

omit ‘“shall not be less than
six months but which” (26).

(v) Page 5, line 15—
after “to be” insert—
“deliberately” (27).

Shri M. R, Masani: Amendment No.
10 is the same as Amendment No, 3,
and seeks to substitute the word “or”
for the word “and” at page 5, line 4,
clause 9.

I wish the Minister would listen to
this carefully because, in her reply
to Shri Mahida a few minutes ago, I
am afraid she showed that she has
not appreciated the position under the
Bill as reported by the Joint Commit-
tee. I do not think she meant to mis-
lead the House, but I think she is
not clear about the facts, and I would
like to try to put her wise.
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Clause 9 draws a distinction bet-
ween two categories of offences in
regard to adulteration. There is sub-
clause (a)(i) of Clause 9(1), which
refers to adulteration or misbranding
or sale which is prohibited by the Food
(Health) authority in the interest of
public health. That is a major offence,
a substantive offence. Sub-clause (ii)
says:

“other than an article of food
referred to in sub-clause (i), in
contravention of any of the provi-
siong of this Act or of any rule
made thereunder;”

1990

This is a technical offence, for which

the clause itself provides a lower
punishment.
The hon. Minister seems to be

under a misapprehension that this
lower punishment permits the court to
award either a sentence of imprison-
ment or a fine because, when she ans-
wered Shri Mahida a few minutes ago,
she said that for certain offences it
would be possible for the court to
award a fine. It was not the inten-
tion to send anyone to jail for the
technical offences. She referred to
sub-section 2(1) of clause 1, that is on
page 2 of the old Act, the Prevention
of Food Adulteration Act, which says:

“if the quality or purity of the
article falls below the prescribed
standard or its constituents are
present in quantities which are in
excess of the prescribed limits of
variability.”

Then she referred to section 2(ix) (g)
which says:
“if it is not labelled in accord-
ance with the requirements of this
Act or rules made thereunder”.

‘The House see that what we are dis-
cussing 1s not adulteration; we are dis-
cussing technical breaches of rules re-
garding packaging and the content
and composition of various articles or
the mixture that goes into it. We are
not discussing adulteration; we = are
not discussing the serious crime with
which we are concerned in the origi-
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nal Act, What we are concerned with
here is the ancillary offences, breach-
es of the rules made to ensure that
there is no adulteration, The hon.
Minister quite rightly thinks that
there should be no compulsion to send
a person to jail for it. I entirely agree
with her. Unfortunately she is not
right in believing that this is what the
Bill prescribes. The Bill unfortunate-
ly does not do anything of the kind.
I shall read the proviso in the Bill;

“Provided that if the offence is
under sub-clause (i) of clause (a)
and is with respect to an article of
food which is adulterated under
sub-clause (1) of clause (i) of
section 2 or misbranded under sub-
clause (k) of clause (ix) of that
section; or (ii) if the offence is
under sub-clause (ii) of clause
(a), the court may for any ade-
quate and special reasons to be
mentioned in the judgment, im-
pose a sentence of imprisonment
for a term of less than six months
and of fine of less than one thou-
sand rupees.”

In other words, the court is bound to
give some imprisonment and some
fine. The Minijster then was not right
in saying that for these technical
offences she has herself mentioned in
(k) and (b) it would be possible for
a bare fine to suffice. Therefore, this
clause needs to be amended if her own
intention has to be carried out.

Let me give the genesis of the his-
tory of this discussion. When witnesses
were being heard in the Joint Com-
mittee, a certain witness, Mr. M, H.
Vyas—I am quoting fram pages 16-17
of the evidence—he pointed out what
I am putting out now. Dr  Sushila
Nayar corrected him and said:

“I find it very difficult to believe
that a court will give this six
months punishment if the inspec-
tor just says that he found a re-
ceptacle opened.”
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At this, Mr. Trivedi pointed out #o
the witness:

“You are taking exception to
the provision there which says: “in
contravention of any provision of
this Act or of any rule made there-
under” Is that your objection?”

The witness said: “Yes”.

Shri Chatterjee pointed out to the
Minister that they were objejcting to
imprisonment for all offences, even
though it may be a technical violation
and Mr. Vyas said: “That is our
point.”

Dr. Sushila Nayar said:

“For the other offences, there is
no minimum punishment. The
punishment may be only a fine of
Rs. 5 or Rs. 10. Only for serious
offences, minimum punishment is
prescribed.”

That is not true. The minimum punish-
ment is there for all offences, however
trivial. In reply to this, Mr. Vyas
quite rightly pointed out: “In the
proposed amendment, there is nothing
like that; the Court may say that its
hands are tied.” Then, Dr. Sushila
Nayar said: “We will bear this 1n
mind.”

Unfortunately, it seems that in the
later proceedings of the Joint Commit-
tee, this very valid point made was
not borne in mind. The report of the
Joint Committee says on this point the
following:

“However, in the case of teche
nical offences....the Committee
feel that a discretion should be
given to the court to award a
lesser sentence of imprisonment
and fine than the minimum sen-
tence of imprisonment of six
months and of fine of ofe thou-
sand rupees.”

We see that the discretion given to
the court is one to lessen the sentence
of imprisonment and lessen the fine
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but not to do either the one or the
other. Therefore, Mr. Mahida was
, quite right in pointing out that the
intention that the Minister expressed
in the course of hearing evidence has
not been carried out; she seems to be
labouring under the impression that
it has. Therefore, let us be clear
about what we are passing today. Let
us not pass a law under the impression.
—all of us including the Minister that
we are doing something else, When
the Report was signed, two Members
I am glad to say, took exception to
this attitude. Mr. P. K Deo, in his
minute of dissent says;

“As we are anxious that deter-
rent punishment be provided to the
culprit, we are ‘equally anvious
that let not legislation be an
instrument of oppression and open
flood gates of corruption.”

Shri U. M. Trivedi, another Member
of the House who was in the Select
Committee says as follows:

“The amendment regarding the
first offender provided in clause 9
of imprisonment of not less than
six months has been overdone
according to me. It is well known
that the reports of the so-called
public analysts are not by public
analysts themselves but by labo-
ratory assistants of questionable
experience and qualifications and
as their report, subject to the re-
port of the Central Food Labora-
tory is conclusive, there are thus
chances of some members of the
judiciary, who might be inexperi-
enced, convicting some innocent
and poor people petty traders vil-
lages—who may not be able to
enjoy the luxury of robust and
sound legal advice. When first
offenders under the Criminal law
of the land are given protection
under the Probation of Offenders
Act and under section 562 of the
Criminal Procedure Code, there-
fore, imposing the sentence of com- -
pulsory imprisonment on fhe first
offender . under this Act, will set

AGRAHAYANA 5, 1886 (SAKA)

of Food
Adulteration
(Amendment) Bill
at naught the present-day concep-
tion of ddministration of penal
law. This amendment, in my
opinion, is uncalled for.”
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The position is very clear—that the-
intention the hon. Minister, I am glad
to say, expressed in the Joint Com-
mittee to make sure that in purely
technical offences some fine will suf-
fice has not been carried out, and
hence the amendmnt which my hon.

friend opposite and I have moved
today.

Now, Sir let us compare similar
provisions in other laws. Take our

own Drugs Act. Surely adulteration
of drugs is by no means less reprehen~
sible or less dangerous than the
adulteration of food. 1t is just the
other way about. Adulterated food
won’t kill anyone; are adulterated
drug can be a deadly poison. Section.
13 of the Drug Act says:

“Whoever contravenes any of
the provisions of this Act or fails
to comply with any direction made
under authority conferred by this
Act shall be punishable with im-
prisonment for a term which may
extend to three years, or with fine,
or with both.”

If for adulterating a drug, even today,
the law of the land gives the option
to the court to fine or convict a per-
son, surely we need not go beyond the
Drugs Act when dealing with the same
crime in regard to food. In the United
States there is a common Act for Food
and drugs, unlike our country they
have one Act which is called, the Food,
Drugs and Cosmetics Act of 1838, as
amended upto 1962. That Act has a
very humane and sensible clause which.
I shall now read:

“Nothing in this Act shall be
construed as requiring the Secre-
tary to report for prosecution, or
for the institution of libel or in-
junction proceedings, minor viola-
tions of thist Act whenever he be-
lieves that the public interest will
be adequately served by a suitable-
written notice or warning.”
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I am not going thus far. The US Act
-even objects to prosecution for a small
first offence. It says a warning or
notice would be enough. I am not
‘going thus far. What I am saying is
that we might bring our present Bill
in line with the Drugs Act which says
that for these small offences, techni-
cal offences, the court may either con-
vict a person or fine or both
and that is not what the latter does
‘today . . . (Interruptions).

An hon. Member: The courts are
‘given the discrction.

Shri M, R, Masani: That is what I
'said. Under the Drugs Act, the
court is given the discretion to do
‘both, one or the other, This Bill will
not do that. All I am suggesting is
that we hand this discretion back to
the court as the Minister herself be-
lieve till half an hour ago was in fact
the position.

If we do not do that, then we have
‘very obvious objections. One is the
harshness and the brutality of the
law and the other is it puts in the
‘hands of everyone concerned an ins-
trument of blackmail. You go to a
big store. The proprietor, an honest
‘man, tries his best to comply with the
law. You threaten him, for a little
mistake in packaging or some small
mistake which is not adulteration,
and say, “I shall send you to jail.”” He
is a man who is terrified of being sent
‘to jail even for eight days. He shells
out the money. You should not put
normal, good citizens under such a
wpressure for technical offences.

And then the Minister herself con-
ceded in reply to the an earlier dis-
cussion when Shri N. C. Chatterjee or
somebody pointed out earlier that the
courts of law will not convict if they
find that the law that Parliament
passes goes against their conscience.
A decent magistrate a human magis-
trate, faced with the alternative of
finding a person guilty of a technical
offence and then sending him to prison
or of acquitting him, even if he thinks
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that a technical offence is commit-
ted,—I think he would be tempted, in
spite of his oath of office, to say, “All
right, let me then pretend that he is
not guilty.” This is what juries do in
what are called Crimes passionels, a
crimes of passion. When the death
sentence has to be given for murder,
—1I have appeared before juries and
I have got two or three people ac-
quitted; I made an appea] to the
sentiment of the jury. They would
have sentenced 3 man to life impri-
sonment but when they were forced
to give a death sentence, the jury said,
“Not guilty; acquit him.” That way,
we shall defeat our very purpose.

Therefore, I appeal to the Minister,
let her carry out her understanding
of the Bill and let her accept this
amendment, amendment No. 3, moved
from her own Benches and by me,
and have the word “or” in place of
“and”.

=it gmarw fag @ & soaT AHEAT
qa F¥am §, Aty i A w4 S
I 9 ©: AT FY wAfy GET E A FE
Hafg 74 & | ©: T FT AT FT 7T
T & | TF ATSHT TR AT FHATAT
a1 @ qr & oy a8 S oY S qFAT
21 % g F fa ¥ s ;T
faerat &, w87 AH faeET &, 7=9°
ary faeedy @ 1 a8 F1E a9 A g
IqF T FTA T AMEF, AR 1T
AN Fifeequa § g Fraw I
TATIT 4G & a1 F9 ¥ 79 fow=wir w1
FY gT g AT | 3T (o F /A
oY g1 FEaTy T § TEFR F | TR
781 a9 & Sar31 &4 77 § R gw AT
F S or § A freit W F fad
ST WA S | qF W AT A S
F AT F EY T FAG gIras gar § |
Fq ¥ 1T q% @7 fAemr §, R A<
¥ 3y a9 @ faear &, A F 8%
TR A e aseT W §,
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N 9T W Tfer g6
T Q9T NI § fF A7 9T Twwar
g Afer a1 § aifew DT & Y qar
T qgf w=ar fF aifew gg o &1 54-
far & w9 Y a9r FIFR F Ay
Fa7 3% | IaF BT FEqmA A AT
a1 fa=mr w3 & gar AT Ty |
89 w7 39% fAay &5 o a8 @
|FEIT | TN AN AR FQE ST F
fadr #v¢ graw A fEaT T ®
Tgr 9T AT oF fAqq qroy §  fqawr
T HT gHA & | 9% Fga & fF oS0
qift fadArar @ ST IO AR, IGHT
FeT W | X gor f& gw @ ar
faary g1, a1 S F7w & & om0
/g STAT, AAFT F AT 2w\ g
ST 3§ a%€ F FTH FGT & IR AT
fradr =rfed ok fa=ir W F o
IAFT FTAATT § STAT AT THT AMFT
T AT FT FATST G GHAT § | WX
AT F7 G977 & a7 IqY 7T AT
FTIEN F7AT FATY F 1< 5 B: A I
T AT ® AT

Shrimati Renuka Ray:
moved an amendment:

I have

Page 4, line 32, add at the end

“or with confiscation of part of
his property”.

and on page 5, line 18-20, for “impri-
sonment for a term of six years and
with fine which shall not be less than
one thousand rupees,”

I have suggested that “confiscation of
property or life imprisonment or if
necessary with death penalty.” be
substituted.

I would like to say, first of all, that
by no means do I want that any tech-
nical offences by those who are
honest but do not quite understand
should come within the purview of

AGRAHAYANA 5, 1886 (SAKA)

of Food Adulteration 1998
(Amendment) Bill

any deterrent punishment and for
that reason, this provision regarding
which hon. friend Shri M. R. Masani
spoke is included there. He has poin-
ted out that judges cannot but help
bring in a sentence of imprisonment
because both imprisonment and fine
are mentioned. Of course, imprison-
ment could be even for a day and it
is possible that the fine may be just
Rs. 2. But that is another matter.
If the offence is purely technical, I
do not know if it can be dealt with
by the rules and left out of the pur-
view or kept within the purview of
the Bill. If it is not possible and if
the Minister wants to accept the word
“or”, in place of “and” 1 have no
objection. But I do feel that it is
most essential that where poisons are
concerned, the punishment should be
very servere. This is the one on
which I am  particularly keen:
“Where adulteration with any poisiong
or other ingradient under sub-section
(h) of clause (i) of section 2” he shall
be punishable with imprisonment for
a term of six years and with fine of
a thousand rupees. I do not think
this is at all adequate. I think that
those who indulge in such practices
are murderers, and I see no reason
why the law of the land should not
be the same for a man who murders
a person and the man, in order to
make perhaps crores of rupees, mur-
ders a large number of people this
way. I think Shri Masani who is
so concerned with technical offences
and says that they should be left out,
will be equally concerned to see that
those who are gui'ty of putting poisn-
ous stuff into foodstuffs are punished
if necessary. with confiscation of
their property or, if necessary, with
the death penalty or life imprison-
ment. I think that is essential

The Minister has said that if you
make the punishment too drastic, the
courts may not like to administer it.
1 do not think that any humane judge,
or a humane magistrate who sees
that food is adulterated and poisoned
and the children of the nation injured
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and get their lives endangered be-
cause adulterated food is administer-
ed s them and which is poisioned
and 'in some cases where the poison

--brings about paralysis and so many
other diseases, will fai] to adminis-
ter the law if prorper deterrent has
been provided  for. 1 would, there-
fore, request the Minister even at this
late hour, to provide for an effective
deterrent in the Bill, where the offence
is definitely one of posoning the food-
stuff in particular.

As regards the other amendment,
“or with confiscation of part of his
property”, 1 should like to say a few
words. As I said yesterday, when 1
was speaking on the Bill, we find
that even in the case of profiteering
in prices, those who put up the prices
and are sent to the jajls do not mind
going to prison for a few months or
even for a year or two sometimes if
it meass that they make crores of
‘rupees. There are such people in our
country, It may not be the people of
whom Shri M. R. Masani is thinking,
‘but there are such people in our coun-
try. I have suggested that if neces-
sary it might be put into the other
clause—that those who do not belive
that food should be adulterateq with
poisons—and I do not think there ean
be any body who.wants that except
those particular offenders who ought
to be put behind the bars in any case
and provented from such practices or
De -given death penalty
capital punishment remains. I think
this should be .accepted. I hope the
hon. Minister will reconsider this

: even at this late hour. I do feel that
this Bill, however important it is,
will not be ‘as effective as it should
be, if the punishment is not -meted
out in the manner 1 have suggested.

s a3
“ . . imprisonment for a term

of less than six months and

of’, substitute—
“imprisonment for siz
"

or

ITMeTH WEAA, A

months

so long as-
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59 FT F12v 78 & 5 ag7 & Evfawer
THAW g & 9u fF dfed sy
3T Gl &, a7 3iF AE @, IW A®
F EFfaser wEdT fer M 1 g A
UF 9@z a7 fawer @argE FT oFHT
THAT A g1 gwar § | gafee Swfaee
TRIT & Iy dfwede F fefewuw a¥
IF AT SF AGT & | WIS TQT ATAT-
IO FAAT AT T T & B F @A
¥ f5 dfeew ofqwdic &1 @@ 53 )
fraq oA w3 &1 = gAg WA
gifeqeeq, qaT ATaTETO 99 @I & 4
g% fag gar =zt s afqede
T =nfe | & awsAar g fF st Fowe
Fga surEr W §, I fafawer &
T FT AY AF M7 §, Tl TEA
F 98 7 | S FE AT w9
%A1 § A1 FEA T T T owAEAT
afcfeafadi #t 3@ FT £ F4T Tfeq )
oTa 3w Fi afefeafa ae & f& amr
ST FFF § 5 ga S qrr ¥ Fow &
X FAT AR & | WIS AT AT g
FAT AT FIT W & I F O
I F fau 2% Safawa mew ¥ fag
U GIAT & | AAT AT A AN TqOT
¥ #e7 & fo HowT & fau wiET FF w9
2 fRT oY qg I Agi grar & 1 av dET
qa@ § F4T 919 sArar 3T fe@r &7
faaTae Tt Ted & 1 F FgaAr g fE
qaT T F AT gia 0 fegysa A<
Pfererst & fazg s R &1 ZFfawer
aeg ¥ ¥ FoT Wfey

IR G
w3 )

st ¥ : WY AIST WS F5 3
& J S & AT ARATE A g A
g 1 AT g3ar & Fw § T Swfa
o F R F AT Fr AfwEe &

Ng WY GH

qz feeRm T Wiy fFoaw W
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Tl AT ¥, AR JWEAT FL AT I
# 1| Ig F foefiam &) gigar &
1T |

Y gRET UG WA 0 gER A
%3 @1 4T § T% A7 NFR F HGAG
& a1 79 §, IR ag graror OF
g ar zxfawa g1 a1 fagaw feew
T &Y | AT F srIrAan F gra 7 fag
€| Sg # FAA FT TATITT FW
# wfawEr a@ wr

AN F3 IATE TlEwg WY AT
qFT § AT IT F1 A I G /AT
& Sraddr | ww qw wFy § fw gWEE
oad ffq g g9 & A7 gHy § )
FAT ARAT A7 ¥ FAT TEG) ], AfH
geifeafs ag § f5 39 #) fomar a8t
I qFHIT | AT A7 5A WA § AR
¥ g F g F1TOF LS , AT §
AT & | WA AT 5T &Td § 3G Al
73 ©£'TE Ao RN qAT ATEAT | HAT
qF Z FRAT F 979 I AT gl AR F
Frag ftar I AR g & A
AT A 3T ¥ T { o=a< EAIT | FHY
TEATFIR AT WA N R
F AFET F SAIT WIFEIT g GHKAT
& | wgt 9T T warmd A

Dr. Sushila Nayar: He is making a
speech as if it is a general discussion.
We are on 3 specific clause.

Mr. Deputy-Speakery He
moved an amendment. He
pease speak on his amendment.

has
may

Y FTOET I AHY : THSHE T T

T TET g 1 AT ST F AR
] a‘ﬁ ﬁ 37 qisye ¥ A ir Y
L5 ’1’5_{[ | S |1 H &7 eefeqo
AT Far A1 57 A wATEE AA 0

—M.r. Deputy-Speaker: Your amend-
ments are Nos. 22, 23, 24, 26 and 27.

AGRAHAYANA 5, 1886 (SAKA)

of Food 2002
(Amendment) Bi}l

They are not on standardisation. You\
want some change in the wording.
|t grewr @I WA F ANsAE
R AT WIE | a5 q90 FI TF &
T AT AT TR gAfAT 9w F
TR F IqT QT AT | AT 39§ HLIA
R TgT A R § 5 3 a9 s
Ffaw qur ) A e Az Ao FY
FIMAAT I BT [T AT | AIMAGT
F a1 F A A ferfrom g@T Ifew )
g &7 ATF A7 F fagria ¥ o I+
AT | g9 & HI@Al &1 feewoE
B Tl AT JifgT ady #Y mdedz
FT /AT § 1 gNfaw &7 gz
27 feat & \ wITEAl &1 feeHow gET
arfge 5 fadt a9t 2% auk 1
1 ZH[AHT THRT & IT ¥ HETwHG B
feesfram wawy g1 Irfeq 1 7 E-
I ATHY FIGT & I %1 AW foraar
Mg TS | TAT FAT qAY F fagra
¥ 3IfFT

=t g4 TR : IuTeqe wgiad, 1
seie A9 faar @ 9@ @gq wiwr §
qtr N wfxolt agicar ¥ fe= A1 M@
g T57 3au A7 sqwT w1 §

T9 ¥ Jgiv 5T UF &I UF gr
ATEY ¥ EigT & | I 39 famfaw A

SH! F i At W, S A F
fag uF qr F9A W@ g1 F S0

3q qRg oA F1 & AfF AT A
e fpar 9TaT @, gEE A F A
TH AT &, fF 1R T T fwAr
T g e @ forew w1 § W Awd
ot & Ewfager 9 W@ § 1 79T

a1 & f5 7y 9 o & e st
w3 &) 3w ¥ fau o 39 F a9 G
awdr & 1 3w o & gw famd W
STRAT § 1 A TAIHT A ORI FAT
g, foarasr &1 goTHT ST 9T THHT
2 A7 AY gT w7 o €3S § AE
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I F qufas gwm wfF  o@E
T I G TH AT &, AR A
FT3 FT Y, 71 Foradr &1 Q) a1 fegaraw
&0 g1 1 faqar, sorgr ok fearas
| 9 TF & 19 Y &1 dfw
AT T FT @I GAN ST QT ATQAT
Tt ag fewie g da <8 at
femma= siaT & g qFaT & 1

THY 9% & 917 AT T 1 ZAR
IAF ¥ o[ DA Y, J\Wugw F oA
M7 AT & AT SO AT waAw F
19 A & 1| AfFT R gAY =™w
T ATT QAAFGH FTEET a1 98 HGH
FT A T JE T4 NiT 1 T8F fag
AR IITHF F [N ) qAT @Y gAY
=ifzq 1 8% fag w9 1 37 F197 &
FF ATNAT T@AT LT | FaqT TAY
#1477 ¥ van IxfFa ards 9T /N
qFf JTT 9 BT A TR T | gAAC
¥u gars 3 5 wiw F1 ExlaET A g
& fag geu ArAFq @ar [fgy @Y
@ A A AFATT Ay S g o
FrfT faasr qfeqrm aam & fog
I | #zrvﬁﬁsﬁs‘raﬁt{rz
TRANM G IITA aA g fF
ITAIA TG a‘m R R qafe
g A, A T F I A
qATH 7 IQ@ § 1 @ AAFEE FY
IA ATA FT ANA T N AFAT E
gafwy 77 garg § fF o asdag
ARAT & M 57 &1 fan Exfasa
ATRY § 37 & faq gar 7 @& 917 |
AFFT A AR IAFAT FIE T
fag =g IR fa3 g1 aw@ 1 A9
gAIE wmAM T A @ g 5 =,
a1 AT AT AT | TAT FA ¥ ;19
FTAAT AT T Y F@AT AL AT
iz F AT FLT FT ARA | A
wRl ¥ g & gagw g fF s
#T far qm@aw |
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o gEdits WEa (ARs)
IqEF WA, TE fa=r &1 AV AT
FAT & 3T F1 F G9E TTATE | 9
I 9% F% AASHET AT § | TF
THIHT A q9M 6 qIA AT gAT F
FITAHE WTH  ATEH &1 gArE faar
g et 7 6 @ &Y g9 & WA &
B &Y AW F ¥W 9 75 GAA
fear § f5 38 Ay sAfefase
FT A A, ATEF A fear S
a1 IEA F1 AT AT FT q9r o &7 S
qFAT & | F&T IF GIERE HT AT
[|WFTAI@ LT AM I IR A TH
a7 § f& faam@e = us wia)
A § AT GIEIL arfaq g 97
A% G GEAT F T A HTET AR |
SqE §9F w0 § forg & & o 9r
™ T fad o 7g7 feaw & @
faar< fovar T a1 7T AAHT T=Efear
IqF G (AL A AR IT F ARE
¥ & oz fa Y far mar § gufag
9 ¥ FIE QA qIF A FT IS @l
2 1| ¥fFa BT aF Ao THo TwH
fogg FW 1 garta § 92 faams
oF TR qATA § WX FAT 39 F a0
F FAET F A =Y TTo TTo MITY
ANfF TF qFIAT 77 FT a6 q FTAK
TF "o Qo Teg  FF AR § FaAT
73 @¥ ¥ fac oF Safrae qaaue
¥ g3 3Iq 9 fammw ¥ FgamEn
a1 5 g Ao Qo Fog HAAT FAT
AT 9T HAT "o 0 A A AN
fefam F30 | FET 9 STo AT ATAL
Y I§ HA@T T T FET 4AC ¢

“We are not following what you
are saying. Therefore, I sug-
gest that this technical subject
may be discussed among a group
of technical people. I am pre-
pared to call a meeting of the

technical people so that this may
be properly discussed.”
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AfFa mit aF EFfawe TIge #7 a8
Mz zak Ty 7 AERAT ¥ TS
a2 wlYas 9g IFAHa FARH
F FRIT LT AL FTAE § ATH
feuEgdz & T AR ATIREZIH TF
qg 43 @7 g1 oA § freargEs
# fame w7 foq AEw dEw O
g g | AfFT W 3w oFEN ¥ A%
o &3t 7 @ oo 9y fv & @ar-
It & arq F¢ fograq et =R
g wetaar & =mear § fr fedft & @
T A ), 99 F 14 A FT qAQ
& faames g awr s faamae
T § F I AR AW F qUAY AOET
& AR 9% ATHA A q&T qAT ATEA
A § =ik | AfFa s W
TS A FAT FA FHT A AR
gd F TR { Ao THo T FI A<
oF wF €T g1 GFAT § FF gt awar
3t fr =18 W ot aafea 1 ga @0
T T HTo THo Jeq FH W F HTLT
T 2 & At a8 wfar Fx 93 f5
qeT 3@ AT A T A R AR
7 A1 A F T I 4G A I B
gt AfFT 1 A awar & & w6 FA
HIW FT1 3F q AR Tq=B1 A /R
e =g 7 faew & For off 7} g
FT "o THo & T AN © T4 |
gafae ¥ wfaely w@ear ¥ srdar
% fiF 39 AT THo T F IR A 9
A & e g F1 OF Afew T
FI9 ¥ @ R A #X AR 99
# w15z ¥ 9 9¥ fevw w1 | W@ OF
frasTamaR ¥ e T § ¥
TE ¥ R & g AR A faee R
fF €S9 T§ 9 FR |

ot guqra fag @ SUTEAE WREA,
12 F%/a% 1 wwHzHe # gafag Iw
FCT AaT § 5 99 IF @ @
HITY FIA AT FT G & T TF
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da & femenfawid =&t fear smar
E TF A AN AT A AT AG @
gATY drawmed # fay wErewm ey
AT ¥ 3 H qT At aF fa@r g
g

“sifdo wav qFEAEN, &fd
& 7y dF gqq ¥
AR fAes 97 FT9T A 9 § | AR
foes Wt o AT A @ S g@ W
qet AT #T SR AR ST §
g & AR <Y sarar &= F Frfae § 0
whfag & § oq qoEw & g g
=rey & i o safaedi & weww wre
gagE 5 9@ | 97 F wwe § few-
FATTHTE (60T T | § FIE AT g9
T 95 @ | fedt swg WY gErw @Y
FHT 9 T 45 qF | 7T I 7T A FAT
FT F CAAT I, THT AR fqwe
¥y foan At @ e waw ¥
AT [ITT FIA AT F ATH I HY
REHT F T AFT I HT AR
ffanferen # gt fv ag Mew sfue
fr T Y, o s arfe g9 wWg
AR T I A TGN AR G, G Q)
Y T AW T AR | A B A CE
& safeq F1 9= & wrar § Afew 3w
faearae FA X AT G wehE
F &1 qET FW § WY IT BT
faergar Fifaet #7 S § @@y 9
A TR 9% a1 & 917 | fow
o< ¥ wifae 1 Ae frar ama g 96
TE ¥ 37 fammEe w1 am@t #1 de
fovar 9w | gETT AT wAT arfad
g 9N F I I A ATIHG HAA
T AT A, I F1 qoT § feaar-
fawg faar o, g ow oevE ¥
foq 3% feagmfawr a¢ for sm
o) FEErd § I F 9 AR wE
T FT I ST A qgAw fear S
asft T AT T AT TR |
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Dr. M. S. Aney: Sir, I oppose
the amendment moved by my hon.
sister, Shrimati Renuka Ray. In all
progressive countries capital punish-
ment is being done away  with,
whereas here she wants to add to the
list of offences which call for capital
punishment. On that .ground I op-
pose her amendment. Secondly, I
consider that the punishment that she
has suggested is out of all proportion
to the offence committed.

On the other hand, I support the
amendment which was moved by my
hon, friend, Shri Masani. I think the
promise was already given by the hon.
Minister, Dr, Sushila Nayar, in the
Joint Committee, and  probably be-
cause the amendment comes from this
side she is not accepting it. It is a
reasonable amendment, that for tech-
nica] offences there should be dis-
cretion left to the magistrate to give
punishment only with fine.

Dr. Sushila Nayar: Sir, I wish to
remove one or two misapprehensions.
First of all, it was said by Shri Hem
Raj . ..

st amare fag : 5@ % wAA
T afadmr A9 qF g8 STSeEIH
a8 & gafag fg= & aifeg
Dr. Sushila Nayar: It was stated

by Shri Hem Raj that because his
area is in Punjab, the standards pre-

valent in Punjab must necessarily
apply to Kangra rather than the
standards prevalent in  Himachal

Pradesh. I wish to inform him that
within a State also standards can
vary., For instance, in the State of
Gujarat the standards for Kutch and
Saurashtra are different from the
standards in the rest of Gujarat.

ot gwaw ;- awg 9 ger §
@ @ # afgg 9T FET E 0

Dr. Sushila Nayar: Therefore, it is
perfectly possible for Shri Hem Raj
to raise the question of standards in
his district and say that the standards
in his district should be those that
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are observed in Himachal Pradesh.
The matter will be referred to the
Food Standards Committee. They
will look into it, and whatever deci-
sion they give will be the decision
which will be notified and put into
practice.

Another hon. Member, Shri Tul-
sidas, said that the Minister had said
that an expert committee will go
into the matter. Sir, whatever re-
presentation, whatever complaints,
whatever grievances anybody may
have regarding any food standard, he
is most welcome to send them to us.
The Food Standards Committee is a
statutory committee appointed by
under this very Act which we are
amending today. That committee is
bound to look into all the points that
are referred to this committee and re-
vise the standards if in the light of ex-
perience such revision is necessary.
As I have stated already, a revision
has already been made recently with
regard to certain standards for Guja-
rat and Madras, and other States
can also take up the question of any
particular standard. I wish to re-
move this misapprehension from the
minds of hon. Members that the
Food Standards Committee is some-
thing that is not responsive.

The Food Standards Committee is
the watchdog on behalf of this hon.
House. This hon. House wants to
prevent adulteration. It is necessary
to find out what are the correct stan-
dard for various foodstuffs in the in-
terests of the consumers. The Food
Standards Committee is doing that to
the best of its ability with the help
of all the available machinery, me-
thods of analysis and methods of
study that are available today. There-
fore, there is no rigidity, there is no
lack of responsiveness, so far as this
committee is concerned. I am sure
the House will agree with me that
the standards should be such that
they will really preserves and safe-
guard the interests of the consumers
and bring to book the adulterators
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Then it was stated by more than
one hon. Member that the names of
habitual offenders should be publi-
cised and that they should be made
to pay for their offence. 1 wish to
draw the attention of the House to
sub-section (2) of section 16 of the
principal Act, which says:

“If any person convicted of an
offence under this Act commits
a like offence afterwards it shall

be lawful for the court before
which the second or subsequent
conviction takes place to cause

the offender’s name, the place of
residence, the offence and the
penalty imposed to be published
at the offender’s expense in such
newspapers or in such manner as
the court may direct. The ex-
penses of such publication shall
be deemed to be part of the cost
attendant on conviction and shall
be recoverable in the same manner
as a fine.”

So, this point has already been taken
care of.

So far as the amendment moved by
Shri Masani and Shri Hem Raj is
concerned, it is not through any
oversight on the part of the Minister
that this clause has appeared in the
report of the Joint Committee
as it is. The Joint Committee
felt that some imprisonment, even
though it may be a token imprison-
ment, was necessary even for those
offences which have been enumerated
in the proviso. I would be willing to
accept the proposed amendments if it
is the wish of the House that it should
be done.

Some hon. Members: Yes, yes:
Dr, Sushila Nayar: In thaf cése, the
amendment will read as:

“a term of less than six months
or of fine of less than one thou-
sand rupees or of both imprison-
ment for a term of less than six
months and fine of less than one
thousand rupees”
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Instead of saying “or of both”, the
words will have to be repeated as in
the earlier portion. This is the view
of the legal pundits. So, I presume
it js all right. I further wish to say
that even in clauses (k) and (1) the
offences may be of a serious nature.
Suppose the constitutents are present
in quantities which are in excess of
the prescribed limits in the case of
some preservatives it may be injurious
to health. Therefore, it is necessary
to provide for imprisonment, if neces-
sary. But I am agreeable to let the
discretion vest in the court.

Amendment made:
Page 5,—

for lines 4 and 3, substitute—

“a term of less than six
months or of fine of less than
one thousand rupees or of
both imprisonment for a term
of less than six months and fine
of less than one thousand
rupees”. (28)

(Dr. Sushila Nayar).

Shrimati Renuka Ray: The Minister
has not replied to my point.

Dr, Sushila Nayar: In answer to my
sister, Shrimati Renuka Ray, I would
like to say that while I ifind myself
entirely in sympathy with the point
of view expressed by her that we
should have power of confiscation of
property of the .offenders to make
them really feel the pinch for inflict-
ing injury on innocent consumers, I
am told by the law advisers that this
amendment cannot be entertained
because it affects another clause
which is not under amendment. So,
I am sorry, I cannot accept the
amendment.

Shrimati Renuka Ray: Will the hon.
Minister give an assurance that she
will have that clause amended?

Dr. Sushila Nayar: I am afraid, I
cannot give the assurance asked for
by Shrimati Renuka Ray. We shall
have to watch how this Act functions
for a while. If the punishments that
have been proposed by this hon.
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[Dr. Sushila Nayar]
House are still found to be inade-
quate, we shall certainly come up for
such further deterrent punishment as
may be considered necessary.

Mr. Deputy-Speaker: Is any amend-
ment being withdrawn or am I requir-
ed to put all of them to the vote of
the House?

Shrimati Renuka Ray: As the hon.
Minister is not going to accept them,
1 wish to withdraW my amendments
Nos. 17 and 18.

Amendments Nos. 17 and 18 were, by
leave, withdrawn,

Mr, Deputy-Speaker: Amendment
No. 3 goes and amendment No. 10 is
barred because it is the same as No.
3. The rest, Nos. 7, 11, 12, 22, 23, 24,
25, 26 and 27, I shall now put to the
vote of the House.

Amendments Nos. 7, 11, 12, 22, 23, 24,
26 gnd 27 were put and megatived.

Mr, Deputy-Speaker: The question
is:

“That clause 9, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 9, as amended, was added to
Bill.

Clause 10.— (Amendment of section
19).
Shri Hem Raj: Sir, I beg to move:
Page 6, line 7,—
add at the end—

“and that the opened article
of food was the same which he
stored in packages under writ-
ten warranty”. (4),

Mr, Deputy-Speaker: Amendment
No. 14 is the same as amendment No.
4,

Wl gwT 9T FwAW (39) ¢
SYTETS FFZIA, AW UF GEHZ AR
TET 1 FT I A & @9 @3 B
WS o G ? gFer gatw

NOVEMBER 26, 1964 of Food Adulteration 2012

(Amendment) Bill

wg 5 @ dmw 7 e faw fam
I F T g |

Mr. Deputy-Speaker: The bel] is
being run....Now, there is quorum.

Shri Hem Raj: Mr. Deputy-Speaker,
Sir, my amendment is a simple one.
‘What happens now is that most of the
things like haldi or sait, etc.,, are
packed in packets. Whenever a re-
tailer wants to sell something, he
opens one of those packets and sells
the thing, But when the inspector
comes, he takes the sample from the
open one. ‘When the shopekeeper
insists that the packet should also be
taken as a sample so that it may be
proved that the thing he is selling is
the same which is in the packet, the
inspector does not accept that thing
and that man is challaned. So, I want
the hon. Minister to safeguard the
interests of the retailers. There in
a warranty clause. Along with the
warranty clause, what I want is that
whenever the retailer opens the pac-
ket and sells the thing in retail for 2
paise or 3 paise or 4 paise, and when
he is going to be challaned for~
that very thing, then that inspector
should be instructed to take the pac-
ket also with him so that the retailer
may not be unnecessarily harassed in
any manner.

Dr, Sushila Nayar: We have already
provided in this amending Bill that
if an offender can prove that the stuff
he has purchased from the whole-
saler has not been tampered with
and that it is in the same state in
which it was purchased, then there
will be no problem for him and he
will not be challaned. That, so far as
I can see, should enable the inspector
to take the sample from another pac-
ket....

Shri Hem Raj:
take it.

Dr, Sushila Nayar: That is a pro-
blem, 1 presume, of implementation
and that can be looked into. I do not

But they do not
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think we need to change the law for
that purpose.

Mr. Deputy-Speaker: I shall now
put amendment No, 4 to the vote of
the House.

Amendment No. 4 was put and
negatived.

Mr, Deputy-Speaker:
is:

The question

“That clause 10 sta\nd part of
the Bill”,

The motion was adopted.
Clause 10 was added to the Bill.

Clause 11.—
tion 20).

Dr. Sushila Nayar: I beg to move:

(Amendment of sec-

Page 6,—
for clause 11, substitute—

11. ‘Amendment of section 20.—
In gection 20 of the prin-
cipal Act, in sub-section (1)
for the words “the State Gov-
ernment or a local authority or
a person authorised in this be-
half by the State Government
or a local authority”, the words
“the Central Government or the
State Government or a local
authority or a person autho-
rised in this behalf, by general
or special order, by the Central
Government or the State Gov-
ernment or a local authority”
shall be substituted.”. (1).

My reason for moving this amend-
ment is that certain rulings have
been given by the courts which might
be interpreted to mean that for each
prosecution a special order has to be
passed. It is not practicable to autho-
rise a person for each and every pro-
secution. Therefore, according to the
legal pundits, this amendment is
necessary to safeguard against any
cases failing because of this technical
objection.

AGRAHAYANA 5, 1886 (SAKA)

of Food
Adulteration
(Amendment) Bill
Mr. Deputy-Speaker: The questior
is:

2014

‘Page 6,—
for clause 11, substitute—

11. ‘Amendment of section 20.—
In section 20 of the prin-
cipal Act, in sub-section (1), for
the words ‘the State Govern-
ment or a local authority or a
person authorised in this behalf
by the State Government or a
local authority’, the words ‘the
Central Government or the
State Government or a Ilocal
authority or a person autho-
rised in this behalf, by general
or special order, by the Central
Government or the State Gov-
ernment or a local authority”,
shall be substituted.” (1).

The motion was adopted.
Mr., Deputy-Speaker: The question
is:
“That clause 11, as amended,
stand part of the Bill”.
The motion was adopted.

Clause 11, as amended, was added to
the Bill.

Mr. Deputy-Speaker: The questioy
is:

“That clauses 12 to
part of the Bill”.

14 stand

The motion was adopted.

Clauses 12 to 14 were added to the
Bill,
Clause 1—(Short title and com-
mencement).
Shri Bade: I beg to move:
Page 1, line 6,—
add at the end—

“But it shall not come into
force till the Prevention of
Food Aulteration Rules, 1953
are amended by appointing a
special expert committee.”. (19).
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[Shri Bade]

I want that if this Bill is going to be
-enforced, then the Prevention of Food
Adulteration Rules, 1955, should be
-revised and then only this new Bill
should be brought into force.

T W qg & fFoww & wwr
g e gar gw @ fars @ E
AT @z A 7T F dARX FEAT
2 oA F ¥ FNrfs 3T ofar
Fqm g T Y.

T® WAANT aq€q 1 CF W A
anfag, fedy & ar waey # )

W a® : FfeaE ag § 5 FHA
Sl § ag WS F § A qF T
fe=r ¥ ar g

faeet & uwx 3@ ¥ o 3|
foram £ 1

“It thus took tour months for
‘the prosecution to file the case,
which is surely a long period and
it cannot be said that the sample
of khoya taken on 27-7-1960 can
remain in good condition till 5-11-
1961 a date on which the accus-
ed were summoned. 1t 1s also
known that no preservatives were
added to the sample. The com-
mission has been explained by the
prosecution saying that under rule
20 of the Prevention of Food
Adulteration Rules 1955, no pre-
servation has been prascribed for
‘khoya . . .”.

qEA Wt wgRar § war fw
fawdfea @ § 1 e @1 F fag
1T ¥ o Fr fredfer @ § 1 9
09 77 F 918 fioee w@T € 3
FE AqfET ST AT E 1 39 F T
g R ¥ v Ao A1 97 & MU
it frodfea adf a1 | 5@ Fo ¥
T W ST W |

(Amendment) Bill

THER F qR A ag Fgr v g F
gAY B a1 43 gf & AR a®
9 & €3 qF 000 | AN IH TF
gFae grr & fow § ag foar g
¥ A awmar g 5 og o & wgA
ST QT E A8 Ted ge T —

“The moisture content of Deshi
butter, therefore, is always more
than of creamery butter which is
manufactured from cream with
the aid of machinery. the tempera-
ture of the cream being controlled
at 50 degrees Centigrade. In
spite of the fact that our Associa-
tion had represented to the Com-
mittee that the moisture content
of Deshi butter should be fixed at
25 per cent, the moisture content
of the Deshi butter in the amend-

ed rule A 11.05(b) was fixed at
20 per cent.

The fact that ighoring the data
about ‘moisture available to them
and the representation made by
our Association, the moisture con-
tent of deshi butter was fixed at
20 per cent may well give rise to
a suspicion in the minds of the
dealers and public generally . . .

@S [ F qw W <A ag 9@
FE E, AR gAeT fFar | s
sy 7 foRsw @R =
T wqerd ag AT i wafasyw ¥ ogd
st afew Qv aifed ag & da T
AT R | T I T AT FEA § AT
9% qEq N gu W I § 9w F
TR S afew & ag a8 & fF e
R 1 7N T gw g T Do
& o 7% dhee o€ § § | T
TR IR FAFCATF 1w
qHY CAEE ER, q9 F@ AT FT

ez fomm @ @T
fadme A% %3 ERAT w9 ¥
T 43 9T AU FFT ¢

“Substituted vide Health Minis-
try’s Notification No. F. 14-41]59-
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PH, PtI, dated the 5-9-1961.
(GSR. 1134 of 16-9-1961)".

I |7 Ao THo Fo7 o1 F frda
FTE AT FETR

“Ghee means the pure clarified
fat derived solely from milk or
from curd or from deshi (cooking)
butter or from cream to which no
colouring matter or preservative
has been added.”.

T T At gagreaw_  TfE Az
FHE FIT GT LIS F %7 §,
qa fo@r a1, W IFR T § -

“I am to refer to your registered
letter No. Nil dated the 28th July,
1961, addressed to Lt. Col. V. Sri-
nivasan, Director-General, on the
subject referred to above and to
say that the Directorate of Market-
ing and Inspection, Nagpur is
conducting an all-India Ghee sur-
vey and it is expected that this
survey will be completed some
time by the end of next year. In
the circumstances explained it
may not be possible for the Cen-
tral Committee for Food Stand-
ards which is likely to meet in
the near future to scrutinize the
data so far collected by the
Directorate of Marketing.”.

In this letter, he has talked of an all-
India ghee survey by the Directorate
of Marketing and Inspection, and this

Adulteration
(Amendment) Bill

Ty ¥ ;Wifs @< for % f&r
T g

TH I g@Q A1 F aR F AT
ufadq g€ 9@ & #1 Fgr @ 91 |@
ot & 9 F qTAA T@AT TEAT§ 4 &,
AT A 9 F A § S 4T FaT
g g o M@y 1 = F A ¥ W
Fg1 & fr ot a5 @ ¥ for A s
fooge 7Y frar mar & | & ArAw Y wET
NyFgmAgmEg FwmFan &
a1 169 T W1 fear gom &, 5@ gfasw
T wifw gd g &1 7€ §, ag a8
g
“Dr. C. B. Singh:

“On whom lies the onus of prov-
ing that there is no wilful adul-

teration? I am quite specific in
my question”.

“Shri J. C. Brock: I have been
informed that through various
tests the chemists can tell whether
there has been actual adultera-
tion or not”.

“Dr. Sushila Nayar: The chemist

cannot tell”,

I X USRTE FY AT & W F IR
% ufadw 1 Fadr &, 59 F W A0
afEd |

letter is dated the 11th August, 1961.

T W W FEEE QAT AT gy

Mr. Deputy-Speaker:
postponement of the
the law. The point has

You want
application of
been made

AR g9 FAY Fo4 qIET A7 | IER
A EY 1961 A IR &3 o Pt
FE F T ¥ fag fF @< ag §
Ao THo H"F'{ﬁ‘g 3 1

9 ¥ fomr T & f5 uw @ ¥
qE T8 49 FX F (699 797 | OF 919
F T @9 7 ¥ fod fewm frar mm
2139 F A Aoy 7 #@ § 1€
¥ T AR g faw @A fafey &Y

ot I : g I HeTHET WgEd HY
TAE N HARHTF IR AT 142
o frar g & 5 9@ & ar § #1%
qFFT @ees ag g 1w feafa #
Flaamg HA P IFNE 1 T ARG d
AT R A JAE AN ST F A A
s g A g e fF -

“Dr. Sushila Nayar: The hing
standard was lowered temporarily,
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[=t 73]
We had given them six months
in the first instance and then we
have given them another six
months. Upto March, 1965 we
have extended the lower standard.

“Shri Nuruddin Ahmed:.That is
true. You have to give direc-
tions with regard to natural subs-
tances and manufactured subs-
tances. Hing and zeera are natu-
ral substances”.

“Dr. Sushila Nayar: The trouble
arises about collection. In the
collection, the processes are not
what they should be, with the
result that there is more of
extraneous matter”.

g FTE FEgAT & F AT F A F
@ 771 foww s T fefesee
2, a9 W 70 7 39 F) fewm w< fam
2 AR ©: ©: WEN FT Tg9 S59 F oy
faar s & 1 Y A AR F AR
Y faar @

Tro I A@T : AT G
TF & qg # 9@ q« A 5 faF
;R

Mr. Deputy-Speaker: One
as good as two.

case is

ot a¥ : A a8 FEAT & (F AW
3 5z f5 qfmgmiied 9=, St @
R qIET E, a8 7 F | AT TF
3@ #1 faoig 4€f 1T § 99 aF "W
ST 3@ FFR FT FF @7 18 & 99 B
o agr fgr st w1fgd | s wE
THT A9 7 & g g o 99 &
T AT 59 faor a1 @y 1S9 F fay
oY TIYUSH HT TOTEA | T TIIEH
# g A& § 1 F A o ofasw
3 § og AW G AT | AT TG FEY
g f& oy 71 & a5 favig i A
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ag w3 femm w4 ) @ F fa¥
FHagoisic o sgr g &
99 g WY FT e fHag @Y g,
Jq TF IT FA FT THE qGE AT
aifgd |

Mr. Deputy-Speaker:
Minister.

The hon.

Shri N. Dandeker rose—

Shri Bade: Three hon, Members are-
supporting my amendment.

Shri N. Dandeker (Gonda): Sir
this particular amendment to clause 1
is, in my submission, a very funda-
mental one. I hope I shall not unfor-
tunately find myself short of time to
expound the viewpoint I have on
the subject.

I shall take the liberty of reading
the amendment . . .

Mr. Deputy-Speaker:
read already and

It has been
commented upon.

Shri N. Dandeker: I wish to emp-
hasise the point. It says:

“But it shall not come into force
till the Prevention of Food adulte-
ration Rules, 1955, are amended
by appointing a special expert
committee”.

Dr. Sushila Nayar: This is almost
like filibustering—just prolonging the
time.

Shri N. Dandeker: I take exception
to that. I have no intention of pro-
longing the time.

Shri Bade: Such
not called for,

expressions are

Shri Narendra Singh Mahida: It is
objectionable.

Shri N. Dandeker: The normal
principle which the Minister expounq-
e4 in the matter of framing rules is



2021 Prevention

auite right, namely, you first pass the
law, and then you frame the Rules.
I would be the last person, in a mat-
ter like this, to put what might
seem to be the cart before the horse.
But as it happens in this particular
case, the Act is already there and so
are the Rules; and this Act, when
amended, seeks to make a minimum
period of imprisonment a necessary
part of the sentence. And the Act
itself and the Amendment Bill do not
contain the ingredients which consti-
tute the various offences. The ingre-
dients of the offences in this parti-
cular Act are to be found in the rules;
and they are very defective.

This is all very odd. It is one of the
most important principles of any penal
legislation that all the ingredients
which constitute a crime, particularly
where you expose a person alleged to
have committed the crime to the
punishment of imprisonment, should
really form a part of the Act itself.

I realise that as a matter of con-
venience Government cannot very
well put into the body of the Act the
whole lot of standards,—the whole lot
of specifications and all that goes to
constitute the standards,—any depar-
ture from which constitutes the
offence. I realise that.it has to be
done either by way of schedules to
the Act,—and I wish that had been
done here—or, particularly as the
Minister explained that from time to
time these standards have to be re-
examined, I can appreciate that the
ingredients which constitute the
offence have to be embodied in the
Rules.

But when an offence is one for
which punishment is by way of
imprisonment, and when the ingre-
dients constituting that offence are
not now fully known, the Rules must
necessarily be found first. Because
the admission is that the existing
Rules in the matter of standards and
in the matter of what constitutes
adulteration are to be,—this is said
in the Joint Committee deliberations
and evidence,—re-examined by a body

AGRAHAYANA 5, 1886 (SAKA)

of Food
Adulteration
(Amendment) Biil
of experts, to whom one of the wit-
nesses before that Committee was
invited to submit his suggestions and,
indeed, to work with the committee
and help the committee with his
views on the subject of fixation of
standards. My first submission there-
fore, is that in this particular case,
before the standards a departure from
which constitutes the offence, before
the particular adulterants or quantity
of foreign matter that constitute the
offence of adulteration, in other words,
before the description of the ingre-
dients which constitute the offence
for which the minimum penalty of
imprisonment is to be imposed, is
available, before these things are
done, it would be a case of passing a
good Bill, but enacting a bad law.

2022

Secondly, I would like to emphasise
that there are involved in this, for
reasons which the Minister explained,
variable standards in various parts of
the country. I am talking, for ins-
tance, about milk products. Here,
there is also the problem that what is
sub-standard in one State may not
be sub-standard in another, what is
“up to standard” in one State will
possibly be “below standard” in
another State, unless accompained by
Agmark certification and so on.
Thirdly, of course, there is the offence
of adulteration as such, quite apart
from the problem of sub-standard
products.

All this which goes to make up
the substantive offence is going to be
embodied in the Rules to be framed
under the Act, or in the Rules that
are already there but are to be
amended taking into account the
amended Act. However, in the course
of the Joint Committee evidence, the
Minister was good enough to give
the assurance to the experts who ap-
peared, that they would be free to
come along, make their own sugges-
tions, etc., in regard to all these
matters.

Another reason for emphasizing
this particular point is this. The
Minister said, andI presume it is the
practice, or it should be the practice
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that thousands of sample over a
given region are examined for the
purpose of setting up standards. 1
have, however, seen some correspon-
dence between some of the associations
concerned and the standards-setting
authorities or the various other orga-
nisations that are concerned. When
these associations asked for the data
on the basis of which standards were
set, the data was denied. How is any
expert to give evidence or opinion
before a supposed committee of
experts—I do not wish to reflect upon
the committee of experts—and contend
that the particular standards or vari-
ance, and the ranges of variance bet-
ween one State and another, is right
or not, or the variance ought to be

wider or shorter, without access to
the data upon which allegedly, after
examining thousands o! cases, the

standards have been set?

I am deliberately going into this in
some details because, I repeat all
these matters constitute the ingre-
dient of the offence for which impri-
sonment is the minimum punishment.

I notice, in the course of reading
through the evidence and on listen-
ing to the Minister’s speech, that
whenever points relating, for ins-
tance, to milk products were being
discussed and the problems of stand-
ards in relation to them, there was a
shift to products like foodgrains etc.,
about stones and one thing and
another covering him. When one came
along to things about stones and
things of that kind, there was a shift
to poisonous additions and adultera-
tions of certain other products. I do
urge the Minister to extend sympa-
thy about the specific matter under
consideration relating each particular
variety of foodstuffs on its own,
instead of mixing up her arguments.
There is the problem of foodstuffs
derived from milk; there is the -prob-
lem of spices; there is the problem of
foodgrains; and there is the problem
of various other edible things. The

- considerations relevant to each of
these are different.
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Adulteration
Mr. Deputy-Speaker: All these
points have been made before. You

are repeating the arguments.

Shri N. Dandeker: 1 would like to
conclude by saying, Sir, that until all
the Rules and the standards are comp-
lete in this particular case, my sub-
mission is that this House would be
well advised to accept the amend-
ment that this Bill, when it is enacted,
ought not to come into force until
the Rules have been thoroughly revis-
ed and new standards had been
prescribed.

Shri Narendra Singh Mahida: Sir, I
would say a few words.

Mr. Deputy-Speaker: Ye
to your Party.

belongs

Shri Narendra Singh Mahida: Does
not matter. I come from an area and
constituency where so much milk and
milk products are produced. My point
is that we have not set up standards.

How do we punish a person? Let us
have proper standards.
Mr. Deputy-Speaker: You are

repeating the same arguments.

Shri Narendra Singh Mahida: I am
pointing out certain misgivings. I
shall refer to a judgment of the
Punjab High Court in Criminal Revi-
sion No. 280 of 1962:

“However, the report of the
Director, Central Food Laboratory,
Calcutta, rather makes the case
somewhat extraordinary. He
finds that in the sample taken
from the petitioner milk fat was
4.2% and milk solids other than
milk fat 6.4% making a total of
10.6% and leaving a difference of
1.9% as against the standard
required. So the Director of Food
Laboratory, Calcutta found adul-
teration to the extent of 25%
of water. No doubt the sample
sent to Calcutta was sent after a
number of months, but surely as
between the analysis and the
opinion of the two analysts the
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difference cannot be so much un-
less either the analysts have not
done their job carefully as should
be done in criminal cases A

In this case, the conviction was set
aside and the petitioner was acquitted.

In a report by the same Central
Food Laboratory, the Director has
given an opinion about a particular
case of Poona Municipal Corporation
in which the Poona analyst "gave
3.6% fat and 4.6 solid non-fat.
When it went to the Calcutta labo-
ratory, the sample mentioned was
given 13% in milk-solid, other than
milk for 10.1%. I had stressed this
point yesterday but the Minister did
not explain the reasons for wide varia-
tion by the Central Food Laboratory
of Calcutta in this matter. Unless we
have proper rules, if we proceed
like this, we are going to charge
somebody of adulteration who has in
fact not done any adulteration. The
hon. Minister should explain the
position,

Dr. Sushila Nayar: I am really un-
happy and amazed at the amount of
interest shown by some of the hon.
‘Members opposite in the point of
view of trade rather than of the
consumers. 1 wish to submit again
what I have said earlier that it is not
that there are no standards or no
rules. They are there. Hon. Mem-
bers say Is that objectionable? in 1961
there was a survey ang then there
was a revision, should we be so rigid
that we are not going to revise a
standard that has been laid down
once and let it remain always? We
are trying to carry honest trade with
us so that they improve their methods
of collection or various other techni-
ques. Standards will go higher and
higher anq become better and better.
In the meantime, whatever is the
minimum possible standard has been
laid down.

It is not that the ingredients are
not known, whether it is hing or
whether it is anything else. They are
known. The standards are there. The
standards which . the experts have
proposed, are notified in the gazette.
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The people can again send their
objections and those objections are
again examineq by the experts, and
then the final standards are notified.
It is an amazing state of affairs
when it is stated that the statu-
tory committee set up by this hon.
House should present its data of
analysis to some private experts or
experts outside. Are they super-
experts that we should provide the
data to them? Is it not enough that
the committee that this hon. House
has appointed goes into this matter.
It is a statutory committee,—a relia-
ble committee. If everything has to
be subjected to this type of treatment,
no work is possible.

The rules are there and the stan-
dards are there. If there is any further
revision necessary, it shall be carried
out and the law will come into opera-
tion.. But I am sorry, it is not possible
for me to accept the amendment pro-
posed by the hon. Member. It is an
absolutely novel thing, an amend-
ment of clause 1 which has never
been even moved for any other Act
which has been passed by this House.

Shri Bade: Is it not novel that up
to this time no standard has been
fixed?

Mr. Deputy-Speaker: Order, order.
I shall put the amendment now.

= % AT A AT ($FT ) - I
ey WEIRA, 3@ # g aWy s

af &

Mr. Deputy-Speaker: Quorum was
challenged after I put it. Division beli
is being rung.

The question is:
Page 1, line 6, add at the end—

“But - it shall not come into
force till - the Prevention of
Food Adulteration' Rules, 1955 are
amended by appointing a special
expert eommittee.” (19).

The Lok Sabha divided.
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Division No. 6] AYES [16° 49 hrs.
Alvares, Shri Berwa, Shri Onkar Lal Kapur Shingh, Shri
Aney, Dr. M. S. Dandeker, Shri N. Mashida, Shri
‘Bade, Shri Kachhava'ya, Shri Ranga, Shri

NOES

Iva, Shri A.S. Lalit Sen, Shri Sadhu Ram, Shri

abunath Singh, Shri Laskar. Shri N. R, Sahu, Shri Rameshwar

Balmiki, Shri Laxmi Bai, Shrimati Satyabhama Devi, Shrimati

Basiopa. Shri
Bhattacharyya, Shri C. K.
Brajeshwar, Prasad, Shri

Mahishi, Dr. Sarojini
Malaichami, Shri

Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand

Maniyangadan, Shri Siddiah, Shri
Chandrabhan Singh, Shri Mantri, Shri Singh. Shri K. K.
Chaturvedi, Shri S. N. Mishra, Shri Bibudhend inh Singh, Shri

Chavan, Shri D. R.

Chuni Lal, Shri

Daljit Singh, Shri

Deshmukh, Shri Shivaji Rao S .

Dorai, Shri Kasinatha

Tadhav, Shri Tulshidas
“Kamble, Shri

Xappen, Shri

Krishnamachari, Shri T. T.

Muthiah, Shri

Rane, Shri

Mr. Deputy-Speaker: The result of
the Division is: Ayes 9; Noes 50.

The motion was megatived.
Mr. Deputy-Speaker: The question
is
“That clause 1 standg part of the
Bill.”
The motion was adopted.

Clause 1 was added to the Bill.
The Enacting Formula and the
Title were added to the Bill.

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): I
‘beg to move: -

“That the Bill,, as amended, be
passed.”

“r. Sushila Nayar: I beg to move:

“That the Bill, as amended. be
vassed.” ”

Some Hon, Members: Both together!

Dr. M. S, Aney: On a point of order,
Sir, When the hon. Minister. is pre-
sent, how can be move that?

Dr. Sushila Nayar: I have moved

More, Shri K. L,
Murthy, Shri B. S.

Naskar, Shri P. S.

- Nayar, Dr. Sushila
Pratap Singh, Shri
Ram Swarup, Shri

Rao, Shri Jaganatha

Sonavane, Shri

Swamy, Shri M. P,

Swaran Singh, Shri

Tiwary, ShriR. S.

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Verma, Shri K. K.

Vyas, Shri Radhelal

Shri P. S. Naskar: 1 withdraw.

Mr, Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Narendra Singh Mahida: Sir,
the hon, Minister said that the oppo-
sition represents the traders, as if she
represents the consumers. That is
a very objectionable charge. Why
should there be such partisan attacks?
When we make some remarks with
good intentions, why should we be
attacked like that?

Dr. Sushila Nayar: I have made no
attack. From the way booklets were
being read ang case references were
being made, they are obviously
briefed by the trade and if I said that
they were representing the trade point
of view, what is wrong with that?
(Interruptions).

Mr. Deputy-Speaker:
is:

The question

“That the Bill as amended, be
passed.”

The motion was adopted.
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REPRESENTATION OF THE PEOPLE
(SECOND AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, I beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tion.”

If a question arises as to whether
a Member of Parliament or of a State
Legislature, including the Legisla-
ture of a Union Territory, has become
subject to any disqualifications
mentioned in article 102 or article 191
or gection 14(1) of Government of
Union Territories Act, 1963, the Pre-
sident or the Governor, as the case
‘may be, shall have to take a decision.
But before he takes a decision, it is
incumbent on him to obtain the op-
inion of the Election Commissioner on
the basis of which he shall give a
decision. Under the law as it
stands today, the Election Commission
has not got the power to record evi-
dence, to examine witnesses or to call
for documents, It is very difficult for
the Election Commission to decide the
question where some allegations are
made that a Member of Parliament or
of a State Legislature i3 disqualified.
Questions of fact and law are involved
in this.

In a recent case which was referred
to the Election Commission—the case
relating to the Chief Minister of
Orissa—the Election Commission ob-
served in the penultimate paragraph
-of its opinion as follows:

“More often than not, questions
of disqualification referred to the
Commission for opinion by the Pre-
sident or the Governor of a State
under article 103 or article 192 of
the Constitution are mixed ques-
tions of fact and law.”

‘“Where, as in the present case,
the relevant facts are In dispute and

AGRAHAYANA 5, 1888 (SAKA)

Representation 2038

of (Second Amendment)
Bill
can only be ascertained after pro-
per enquiry, the Commission finds
itself in the unsatisfactory position
of having to give a decisive opinion
on the basis of such affidavits and
documents as may be produced be-
fore it by interested parties. It is
desirable that the Election Com-
mission should be vested with the
powers of a commission under the
Commissions of Inquiry Act, 1952,
such as the power to summon wit-
nesses and examine them on oath,
the power to compe] the production
of documents, the power to issue
commissions for the examination of
witnesses, etc.”

A similar recommendation was also
made by the Election Commission in
their report in 1957 on the Second
General Elections. This Bill now
seeks to vest the Election Commission
with these powers, the powers being
the same as mentioned in the Com-
mission of Inquiry Act, 1952. It is
now proposed to include sections 1486,
146A, 146B and 146C in Chapter VIII
of the Representation of the People
Act, 1951,

This is a formal amending Bill and
I commend this Bill for the acceptance
of the House,

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Representation of the People
Act, 1951 be taken into considera-
tion.”

Shri Kapur Singh (Ludhiana): Sir,
it is my pleasant duty to rise to sup-
port thig Bill 'but not without some
observations on the tardiness and on
the remissness of duty which this
Government has shown in presenting
this Bill. The hon. Minister has just
now read the recommendations on the
basis of which they have acted,
namely, the recommendations made
by the Commission in their report on
the General Elections in India in 1962.
He has cursorily referred to the pre-
vious recommendations which were
made by the Commission in their
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report on the Second General Elec-
tions in India of 1957. On page 200,
Chapter XXIV of this report the Elec-
tion Commission clearly says:

“The Election Commission has to
perform an important function
under article 103 and article 192 of
the Constitution. If any question
arises as to whether a member of a
Legislature hag become subject to
any of the disqualifications men-
tioned in articles 102(1) or 191(1),
the question is referred to the
President or the Governor, as the
case may be, who obtains the op-
inion of the Eiection Commission
on the question and decides it in
accordance with such opinion.

Before it can give a considered
opinion in such a reference, the
Commission natural.y requires fur-
ther relevant materials besides the
bare averments made by the per-
son who raised the question, Neither
the Constitution nor the Representa-
tion of the People Act, prescribes
the procedure to be followed by the
Commission in this regard.”

This was a clear and categorical re-
commendation but it was completely
ignored by the Government till this
recommendation had to be repeated
in 1962, and it had to be repeated
“under circumstances in which the
Chief Minister of Orissa was involved,
The Chief Minister of Orissa would
not have escaped the consequences
of the allegations that were made
against him if the recommendations
of the Commission had been given due
heed by the Government in time. The
Chief Minister of Orissa also might
not have brougly so much confusion
in and so much disgrace on the rul-
ling party if action had been taken
even when the recommendations were
repeated a secand time. But that was
not done. Now, this Bill is being
.brought. which though much belated,
yet is one that deserves to be suppor-
ted and commended.

Sir, this Bill has only one basic
provision ang four consequential pro-

NOVEMBER BF, VIFD -the People (Secom'i

Amendment) Bill

visions. The basic provision, as the
hon, Minister has just now pointed
out, relates to the tendering of opin-
ion required by the President. When
such opinion is to be tendered to the
President anq the Election Commis-
sion consider it necessary or proper
to make an enquiry, at that time the
Commission shall have the powers of
a civil court. These powers are here
described. These further powers
which are given are only of a conse-
quentia] nature. The main power is
that in such a case the Commission
shall be deemed to be a civil court
and when any such offence as is .des-
cribed in section 175, section 178, sec-
tion 179, section 180 or gection 228 of
the Indian Penal Code, is committed,
then the Commission shall have the
same powers as a civil court has.
Another power relates to proceedings
before- the Commission; that is, that
proceedings before the Commission
shall be deemed to be judicial procee-
dings within the meaning of section
193 of the Indian Penal Code. Four-
thly, no statement made by a person
in the course of giving evidence be-
fore the Commission shall subject
him to, or be used against him in, any
civil or criminal proceeding, except a
prosecution for giving false evidence
by such statement.

Mr. Deputy-Speaker: He might con-
tinue his speech tomorrow.

Shri Kapur Singh: Sir, 1 will take
only half a minute.

These consequential provisions are
necessary to put into effect the main
provision of this Act. Sir, I suppert
the Bill, '

Mr, Deputy-Speaker: We will con-
tinue this discussion tomorrow. Now,
we will take up the Calling Attention
Notice.
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17.01 hrs,

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

(li) REPORTED STRIKE BY MARMAGAO
PorT WORKERS

Shri S, M, Banerjee (Kanpur): 1
call the attention of the Minister of
Labour and Employment to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

The reported strike by the worekrs
of the Marmagao Port.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Mr.
Deputy-Speaker, in the Mormagao
Port (Goa) the winchmen of M/s.
Shantilal Kushaldas and Bros.—a
stevedoring firm—went on strike on
the 11th November, 1964.

AGRAHAYANA 5, 1886 (SAKA) Calling Attention 2034

to Matter of Urgent
Public Importance

@ wer W (%)
FA A TR

Mr, Deputy-Speaker: Let the bell
be rung.

Shri Ranga (Chittoor): Let the Min-
ister read his statement.

Mr, Deputy-Speaker: When the
quorum is being challenged, I have
no other alternative except to ring
the bell. As there is no quorum in
spite of that, I adjourn the House.

17.04 hrs,

The Lok Sabha then gdjourned till
Eleven of the Clock on Friday, Nov-
ember 27, 1964/Agrahayana 6, 1888
(Saka).

GMGIPND—LS II—1591 (Aii) LSD— 7-12-164—870.
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